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LOK SABHA 
Tuesday, 2nd December, 1958

The Lok Sabha met at Eleven 0/  the 
Clock

[M r . S p e a k e r  in  the Chair] 

ORAL ANSWERS TO QUESTIONS 

Natural Gat in Assam
+

J~Shri D. C. Sharma:
\  Shrimali Mafids Ahmed:

Will the Minister of Steel, Mines 
u d  Fuel be pleased to refer to the 
reply given to Starred Question No. 
1370 on the 24th September, 1958 and 
state:

(a) whether any further assessment 
of potential reserves of natural gas 
in the area of recently formed Oil 
India (Private) Ltd. has been made;

(b) if so, the estimated reserve; and
(c) whether any decision has since 

b«-~-*» taken regarding its utilisation?
The Parliamentary Secretary to the 

Minister of 8teel, Mines and Fuel 
(Shri Gajendra Prasad Slnha): (a)
No.

(b) Does not arise.
(c) No.
Shri D. C. Sharma: May I know if 

any efforts are being made for asses-
sing the possibilities as they are being 
made in the case of other States where 
drilling and other things are going 
on?

Shri Gajendra Prasad Slnha: The
qpiastion Is not clear. I would like to
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know what type of assessment the 
hon. Member is referring to.

Shri D. C. Sharma: Some kind of as-
sessments is being made so far as 
Jwalamukhi and other areas are con-
cerned, where drilling is going on. 
May I know if any assessment is being 
made so far as this area is concerned.

Shri Gajendra Prasad Sinha: Pro-
bably the hon. Member is asking what 
will be the production of crude oil 
and gas. If that is the question, the 
production of crude oil will be near-
ly about 2‘5 million with the possibi-
lity of 32 to 35 eft. of natural gas per 
day.

Shrlmati Maflda Ahmed: In regard 
to part (c) of the question, may I 
know how long the expert’s study 
will go on? The Assam Industries 
Minister was informed in the first 
week of October that decision will be 
taken after studying the Reports from 
Italy and Japan. May I know the 
number of consultants appointed for 
this purpose and the number of re-
ports so far received and the total 
amount of fee payable to the consul-
tants?

The Minister of Mines and Oil 
(Shri K. D. Malavtya): May I make 
the position clear? Immediately after 
the Assam Oil Company gave us their 
technical assessment of the quantity 
of gas which will be available to us 
from the time the oil is exploited, we 
made enquiries from Italy and one or 
two other countries. The Assam Gov-
ernment also made some enquiries 
from Japan, and they got* some report 
as to what could be done regarding 
this gas. As soon as we got some 
reports from Italians we made further 
enquiries and those enquiries have not 
yet been answered by the Italian

CS5»(Ai) LSD—1.



consultants We were expecting that 
the report might come to us m the 
middle of last month But so far it 
has not come As soon as we get full 
assessment from the Italians and 
also the Japanese, we will compare 
the whole thing and take a decision 
regarding the utilisation of this gas 
from the point of view of one or two 
industries or more

Shrimatl H i U t  Ahmed: May I
know the necessity of appointing 
foreign consultants m regard to uti-
lisation when it could be done by a 
technical committee?

Shri K. D. Malaviya: We do require 
foreign consultants, because we have 
not got that experience of utilisation 
of natural gas m its various aspects 
There are many industries which 
could be established with natural gas
So, its economics has to be mvestigat 
ed and the latest method of exploita-
tion studied Therefore it is highly 
necessary that we consult the latest 
experience available in this connection

Shri D. C. Sharma: May I know by 
what tijne it is expected that the 
Government will take a decision so 
far as utilisation is concerned, because 
that is very important*

Shri K. D. Malaviya We are verv 
anxious to come to some sort of deci 
slon very soon, because we will have 
to exploit this gas at the time the 
crude oil starts being produced for 
the refinery in 1961 If we are not 
readv with any scheme by that tim< 
then the gas will have to be burnt 
because oil will have to be exploited 
Therefore, Government are them-
selves very keen on taking some sort 
of decision so that we might start 
exploiting gas very soon

Shri Jaipal Singh: Since petroleum 
is completely a Central subject how 
is it that the State of Assam has been 
making enquiries about its utilisa-
tion’ <

Shri K. f). Malaviya: We should not 
object to Assam Government making 
some sort of enquiries and trying to 
help us
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Shri Hem Baraa: May I know 
whether the report prepared by the 
Japanese Experts has been submitted 
to the Union Government by the 
Assam Government* If so, may I also 
know whether the report to be pre-
pared by the Italian expert that is 
commissioned by us will be given to 
the Assam Government? May I also 
know the electric power m terms of 
kilowatt that might be likely to be 
available from this gas as also the 
anticipated earning of foreign ex-
change7

Shri K. D. Malaviya: I cannot give 
any idea of the details wanted by 
my hon friend with regard to the 
amount of power that is to be generat-
ed and the amount of saving that 
tould be effected in generation of 
electricity unless we are conclusively 
of the opinion as to what has to be 
done Now we have got some advice 
from the Japanese consultants We 
are waiting for detailed advice from 
Italians As soon as we get it, we 
Will bt able to decide whether an> 
power generation should be taken up 
as a beginning or a fertilizer plant can 
also be taken up along with power 
generation in Assam We have got 
two schemes for the future—one foi 
generation of power and another for 
manufacture of fertilizer from natural 
gas

Shri Naravanankutty Menon* It
was stated sometime back that the 
Government of Assam has sent a dele 
gation to the foreign countries a6 fnr 
as this particular project is concerned 
May I know the scope of the delega-
tion in the development of this parti-
cular .project and w hether there is an) 
Coordination between the Oil and 
Natural Gas Commission and the Gov-
ernment of Assam as far as arrange-
ments for foreign assistance for this 
project are concerned’

Shri K D. Malaviya: The Govern-
ment of India are fully responsible 
tor initiating or sponsoring any scheme 
>n connection with oil and natural gas 
fend the Oil India Limited, which Is 
expected to produce crude oil We
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have invited the Assam Government 
to represent along with us m the 
board of directors, on which we are 

’ -a minority partner Otherwise, we 
■are fully responsible for sponsoring 
and shaping this industry in the public 
sector

Shri Jaipal Singh: If the assess-
ment of production is only 2i  million 
.gallons of crude petroleum how can 
this new refinery be kept going for 
more than a few years9

Shri K. D. Malaviya 21 million 
gallons of crude oil per annum is 
anticipated

j iW  Mpwf Mxgit: A r  amrtmr'" AV 
did not say that first

National Museum of India
*454. Shri Ram Krishan: Will the 

Minister of Scientific Research and 
Cultural Affairs be pleased to state

(a) whether it is a fact that Gov-
ernment propose to set up National 
Museum of India as an autonomous 
body, and

<b) if so at what stage is this pro 
posal7

The Minister of Scientific Research 
and Cnltnral Affairs (Shri Humaynn 
Kabir). (a) and fb) Yes Sir, but the 
stage for the setting up of an auto-
nomous body has not yet been reach-
ed

Shri Ram Krishan: Ma\ I know 
wllfether this board will have any con-
trol on other museums in India7

Shri Humaynn Kabir: No, sir, It is 
the board for the National Museum, 
Delhi

Shri Ram Krishan: May I know the 
exact proposal which is under con-
sideration'7

Shri Humaynn Kabir. The question 
is not very specific If the bon Mem-
ber wants to know about the nature 
of the museum m Delhi, it will be a 
multi-purpose national museum and 
it will be under a board which will 
be set up for Delhi

Faadft D. N. Tiwary: May I know
what expenditure will be involved in 
this connection? Is it going to be 
more than what we are spending to-
day when there is no autonomous 
body’

Shri Humaynn Kabir: We will cer-
tainly be spending far more than we 
are spending today because at pre-
sent we are spending very little on 
the National Museum

W  WW A HT? aiTflFIT
£ faf "S’gT tPP f! ft>

V u p  ftW  T& 4  &7
3TJP *T*TR *Ft
<rft $ f r  3ft ®pt «rc

jp rm  *qnr*r *r?r t
fa" m  «P
r r t  *fr*r i

•
Shri Ranga: In view of the fact 

that this National Museum is not like-
ly to be a commercial proposition at 
all, where i» the justification for 
having a separate authority to man-
age it instead of managing it directly 
through the Government7

Shri Humaynn Kabir- When the 
Committee was appointed under Sir 
Maurice Gwyer in 1946, that Com-
mittee went into all aspects of the 
question and it advised that as m the 
case of national museums elsewhere, 
the best results may be expected if 
there is an autonomous body which 
is m charge of the affairs of the 
National Museum

Shri Wodeyar. May I know
whether the setting up of the National 
Museum is on the model of the famous 
museums of Italy, England and 
America7 If so, what is the nature 
and names of those museums'*

Shri Humaynn Kabir: We certainly 
wish to profit by the experience of
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countries elsewhere. This will be a 
multi-purpose National Museum which 
will try to represent all aspects of 
Indian life and culture and also give 
the visitor there some idea of culture 
and civilisation elsewhere.

Foreign Cliatoi
+

Shrt Snbodh Hansda:
Shri S. C. Samanta:

Will the Minister of Education be 
pleased to state:

(a) whether it is a fact that the 
Indian Publishers’ co-operation has 
been invited for the publication cf 
Foreign Classics and Biology series;

(b) if so, the nature of co-operation 
invited;

(c) whether the books to be publish-
ed have been selected; and

(d) if so, the procedure adopted for 
the selection of books?

The Minister of Education (Dr.K. L. 
Shrimali): (a) Yes, Sir.

(b) The selected publisher is to 
publish the specified books with a 
subsidy from the Central Government 
and under conditions laid by them.

(c) The manuscripts of the books 
to be selected have not yet been ap- 
proved.

(d) Does not arise.

Shri Snbodh Hansda: How many 
books have been selected? May I 
know whether the printing of these 
books has been undertaken and if so 
in what languages?

Dr. K. L. Shrimali: It has not been 
doqe so far.

ghrl S. *C. Samanta: May I know 
whether ‘ the books of individual 
authors, who have published the 
bodEs themselves, will be considered?

0r. K. L  AriaaH: Anybody can 
submit a book.

•ft MW eiwiT
t  f  ftr «rf aft WNfr «rorfaw 

w ftmr arrinT, *
3  *j*r *q 3

f a #  $  TOTftar mr
wrvmf *fr WTftnr 

fatf arr̂ T « j w r  ?

*To *To wo
* I
Shri Shree Narayan Das; May I 

know whether any committee will be 
appointed to make selections or 
whether that would be done by the 
Government?

Or. X. L. Shrimali: That machinery 
has not been set up. I can inform 
the House only after the machinery 
has been set up.

Shri P. K. Deo: May I know if
these books could be published in the 
regional languages of the country?

Dr. K. L. Shrimali: If there is a 
request from the other parts of the 
country we shall be glad if they are 
published in the regional languages 
also.

Shri Vasadevan Nalr: Is it that the 
Sahitya Akadami is doing this parti-
cular work and if so, what is the 
necessity of duplication of the work 
by Government also entering the 
field?

Dr. K. L. Shrimali: As far as H m  
aware the Sahitya Akadami is not 
doing anything to publish children’s 
literature.

Indian Students Abroad

*456. Shri Hariah Chandra Matter:
Will the Minister of Education be 
pleased to lay a statement showing:

(a) the number of Indian students 
abroad in U.K., U .SA , Germany and 
U.S.S.R.;

(b) how many are financially as* 
sisted by Government;
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(c) what is the amount of foreign 
«xchange involved; and

(d) how many students are taking 
courses which are available m this 
country?

The Minister of Education (Dr. K. 
L. Shitmall): (a) to (d). A statement 
living the available information is 
placed on the Table of the Lok Sabha

S t a t e m e n t

(a) According to the latest available 
information the number of Indian 
students studying and/or receiving 
training m U.K., U.S.A., Germany and 
U.S.S.R., as on 1-1-1958 is 3,850, 3,010, 
1,129 and 113 respectively

(b) and (c) The requisite informa-
tion is being collected and will be 
placed on the Table of the Sabha 
when available

(d) The students proceeding abroad 
under the various schemes of the 
Government of India are selected for 
higher studies/training only m such 
subjects in which adequate facilities 
are not available m the country 
Precise information is not available 
in respect of private students

Shri Harisb Chandra Mathur: In
this statement it is stated that there 
is no information readily available 
regarding parts (b) and (c) Do I
understand that Government keeps
no record of the assistance which It 
gives9 Regarding the foreign ex-
change, do they get no returns* How 
is it that the information is to be 
collected now?

Shri Ranga: What?

Shri Harish Chandra Mathur; I
want to know whether the Govern-
ment keep no record of the financial 
assistance which they give and of the 
foreign exchange that they spend and 
whether they get no returns.

Dr. K. L  Shrtaali: Regarding parts
(b) and (c) I have said that the re-
quisite Information is being collected 
and will be placed on the Table of

the Sabha when available. The infor-
mation was not readily available with 
the Government The necessary in-
formation will be collected and then 
placed on the Table.

Shri Rameahwar Tantia: From the 
statement it appears that about 8,000 
students are studying in various 
European countries. It we allow 
Rs 500/- per month for each of them 
it comes to Rs 4 crores a year. May 
I know whether under the present cir-
cumstances when we require foreign 
exchange for the Plan and for other 
very important items the Government 
is considering to have arrangements 
made for special studies in the coun-
try even engaging foreign professors 
if necessary?

Dr. K. L. Shrimali: Ordinarily the 
policy of the Government in this mat-
ter is that we do not encourage stu-
dents to go abroad if the available 
facilities exist m  this country. At the 
same time we are developing our 
scientific and technological institu-
tions and we do need personnel to be 
trained It is also true that .the re-
quisite facilities do not exist m this 
country But I would like to assure 
the hon Member that every effort is 
being made to discourage those stu-
dents from going abroad who can 
benefit by studying here

Shri Jadhav: May I know whether 
it is a fact that nearly 25 per cent of 
the students after having higher edu-
cation there do not return because 
they have not got any attractive ser-
vice here**

Dr. K, L. Shrimali: I do not have 
the exact percentage, but it is quite 
true that some of the students who 
go abroad like to stay there as long 
as they can

•
Shri S. M. Banerjee: Financial as-

sistance is given to some of the stu-
dents. May I know whether those 
students who are financially assisted 
by the Government have given any 
undertaking that they would serve the
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Government after completion of their 
education in foreign countries?

Dr. K. L. BhrtawU: There are
various schemes and under some of 
the schemes some kind of undertak-
ing has to be given.

Shri Sinhasan Singh: What are the 
main criteria for the selection of these 
candidates? When undertakings are 
taken, may I know whether those 
persons from whom an undertaking 
has been taken have come back and 
served the Government or they are 
also allowed to remain outside?

Dr. K. L. Shrfmali: There are various 
schemes under which students are 
going abroad. If the hon. Member 
would give notice of a specific ques-
tion in this regard I shall be very 
glad to supply the information.

Shri Dasappa: May I know whether 
the Government is contemplating the 
idea of converting these into loan 
scholarships so that when they begin 
to earn Government can realise the 
amount and turn it over for more 
and mere students?

Dr. K. L. Shriraali: I do not know 
how far this question arises out of 
the present question.

Shri Jaipal Singh: In view of the 
fact that there is a serious screening 
when students are permitted to go 
abroad since it involves foreign ex-
change, I want to know how with re-
gard to parts (b) and <c) the informa-
tion is not readily available according 
to the hon. Minister.

Dr. K. L. Shrimati: The information 
had to be collected from various Min-
istries. As soon as that information 
is available it will be placed on the 
Table. Students who go abroad are 
«pobsored by various agencies and 
not by the Education Ministry alone.

«  ftrfij KaJ Sfcagh: You can have 
It Cron the Reserve Bank.

Sr. 8L 1«. Sbrfmll: That information 
had to be collected It is not readily 
available wife V *  Ministry.

Shri Jaipal Slagh: Only one agency 
does it, i.e., the Reserve Bank of India. 
How are the Ministries concerned?

Mr. Speaker: Even to write to the 
Reserve Bank of India requires time. 
Possibly, they are taking time to 
collect i t  Now as he says he will 
place it on the Table of the House 
when the information is available.

Evidently, what hon. Members want 
is that inasmuch as the hon. Minister 
is in charge of the Education Minis-
try let the Education Ministry have 
the list—whichever person goes to a 
foreign country as a student and from 
whichever Ministry from time to time 
—so that the Minister will be able to 
give an idea to the House as to what 
amount is spent quarterly, half-year-
ly and annually. That is exactly what 
is behind the question.

Shri Braj Raj Singh: In future there 
should be a statement by the hon- 
Minister.

Mr. Speaker: Very well, that will 
be done hereafter.

Shri Ranga: I want to ask a ques-
tion. In view of the great shortage 
of educational facilities in our coun-
try in a large portion of the higher 
cadres of education, why is it that 
Government wishes to discourage such 
of the students as are willing to scrap 
up funds to go abroad, are keen to 
have higher education, come back 
and serve our country?

Dr. K. L. Shrimali: If the educational 
facilities are available in this country, 
when we are so short of foreign ex-
change naturally we would like the 
students to stay here and take advant-
age of the facilities that are available 
here.

Shri Hen Bartuu May I know if the 
non-sponsored students who go on 
their own to VIC and seme of whom 
do not have the requisite qualification 
fall to make the grade and thereby 
waste eur foreign exchange? If aa.
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vtu t steps have Government taken to 
stop this menace to our foreign ex-
change?

Mr. Speaker: First I will call Shn 
Tangaznam,

Shri Hem Barna: What happened to 
my question? The Minister has not 
yet answered my question

Dr. K. L. Shrimali: I have not been 
able to follow the question

Shri Tangamani: May I know, out 
of 8000 students who are in foreign 
countries, whether some of them are 
pursuing courses which are available 
in India and, if so, whether the num-
ber of such students who are pursu-
ing such courses can be given9

Dr. K. L. Shrimali: I have with me 
a break-up of some of the figures In 
US A,  for example, 381 are pursuing 
Arts courses, 415 Science courses, 
Engineering and technology 834, Medi-
cine 123, Agriculture 174 and other 
subjects 721 In the U S S R ,  Arts 3, 
Science 3, Engineering and technology 
2, Agriculture 1 and Languages 4 In 
the UK on a rough estimate, there 
were 15 per cent m Medicine, 55 per 
cent m Engineering and technology, 20 
per cent in Applied and pure science, 10 
per cent m Humanities, Teachers’ 
training and Law

Shrt Thlramala Rss: Is the hon 
Minister aware that a large number of 
students who fail to secure admission 
m Technical colleges, Engineering, 
Medicme, etc, are seeking to go 
abroad because they could not qualify 
and the Government of India are sup-
porting such cases7

Mr. Speaker: This question relates 
to scholarship students.

Shri Thlramala Rao: That involves 
foreign exchange

Dr. K. L. Shrimali: I am afraid this 
question does not arise out of the 
main question.

Mr. Speaker: Tbc main question re-
lates to scholarship studeats.

Shri Thlramala Rao: Thu is about 
foreign exchange Young men who 
are not qualified are seeking to go 
abroad because they could not secure 
admission.

Mr. Speaker: This question relates 
only to scholarship students Now he 
speaks about all students going abroad 
The hon Member wants to know why 
persons are sent for Arts course and 
not crafts

Shri Thlramala Rao: Is the hon
Minister aware that a large number of 
young men from India who are in 
their teens are found m England9

Dr K. L. Shrimali: I have already 
indicated the general policy that has 
been adopted and considering the 
difficult foreign exchange position, I 
would get that matter examined once 
again

Shri Harish Chandra Mathar: It has
been stated that precise information 
is not available m respect of private 
students May I know if the Gov-
ernment have any policy m respect of 
private students7 May I know what 
is the agency which gets all these 
applications, whether there is any co-
ordination even between the two 
artificially divided wings of the Edu-
cation Ministry and the Fmance 
Ministry, and what is the agencv 
which vets these applications and 
whether there is any policy in res-
pect of it’

Dr. K. L. Shrimali: As far as pri-
vate students are concerned, the Uni-
versities screen the applications and 
then they forward them to the insti-
tutions concerned

Shri Harish Chandra Mathur: Mav
I know if at the governmental level 
there is no co-ordination whatsoever 
between the Finance Ministry and 
two wings of the Education Ministry7

•
Dr. K. L. Shrimali: I do pot know 

how the hon Member has made this 
inference

Shri Harish Chandra Mathnr: 
wont to know



'  Mr. Speaker: Order, order. We are 
all speaking hi English. 11m hon. 
Minister said just now that- the 
Universities make these recommenda-
tions'. The intermediate link has not 
been filled. The hon. Member wants 
to know whether straightaway on the 
recommendation of the University the 
students are sent abroad or, from the 
various Universities information comes 
to the Centre, to the Education Minis-
try or any agency is set up by them 
which vets or they merely go on the 
recommendation of the Universities.

The Minister of Finance (Shri 
Morarjl Desal): May I say, Sir, that 
in certain categories they are allowed 
to go out for study? Those categories 
are fixed between the Education Min-
istry and the Finance Ministry. The 
Reserve Bank is informed about it. 
The Reserve Bank vets these cases 
and the people are allowed to go. 
There is complete co-ordination bet-
ween the Education Ministry and the 
Finance Ministry. There is no ques-
tion of want of co-ordination.

Shri Ranga: Is it not also a fact that 
in addition to the screening done by 
our own Universities, the foreign 
Universities also are expected first of 
all to look into these applications and 
it is only when a seat is offered to the 
student that permission is being given 
by the Government at present?

Dr. K. L. Shrimali: Naturally; how 
can permission be given unless admis-
sion is secured?

Shri Jadhav: May I know. . . .
Mr. Speaker: Next question. I have 

allowed a number of questions.

University Teachers
+

mama J ’Shrl Shree Narayan Das: 
Shrimati Da Falchondhuri:

^7ill the Minister of Education be 
pleased to refer to the reply given to 
Starred Question No. 37S1 on the 9th 
May, IMS and state:

(a) when a decision is likely to be 
taken on the Report of the Commit-
tee appointed by the University

3543 Orel Anatom

Grants Commission to the
qualifications of different categories of 
teachers in Indian Universities;

(b) whether reactions from different 
Universities to such qualifications 
being laid down have been received: 
and

(c) if so, the important points of 
such reactions?

The Minister of Edncatlen (Dr. K. 
L. Shrimali): (a) The matter of lay-
ing down qualifications necessary for 
teachers to be recruited to Universities 
is being placed before the University 
Grants Commission at its next meet-
ing to be held on the 3rd December, 
19S8.
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fb) “Yes, Sir.
(c) A statement giving requisite in-

formation is laid on the Table of the 
Lok Sabha. [See Appendix II, an- 
nexure No. 96].

Shri Shree Narayan Das: From the 
statement it appears that some of the 
Universities are not in favour of 
prescribing any minimum qualifica-
tions by the Commission for teachers 
of the Universities. I would like to 
know what is the reaction of the 
University Grants Commission in this 
respect?

Dr. K. L, Shrimali: The University 
Grants Commission has still to con-
sider that matter.

Shri Shree Narayan Das: May I
know, when the University Grants 
Commission takes a decision, whether 
the decision will be binding on all 
the Universities or they will be free 
to do otherwise?

Dr. K. L. Shrimali: The policy that 
the University Grants Commission has 
so far followed is that of persuasion 
and not coercion, and that policy has 
succeeded so far. There is no reason 
why they Bhould change this.

Shri Tangamanl: May I know 
whether, before the University Grants 
Commission considers the reactions 
from the various Universities on f te

2 DflCEMtiTCB UK
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3rd. the reactions of the Universities 
which are not mentioned here like 
Madras, Calcutta, Banaras and Agra 
also will be awaited?

Dr. K. L. 8hrimali: They have
written to all the Universities. It is 
lor the Universities to send their 
suggestions to the. University Grants 
Commission.

Some Hon. Members rose—
Mr. Speaker: Next question. I can't 

call all hon. Members on all questions.

Ceatral Ordnance Depot, Chheoki
*459. Shri S. M. Banerjee: Will the 

Minister of Defence be pleased to 
state:

(a) whether the report submitted 
regarding some irregularities in local 
purchases at the Central Ordnance 
Depot, Chheoki (Allahabad) has been 
considered;

(b) if so, what action has been 
taken against those responsible; and

(c) the amount involved?

The Deputy Minister of Defence 
(Shri Raghuramaiah): (a) The Court 
of Inquiry had originally concluded 
its investigation on the 9th September, 
1958. Subsequently, however, Head-
quarters Eastern Command on scrutiny 
of its proceedings, ordered the record-
ing of further evidence. The Court 
therefore re-assembled and completed 
its investigation on the 9th November 
1958. The proceedings are at present 
under scrutiny by Headquarters 
Eastern Command.

(b) and (c). Do not arise.

Shri S. M. Banerjee: Part (b) of 
the question relates to the action 
taken and part (c) relates to the 
amount involved. May I know whe-
ther it is a fact that the Officer 
Commandant of this particular Depot 
in whose regime these irregularities 
took place was transferred to Agra 
and what was the reason for the 
transfer before the completion of 
A* enquiry?

Shri Raghuramaiah: The report
was submitted as already given in 
the answer on the 9th September and 
fresh evidence was called for. The 
transfer was thought advisable be-
cause he is the man who was there 
when these transactions took place. 
We thought it better to transfer him.

Shri S. M. Banerjee: May I know 
whether Rs. 14 lakhs is involved in 
these local purhases?

Shri Baghoramalah: The enquiry
arises out of certain observations 
made by the Controller of Defence 
Accounts when certain bills were 
before him. I understand that the 
value of the bills placed before him 
is Rs. 79,000. The enquiry is con-
sequent on the observations made 
regarding the observance or otherwise 
of the rules relating to local pur-
chases.

Shri S. M. Banerjee: May I know 
whether the Officer Commandant of a 
particular Ordnance Depot is solely 
responsible for the purchase of 
locally purchased things and if so, 
whether action is being taken against 
the particular officer?

Shri Raghuramaiah: The question 
of deciding what action should be 
taken will arise only after the report 
has been thoroughly gone into. As 
regards the first part of the question, 
it is true that certain powers of local 
purchase are given to the Com-
mandants because, in the very cir-
cumstances of the case, when emer-
gency arises, local purchases have to 
be made.

West German Government Scholar-
ships

j.

f  Pandit D. N. Tlwary:
*4M.j Shri Ram Krishan:

[  Shri Daljit $ngh:*
Will the Minister of Scientific Re-

search aad Cultural Affairs be 
pleased to state:

<a) whether it is a fact that a sub* 
stantial number of scholarships ant
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at 140 scholarship* offered by the 
West German Government (Hamburg 
Chamber of Commerce) for practical 
training of Indian Nationals in West 
German Industries have remained 
unutilised till September, 1958;

(b) if so, the reasons for the same; 
and

fc) the steps being taken to utilise 
them?

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) and (b). 99 candi-
dates were selected but out of these 
21 dropped out and steps are being 
taken to make new selections. The 
main reason for the non-utilisation of 
the full quota was the lack of suitable 
candidates m some of the spenal 
fields who satisfied the two conditions 
of sponsorship and employment.

(c) Necessary steps are being taken 
to utilise all scholarships that we 
accept in future by throwing them 
open also to persons who are not 
employed but have the necessary 
qualifications.

a

Paadit D. N. Tiwary: May I know 
whether the cause of not getting 
suitable persons was the lack of publi-
city given in all the States?

Dr. M. M. Das: We do not accept 
what the hon. Member has said. 
Press notes have been issued, the 
State Governments have been inform-
ed; other industries and technical in-
stitutions and the different depart-
ments of the Government of India 
have also been informed.

Paadit D. N. Tiwary: May I know
the number of persons who applied 
from industry and from the uni-
versities, and the number who were 
selected from both these?

Dr. M. M. D u: The total number of 
applications that we received for 
about 160 scholarships offered by the 
Hamburg Chamber of Commerce was 
344. Oat oi this, as I have said in my 
original reply, 99 candidates were 
selected, but 21 candidates backed 
e&t T in  present position is that out

of these 100 scholarships, 6T candi-
dates have already gone to Germany 
and are under training. Eleven candi-
dates have been selected and they are 
awaiting their placement in German 
industries. As soon as we receive 
information of their placement from 
the German Government, they will 
sail for Germany. The 22 remaining 
candidates are to be selected. We 
think that by next February we will 
be able to complete the selection and 
the candidates will sail for Germany.

Shri Ram Kristian: May I know
whether there is any condition Un-
posed by the German Government for 
awarding these scholarships?

Dr. M. M. Das: There is no con-
dition imposed by the German Gov-
ernment except that the candidates 
will be properly qualified, so that 
they may avail themselves of the 
opportunities offered by the German 
Government.

Shri Daljit Singh: What is the
amount of scholarship offered by 
West Germany?

Dr. M. M. Das: 300 D.M. per month.
Shri Jaipal Singh rose—
Mr. Speaker: On every question we 

are spending so much time. There 
are a number of questions here.

Shu Jaipal Singh: I wanted to ask 
a material question. If I remember 
aright, Germany offered these 100 
scholarships when our Prime Minister 
visited West Germany two years ago. 
I think it was in 1956. How is it that 
it has taken two years to process 
this?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humaynn 
KaMr): The main reason la that a 
decision was taken ten years a®» 
that nobody should be sent out un-
less there is a guarantee of employ-
ment on return, and therefore, til) 
now the condition for the award of 
scholarship has bean that the p w *  
must be sponsored by aome M p ta U I
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authority which also give* a guaran-
tee that on return the person will be 
employed. Because of that reason, 
the number of applicants has al-
ways been smaller. Recently we 
have taken a decision that if there are 
suitable candidates offering, they 
will be considered even if they are 
not sponsored.

Shri Paulgrahl: What were the
special qualifications needed for
which suitable candidates were not 
available in India?

Shri Hamayim Kabir: 1 have just 
now explained the two conditions 
that they must have the necessary 
academic and technical qualifications; 
they must be in employment and 
there must be a guarantee at em-
ployment on their return. These 
were the conditions which were im-
posed because at that time Parlia-
ment—it was not Parliament, but 
the Constituent Assembly—had in-
sisted that nobody should go abroad 
unless there was a guarantee at em-
ployment on return.

Shri Damani: What is the pro-
cedure being followed by the Govern-
ment in awarding these foreign Gov-
ernment scholarships?

Shri Humayun Kabir: The procedure 
is a very rigorous process of selection.

India Offline Library
+

f  Shri D. C. Sharma:
| Shri H. N. Mukerjee:
| Shri Mohammed Ellas:

•ML Shri M. L. Dwivedi:
I Shri Kamcehwar Tantla:
I Shri Agadi:
(_ Shri Taagamani:

Will the Minister of Scientific Be- 
ssareh and Cnltaral Affair* be 
pleased to state:

(a) whether it is a fact that no reply 
has yet been received from the

United Kingdom Government to the 
(Jovemment cf India’s note on the 
India Office Library which was sent 
in February, 1956;

(b) tbe progress so far made in the 
iiegotiations for the return of the 
India Office Library; and

(c) the further action proposed to 
fee taken in the matter?

The Minister of Scientific Research 
*nd Cultural Affairs (Shri Humayun 
jtabir): (a) Yes, Sir.

(b) We are awaiting a reply from 
the United Kingdom Government.

(c) Further action will be con-
sidered in. the light of the reply from 
the United Kingdom Government

Shri D. C. Sharma: May I know 
when the last communication was 
addressed to the U.K. Government and 
what was the nature of that com-
munication? .

Shri Humayun Kabir: We sent a 
formal note in February, 1956 and 
after that the High Commissioner has 
been reminding the Commonwealth 
Relations Office, London to expedite 
a reply, but we have not been enter-
ing into any formal communications, 
and I would request the hon. Mem-
bers not to press us to do so, for it 
would not be in the national interests.

aft n® m® frHft : frrcrr
ipft «pffa v m k  # rfta

m  ftrar «tt f r  "ir?«0

Vt 7 T W  *  fin* m w f
3d 'oft 5 1 ff
efrr #  w  aw v r  ***** w 
v tf  vrt*nrf f t  m
vnw  $ arranr
dr*(t ^ s iIVh h  #
v s  «rr f^rr t
H znvir x r v n  f i  w t t  ?

aft prsj; *t»w t

ip r  #  |  it  wpm-
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f t  w n w  I  wrrcr aftr *ro
I

Mr. Speaker: Shri Agadi. Abaent.
Shri g. M. Banerjee: This side may 

also be called.
Mr. Speaker: That side is always 

taken note of. I am more inclined to 
the left than to the right

Shri S. M. Banerjee: The hon. Min-
ister said that it is a delicate one.

Shri T inpm tnl: In reply to a 
similar question six months ago, an 
identical reply was given. May I 
know why, if it is in the national 
interest as pointed out by the hon. 
Minister, this particular question was 
admitted at all?

Shri Humayun Kabir: How can I
answer that question?

Shri Tangamani: Another question, 
Sir.

Mr. Speaker: No. Whenever there 
a re  a number of hon. Members tabl-
ing a question, I will give only one 
opportunity—except to the first hon 
Member.

Shri D. C. Sharma: May I know if 
it is the intention of the Government 
to conduct these negotiations at a 
ministerial level and if so when will 
that happen?

Shri Humaynn Kabir: We have
been conducting negotiations, and it 
is our intention to continue the negoti-
ations till the library is obtained.

t i ta r c  ztfa rr: «r*fr 
A i^ r  % w p t  qr 

Kf*rr i A
3TRSTT $ f r  T O T
^  ^  f ‘ argft) ?*ra

T*r *
«fr<pr *  «w t  j «tt f  i w pr t  

%  w r |*r v m  v ?  %  n* 
‘̂ fp r tr  i m  *t t  wiw> t **w

l?R?T t  ?

i s  in ro  «ift «mc|
#  ^  O r  fv #  a r t*

swfte f  i fir *fr
w  t o  ij? m * i t  Hff 

flr*r atrtnfj- i

Additional Secretaries

*M3, Shri V. C. Shnkla: Will the
Minister of Home Affairs be pleased
to state:

(a) -whether a general decision was 
taken sometime back by Govern- 
ment to discontinue the practice of 
appointng Additional Secretaries and 
Joint Secretaries in the various Min-
istries of the Union Government;

(b) what is the precise difference 
in the nature of work and dutiea of 
the Additional Secretaries and the 
Joint Secretaries; and

(c) what is the difference in the 
pay scales of the Additional Secretar-
ies and the Joint Secretaries?

Hie Minister of Home Affairs 
(Pandit G. B. Pant): (a) No.

(b) The duties attached to the post 
of an Additional Secretary are more 
onerous and carry heavier responsi-
bilities than those attached to the poet 
of a Joint Secretary.

(c) Additional Secretary: Rs. 3,500 
p.m. for an ICS Officer;

Joint Secretary: Rs. 3,000 p.m. for 
a similar officer; Rs. 2,250 for others.

Shri V. C. Shnkla: What ic the
basis or the criterion on which Joint 
Secretaries are promoted as 
Additional Secretaries?

Pandit G. B» Fast: Joint Secretar-
ies who are considered to be com-
petent for co-ordinating the work of 
the Joint Secretary and to whom a 
larger measure of delegation can be 
made are selected for nidi poet*.



Skit V. C. Shukla: May I know if 
seniority is also taken into consider-
ation while promoting Joint Secretar-
ies to the posts of Additional Secretar-
ies?

Paadit G. B. Putt: Yes, it is one of 
the factors to be taken into consider-
ation.

Shri Ansar Harvanl: When Joint
Secretaries from the ICS and Joint 
Secretaries from the non-ICS per-
form the same duties and functions, 
why is there disparity in the salaries 
of both?

Paadit G. B. Pant: Because the
ealaries of ICS officers are protected 
under the Constitution, and in order 
to effect economy, the salaries of 
non-ICS officers of similar posts have 
been fixed at a lower scale.

Shri Tyagi: May I know the pre-
sent number of Joint Secretaries in 
the Government of India and the 
total number previ&us to the passing 
of the Constitution?

Pandit G. B. Pant: The present
number is 88. The number before 
partition was, I think, not more than 
25, but I have not got the cxact 
figure before me.

Shri Braj Raj Singh: May I know 
whether there are any rules for pro-
motion from Joint Secretaryship to 
Additional Secretaryship?

Paadit G. B. Pant: There are no
detailed rules, but there are certain 
considerations which are kept in view 
whan such promotions are made.

Shri N. K. Mnatamy: May I know 
the other aspects that are taken into 
consideration, apart from seniority, 
for promotion from Joint Secretary 
to Additional Secretary?

Paadit G. B. Pant: Competence, re-
lative brilliance and capacity to co-
ordinate and to perform responsible 
duties in an efficient way.

Several Hen. Members rows—
Mr. Speaker: h  it necessary to pur-

sue this matter? The answer is there.
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Shrl Thlramala Kao: May I know 
the difference in status between a  
full-fledged Secretary and an Ad-
ditional Secretary, and also the 
authority he wields in the department?

Paadit G. B. Pant: A full-fledged 
Secretary is expected also to take in-
terest in the work of the Additional 
Secretary, but the Additional Secre-
tary enjoys greater freedom than the 
Joint Secretary.

Shri V. C. Shukla: Is it a fact that 
a senior ICS officer of the Govern-
ment of India has resigned from his 
post as a protest against some recent 
promotions of Joint Secretaries into- 
Additional Secretaries, and if so, what 
are the facts of the case?

Pandit G. B. Paat: I do not exact-
ly know, but if he has done so, he 
has set a bad precedent; it is against 
the conventions of the service.

Shri Harish Chandra Mathnr: I
want to get a little clarification be-
cause the information given by the 
hon. Minister is not consistent with 
the published information. The Home 
Minister stated that the number of 
Joint Secretaries at present is about 
88 or 82, while it was reported that 
in 1956, the number of permanent 
Joint Secretaries was 45, and that of 
the temporary Joint Secretaries was 
97. Do I understand that these 
figures in the Library have been 
wrongly reported, or there has been 
a reduction of about 50 Joint Secre-
taries?

Mr. Speaker: 45 plus 87 comes to 
142.

Shri BlfM t Chandra Mathnr: 45-
permanent and 97 temporary Joint 
Secretaries.

Paadit G. B. Paat: My own inform-
ation is that the numbea is 88.

Mr. Speaker: Both together?
8hri Tyagi: Others may be honorary ̂
Paadit G. B. Paat: It is 88 for tb* 

year 1958-59.
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Shari Hartsh Chandra Mathar: Does 
it refer to permanent people or to 
both permanent and temporary 
people?

Pandit G. B. Pant: I cannot tell 
him exactly. If the hon. Member 
wants any further information, I 
shall let him know. My brief says it 
is 88.

Mr. Speaker: Next Question.

Shri Jadhav: I want one more
-clarification. The number of Joint 
'Secretaries has been stated to be 88 
While the Joint Secretaries are pro-
moted as Additional Secretaries, 
there is a greater number of them

Mr. Speaker: We are going away 
from one question to another. I 
have proceeded to the next question 
already.

Rural Education Committee
+

/  Shri R. C Majhi:
\ “Shrl Subodh Hansda:

Will the Minister of Education be 
pleased to state:

(a) whether it is a fact that a Rural 
Education Committee has been form-
ed with representatives of various 
Ministries;

(b) if so, what are the objectives of 
forming such a Committee; and

(c) whether it has started its work 
and Whether any report has been sub-
mitted by it to the Government’

The Minister of Education (Dr. 
X. L. Shrimali): (a) Yes, Sir

(b) To examine the objectives of 
Janata Colleges, Rural Institutes, 
Manjari Schools and Basic Agricul-
tural School, and to recommend 
measures for their improvement.

(c) The Committee has almost com-
pleted its work and expects to sub-
mit a report to the Government 
shortly.

Bhci R. C. Majhi: May I know the
strength of the committee, and the 
Ministries which are included in the 
committee?

Dr. K, L. Shrimali: The constitution 
of the committee is as follows. There 
is a chairman, and there are three 
members and one secretary. The 
Ministries that are concerned are the 
Ministry of Food and Agriculture, the 
Ministry of Community Development, 
and the Ministry of Education.

Shri R. C. MaJhl: May I know what 
has happened to the institutions which 
the committee has visited, and whe-
ther any suggestion for modification 
of the programme in the institutions 
has toeen mataft

Dr. K. L. Shrimali: I do not have 
the list of the institutions which were 
visited by the committee, but the 
committee did visit some of these 
institutions.

Mr. Speaker: Is not the report
placed on the Table of the House?

Dr. K. L. Shrimali: Yes, it is; but
the report has not been submitted to 
Government so far.

Shri P. R. Patel: May I know whe-
ther the committee members con-
sulted persons working in educational 
institutions in rural areas before they 
submitted their report?

Dr. K. L. Shrimali: Most of these 
institutions are situated in rural areas, 
and the State Departments of Edu-
cation, Directors of Public Instruction 
and Directors of Agriculture were in-
formed of the formation of this com-
mittee and its terms of reference; and 
their co-operation was invited.

Shri P. R. Patel: I wanted to know 
whether persons working in the edu-
cational institutions situated in the 
rural areas were consulted.

Mr. Speaker: That was what he
said.

Shri* P. R. Paiet: He only referred 
to Directors and others.
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Mr. Speaker: Rural areas have been 
consulted, not the lands or the build-
ings, but the men there.

Shri Snbodh Hsuwda: May I know 
why the representatives of the State 
Governments and educationists m 
the country were not included in this 
committee9

Dr. K. L Shrimali: Most of these 
institutions were sponsored either by 
the Ministry of Food and Agriculture 
or the Ministry of Education or the 
Ministry of Community Development 
and, therefore, in order to bring about 
co-ordination, all the three Ministries 
decided to look into this matter 

/vpneseBteiJen £$ the 
State Governments was not neces-
sary

World Bank Report on Indian 
Economy

f Shri Bimal Ghose:J Shri Bahadur Singh:
*46# 'J Shri Rameshwar Tantia*

[  Shri Morarka:
Will the Mmistei of Finance bo 

pleased to state
(a) whether it is a fact that a 

World Bank team has recently sub-
mitted a report on the Second Fi\c 
Year Flan and also on economic con-
ditions generally, and

(b) if so, whether Government will 
place a copy of the same on the Table’

The Deputy Minister of Finance 
<Shri B. R Bhagat): (a) The WorM 
Bank team did not submit any re-
port to the Government of India 
they submitted such a report to the 
Bank

(b) No, Sir As the report i<» a 
restricted and confidential document 
of the Bank which has specifically ie- 
quested the Government to treat it a; 
such, it will not be appropriate for 
Government to circulate it.

Shri Bimal Ghose: Was the report 
submitted to the Reserve Bank of 
India or to the World Bank7

Shri B. R. Bhagat: To the World 
B*nk.

Shri Bimal Ghose: Was ,no copy 
received by the Government of India’

Shri B R. Bhagat: No, not directly 
We have our Executive Director on 
the Bank, and by virtue of his posit-
ion as an Executive Director on the 
Bank, he got it, and whatever report 
we have got is an informal one from
Mm

Shri Bimal Ghose: Axe Government 
&Vare that extensive extracts of this 
report have appeared m commercial 
journals in this country7 And if 
Government have received a copy, 
w Du]d Jt not be better that a coRy is 
laid on the Table so that Members may 
kr,ow what it is’

Shri Ranga: At least relevant ex-
tracts

The Minister of Finance (Shri 
Morarji Desai): May I say that ex-
tensive extracts are published from 
many secret and confidential papers? 
That is no ground for publishing by 
Government This is a document 
which does not belong to Govern-
ment It belongs to the World Bank, 
abd the World Bank has treated it as 
confidential, and wants us also to treat 
it as such We cannot, therefore, 
break their confidence and put it be-
fore the House

•ft t n l w  stfem : fnfVf
# t t p’t  *»t f ifto  «r«r xffaRT $  
’HMn* if JtjjT qft tn fw  fcqfa
* ****** * jpkt  »prr f t 4 
^h^tt ^rifnT f% *ktt
% vnrrf *r?r siOTfl’
%  ̂  *  t o  fnfts #  w  frsi
*nrr ’

Shri Menu# Desai: That would 
^e publicising the report *

Shri Morarka: Is it a fact that
there is an observation in this re* 
Bort against the starting of the three 
steel plants together, and if so, may
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I know what would be the attitude 
of Government about the fourth steel 
plant?

Shri Menu# Deal: That again
would be revealing the document.

Shri Nagi Beddy: May I know whe-
ther the World Bank has taken into 
cognizance the fall in prices of the 
primary commodities which are gen-
erally exported by the under-develop-
ed countries, and, therefore the diffi-
culties of the foreign exchange crisis 
which is being faced by the under-
developed countries, and if so, what 
action has been proposed to solve this 
problem, so far as the World Bank 
is concerned?

Shri Morarji Desal: Relating to this 
report9 If I say anything, that again 
will be revealing it.

Shri Tangamani; May I make a 
submission7 From the report cer-
tain hon. Members quoted and made 
speeches during the last Session. I 
remember Shri Harish Chandra 
Mathur brought a copy here, and he 
said he found this copy in the Library. 
I would like to have confirmation of 
that If such a copy is available, then 
why is it that it is now being denied?

Shri Morarji Desal: I do not know 
how any copy could have got into the 
Library.

Mr. Speaker: Shri Harish Chandra 
Mathur is physically present here. 
Did he get a copy from the Library9

Shri Harish Chandra Mathur: What-
ever I got was from the Library. 1 
had no other source. I did not pry 
into the Finance Minister's office.

Mr. Speaker: The question is whe-
ther lie obtained a copy of the World 
Bank Report from the Library.

Shri Hariah Chandra Mathnr: I
think it n  not that Report to which 
my hon. friend is referring. It was 
poatiUy the previous one.

Mr, Speakf* They say it is con- 
fdential.

Shri Bhnal Phase: May I know 
whether the hon. Minister’s attention 
has been drawn to extracts from this 
Report published in Indian news-
papers, and if so, whether he feels 
that they are not correctly presented?

Shri Morarji Desal: I will not give 
even an indirect indication about it.

Shri Narayanankutty Menon: Not
regarding the Report

Mr. Speaker: Next question. I am 
not going to allow any further ques-
tions on this.

A f t '* *  VTSTT ’*T?5fT 5  ft? STR 
t o t  # farar

5fw iff f * ^  3  ffarfw g
t  1

Mr. Speaker: We deliberately se-
parated i t  for the reeson that if an 
hon. Member tables three questions 
and if all of them are to be answered 
one after the other consecutively, 
other hon. Members' questions will 
be elbowed out. Therefore, we dis-
perse these questions. If the question 
is not reached during the Question 
Hour, the hon. Member can still look 
into the proceedings for the answer.

w  wfw: *  1 1

Mr. Speaker: Question No 492 will 
be taken in the usual course.
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^  FTT *3$ Uf :

(*) wr fx-yrtt (dsft-

Or tjv wftr*nrT
«rc Tsft wnnft ;
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( q r )  s f a f t r  f t  f t r s if a f f  
w r  f # r  f w  *n rr ft  ?

ftronr »nft (*?• m« m® Mbmft):
(v )  w  ft. s«pto?t JT9H % ?tpt 
{m) % *  «r?% *?twt m
|  f% f v f t i  ef? arr# <r <mft jt% *m  
•m i r t  m  f t  a m n fr i 

(*r) ^  forar *n xrft fk^rr 
fkm  art tet 1
l a  How. Member: The answer may 

be given in English also.
Dr. X. L  Shrimali: (a) As already 

stated in reply to part (b) of the 
question under reference a copy of 
the report will be laid on the Table 
ef the House when printed.

(b) The matter is still under con-
sideration.

• f t  m w  n f o r :  w t  *i?  i r k  *%t 

t  fir nariqt % «mr fv fti  %
t ? *  «rfr i *  wr * n w  ft ?

3TFRT =^r^rr ^ ft. **r «tt 
wtvn fft t r m ,  f r f t - r  v t  a s m  $  

% ?T5fr £t r f t  ft ?

«t« frr® w o
$  at f e w n  f t  1 1  *f ? r m r  * r m

TSRr T̂fHTT g1 I H5T V
H ¥m ^sr f t  f t  
flpTT % vrr *$T3i ?nnfrt *nft
iff I 3*% *TS ĤT HS.V3 *  *WR3;
v  frrft  V H r t v  j f  f r r -

*t feu  *m i xn
Sret ?r«F «nT7T *RVR *FT *TWRJ fr, 

fTWSFS vt 
f A v r  fr*rr «rr i =ft twr v* 
vrv^*t # f t  finrr
tfr *r f w r  t o  $t *r*ft
ft1 -anr ^  m w  gqr*

’ «r *rrif Wf tiv W t£ wvrfmr %
' f i t  w *  11 far** v t *t-
m  (Ai) LSD—2

hpwi t  freJr ^fr^or ft i ^  
t o  v r r f T  ^  %  jre «rnr»rr

f t  %■ h t o  ^ r r
*w»rT v tf  *  spti iT*rr
f*m?rr i r m i  f w r  *ra «Ft it ? 
f t w  reW.re ?t i

• f t  M*RT TO*T i v f f f r  ar? Pw«<

% ?TOT %RT >TTT?fhT VTTmt iff 
«HWT'< % fetT 3nTT r&F* ^RTT ^

^ v r  fvvFr «rrPr^T
VC9T Jf 3rmT ^tpcil j  ftp
^r*ra% *r&ft #  w *  % fa r  f f t
lr w»r o tw  3tt

W» f to  KT« •ftnffft :
^  ^  f^?rr ft «ftr ^  ftnww

fagrWT T̂fRTT j  f f  fara?ft 3*5^
«%«IT fsr »TT*?% ^  ^  WP&
Tm 3ITT*IT I

«ft w flw  wMV : «nfr »rft
aft ^  P f  fa ft r  ^ p »  H » ^ t  
5 ^  »feHr$<n t  % fw tt f t
g T Tfsm  ^  % ft $  T ^ t  p. \ A
a rm i w t t t  f  f ^ f ^ s n r R  sifrf^ sqf 
'TfcarT'T ^  % qjRW 5T̂5T fTPPPC
% f i w  ^  « r t r  W T  ' r f w T H  f w  
«m m iih: w  w r ^fsnnv i f  ?

IT* fT« Wfo MNnft : ((1(0 «(!t 
TT«W»̂ T ^  art dT^fm FftVR f t  *pft 
f t  # ^ & :

(a) to place the matra of the 
short “Y” to the left of the 
consonant to which it is 
attached;

(b) to use all the three old forms
of “Ra” ( ' t ) wRen it is
joined with other* letters; and

(c) to form compound letters by 
dropping the vertical line 
where possible.
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Theme are the modification* 
gested by the 1967 Conference to the 
recommendation* made by the 1998 
oootvcBca

eft « M t* w H t : w t  *  w r

*PRIT If f t  f a re  W I T  %  i f w f a  »M t 

*  “x" ^WP*fV «RIW i  
*npv *¥ fcr % % v n w r r f
* fardH Ar t  | i  w  w  
*5t £ *  IT*W >BWT *TT̂ * I  *CtT WT

* f <( «>*T I  ’

8I« Vf« w « eftn H t: *l| w
f fw rc ^  «t h#  t , v̂ ftfHTT ?ft fimRr 
f t  t  frftt wfsRr

*rPtT% ^  I? V TFT ^  OTT AT 
^SR * t W*r ^  lyRT 3TT WRT I

aft*«r«tf*: Frapfr *tt *»ft *** 
^  ^  ^r^fhr ^  ̂  vs^nrr
«rr f r  5* «wr«r $  »t*t*w *t 
<rn*rtf f«pn w t i  A o t h t  ^r?mr 
g  f a  *r*K h to t
*wrf?r i \  1 1  ®rt v t
vftvrr fTm t, ’

n »  iff* w o iftifnft : 3ft ?T|
3?ft* nOffn * *t £ i

eft w rit : spft *r̂ t tfr ’f t s t  
fo  trap fafTO* tfr *H<»PW fMt * t  
fffyT nf^nr fiT«r*T i w tfv  
W* fir fm *  *?r f***t % *t* *  f̂ T̂ rT 
jftttmT Jfift 5'r-ff, Jtffo* *T Ŝ pTT W TT 
j  f r  5̂TT ^  ,Fr^*T  A fr*ft
%  «tf»pr v t , «rt f r  f « P i « *  ^  f t ,  f l* n f  

irnfintr farar «rnfaT ’

«T««T» WT« eftvwft : 4  ,*ntT%
^qfopr. q r w w  *7W ^51 t 

flafttig ay 0t  Start Ke-rolliag
m v»

t u i  gfert Mpgpifcft: Will the Min-
y u T a f m J ^ S S  t * i  * *  be

pleased to refer to the reply given to 
Starred Question No. 1046 on the 8th 
September, 1968 and state:

(a) the program so ffcr made m 
each State in the setting up of Steel 
r»-rolling mill*;

(b) whether these mills are being 
set up by Government or private 
agency; and

(c) if by the latter, the basis on 
which they were selected for the 
different States?

H e VMMaanwtary Becreta*̂  to 1 M 
Minister of Steel. Mfees and Pool 
(Shri Gajendra Prasad Sinfca): (a)
Government have sanctioned one new 
unit each for Andhra, Assam and 
Bihar (north of the Ganges), f t #  
applications for Kerala are still under 
consideration.

(b) By private parties.
(c) On the recommendation of the 

State Government concerned.
Shri Morarka: May I know what is 

the production capacity of each unit 
sanctioned and also the estimated cost 
per unit?

Shri Gajendra Prasad Slnha: It is
better if a separate question is tabled.

Shri Vidya Charan Shnkla: The
Parliamentary Secretary has stated 
that a few States have sent appli-
cations and sanction has been given. 
May I know if any applications were 
received from the rest of the States? 
If so, what consideration has been 
given to such applications7

Shri Ganjendra Prasad Slnha: I
said that the applications for Kerala 
are still under consideration.

Mr. Speaker: He wants to know 
whether other States also have sent 
applications, and if so, what action 
has been taken thereon.

The Minister of Steel, Mines and 
Pnel (Sardar Swann Singh): There 
were applications from alngkost all 
States and their number run* ift$e 
hundreds ■ t  think the total nnniter
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a* appUcyHoms was about 100 or *». 
But because fee existing capacity al-
ready was of such an order feat fee 
available raw material was insufS- 
ciant to feed that capacity, only those 
•zees were selected which for regional 
purpofeee had to be provided with re-
rolling capacity.

fferi Twa to rm  Nalr: The hon.
Parliamentary Secretary has geld that 
the application* from Kerala are 
undo’ consideration. May I know 
whether the hon. Minister has him-
self said in a speech, 2 think, in 
Calcutta that four unit* are going to 
be started in Kerala, if so, why is 
this question of ‘consideration’ of the 
applications?

S v d tf Swsma Singh: He should 
not compel me really to divulge the 
correspondence that is passing bet-
ween the Kerala Government and our-
selves on that point If he insists, I 
have no objection to disclose it

Bhrl Tyagl: To his regret!
Shri Vaaudevan Nalr: I do not in-

sist on disclosure of the correspon-
dence. But I am referring to a public 
speech made by the hon. Minister in 
which he got himself committed.

Sard&r Swaran Singh: I am very 
much committed. I am further com-
mitted that I will give very great 
weight to the recommendations of the 
State Government. Unfortunately, it 
has not made up its mind firmly.

Shri Morarka: This matter has been 
under consideration for the last 
several months, and after that they 
have come to a decision. May I know 
what is the capacity of each unit utd 
fee possible amount it would cost?

Shri Gajendra Prasad Slnha: I have 
already said that I require notice 
about the production capacity of each 
unit There has been delay because 
we had to get a recommendation from 
the Slate Governments and fee 
Licensing Committee was to eonstder 
it. After their recommendation actual-
ly fee application wa« to be accepted.

Mri Memtfca: What is fee cost of
one unit? *

Shri Gajendra Prasad Siaha: I am
not in a position just now to give the 
exact cost of each unit

Shri Bamanathan CheMtar: May I 
know whether the billets will be 
supplied fitom indigenous sources er 
will be imported?

Shri Gajendra Praaad Siaha: The
billets will be supplied from indigen-
ous sources as well as imported.

lb . Speaker: The Question Hour is 
over.

WRITTEN ANSWERS TO 
QUESTIONS

Higher Technological institute a* 
Madras

fShrl T. B. Vittel Bae:
*461. 1 Shri Vajpayee:

I Shri Ajit Singh Sarhadl: 
Will the Minister of Sdentffe Be- 

search aad Cultural Affairs be pleas-
ed to state:

(«) what is the nature of assist-
ance that will be given by the Gov-
ernment of West Germany for set-
ting up of Higher Technological Ins-
titute at Madras;

(b) when the construction of build-
ings for the Institute will commence 
and will be completed; and

(c) when the Institute will be 
opened for admission to students?

The Minister of Scientific Beeearch 
and Cultural Affairs (Shri Humajma 
Kabir): (a) The Government of the 
Federal Republic of Germany has 
agreed to provide the following 
assistance in the establishment of a 
higher technological institute, at 
Madras:

•
(i) Workshop and ’laboratory 

equipment and Library: total 
value not exceeding 0M It 
million (or approx- Ra. !'*  
cveM).
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(ii) 20 German Professors to serve 
at the Institute for a period 
of about 4-5 years.

(iii) 4 German Foremen for the 
workshops of the Institute for 
a period of not less than two 
years.

(iv) Facilities for the training of 
20 Indian teachers in German 
institutions.

(b) The construction of the build-
ings will start as soon as the detailed, 
plans, which are under preparation, 
are ready. It will take about 5 years for 
aU the buildings of the institute, staff 
quarters and hostels to be completed.

(c) Efforts are being made to admit 
the first batch of students in July- 
August, 1959.

Optical Glass

*465. Shri Ajit Singh Sarhadi: Will 
the Minister of Scientific Research 
and Cultural Affairs be pleased to 
refer to the reply given to Starred 
Question No. 549 on 26th August, 1958 
and state whether production on com-
mercial . scale of optical glass would 
be entrusted to the Central Glass and 
Ceramic Research Institute or would 
be given to the private sector?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humaynn 
Kabir): Commercial Production of 
Optical Glass is to be a State under-
taking.

Decimal Coinage
*469. Shri Kalika Singh: Will the 

Minister of Finance be pleased to 
state:

(a) the value in rupees, of one, two, 
five, and ten naye paise corns put into 
circulation up-to-date; and
• (b) the difficulties, if any, experienc-

ed in circulation of the new decimal 
coins?

•The* Deputy Minister of Finance 
(Shri B. R. Bfcagat): (a) The value of 
9 ne,rtwo, five and ten naye paise 
spins-put 'into circulation up to the 
end of July, 1058, is «bou^ Bs. 3i 
wores.

(b) No great difficulties are being 
experienced at present in the circula-
tion of the new decimal coins.

Snnali-Pokhra Road
*470. Shri Vajpayee: Will the Minis-; 

ter of Finance be pleased to state: ,
(a) whether plans for the construc-

tion of a road connecting Sunali in 
Gorakhpur district with Pokhra in 
Nepal have been finalised;

1
(b) details of the progress hitherto, 

made;
' (c) whether an> agreement has 

been entered into with Nepal in res- 
pfect of the financing of this project; 
and

(d) if so, the details thereof?

The Deputy Minister of Finance' 
(Shri B. R. Bhagat): (a) A proposal’ 
to construct Nautanwa-Bhairawa- 
Butawal-Tansen-Pokhra road, covering 
Sunali, has been approved by the 
Regional Transport Board set up by 
the Government of Nepal.

(b) The reconnaissance report has 
been put up to the Board and detailed 
surveys are being conducted

(c) and (d). The Government of 
India have not entered into any 
separate agreement for the construc-
tion of this road This is one of the 
ten roads to be constructed in Nepal 
by the Board. This Board is financed 
from the Aid funds of the Govern-
ments of U S.A. and India and receives 
a grant from the Government of Nepal

Copper Pyrites in Mysore

*471. Shri Mohammed Imam: Will 
the Minister of Steel, Mines aad Fuel 
be pleased to refer to the reply given 
to Starred Question No. 109 on the 
13th November, 1957 and state:
' (a) whether any prospecting for 

copper pyrites in the Hingalodal area 
of the Chitaldrug district of Mysore 
State has since been done;

(b) the results thereof; and
f  '  P

(c) the amount spent so far on this?



th e Minister of Miaow and Oil (Shri 
K. D. Malaviya): (a) No, Sir.

(b) and (c). Do not arise.
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Corruption

•«*. Dr. Bam Snbhag Singh: Will 
the Minister of Borne Affairs be pleas-
ed to state:

(a) whether the attention of the 
Government has been drawn to an 
article under caption “The Political 
Scene” published in Delhi Statesman 
on the 28th October, 1998 wherein it 
has been inter alia mentioned.

“Ministerial intervention is now 
trying to save fairly senior officer 
of the Government against whom 
clearly culpable charges of corrup-
tion, fraud and embezzlement 
have been established through 
careful investigation”; and
(b) if so, what is the truth about 

this report?
The Minister of Home Affairs 

(Pandit G. B. Pant): (a) and (b). Yes.

In respect of certain anonymous 
allegations made against the officer 
referred to in the article an enquiry 
by the Special Police Establishment 
was initiated in August, 1956. The en-
quiries have now been completed and 
the final report was received in the 
first week of November 1958. It has 
been decided to hold a Departmental 
Enquiry against the officer. The 
insinuation about the alleged minis-
terial intervention is completely un-
justified.

Bank Advances

•478 Shri Anroblndo Ghoaal; Will 
the Minister of Flnaiioe be pleased to 
state the level of bank advances made 
against wheat during July to October, 
1958?

Tke Deputy Minister of flnanoe 
(Shri B. B. Bhagat): A statement is 
laid on the Table of the Lok Sabha 
showing the level of advances by

scheduled banks, against the security 
of wheat from July to October 1958.

Written Answers 257®

Statement

CRt. Crores) 
Level of

Fortnight ended Bank
advances

July 11 . 3-97
July 25 .. 3-9®August 14 2*92
August 29 290
September 12 . 2 -6*
September 25 . 2-34
October 17 15*
October 31 1-27

Integrated Neyvell Project
f  Shri Sobblah Ambalam:
\ Shri Barman: 
f Shri Snbodh Hansda:
[  Shri S. C. Samanta:

Will the Minister of 8ted, Mime 
and Fuel be pleased to refer to the 
reply given to Unstarred Question 
No. 254 on the 13th August, 4958 and 
state the progress since made in the 
Integrated Neyveli Lignite Project?

The Minister of Steel, Minna and 
Fuel (Sardar Swaran Singh): A state- 
is laid on the Table of the Lok Sabha. 
[See Appendix II , annexure No. 97.]

Imported Locomotives
•475. Shri Nagi Reddy: Will the

Minister of Steel, Mines and Fad be
pleased to refer to the reply given to 
Starred Question No. 1525 on the 24th 
September, 1958 and state:

(«) whether the Committee of En-
quiry appointed to examine the caus-
es of missing or damaged parts of the 
imported locomotives has concluded 
its investigation;

(b) if so, what are its findings; and
(c) the action taken in thf matter?
The Minister of Steel, Mines and 

Fori (Sardar Swaran Singh): (a) No,
Sir.

(b) and (c). Do not arise.

2 DECEMBER 1958



agtfi 4«w #w  * vtorm m m  n d  ww**** a m w m

it-  Hft¥ in
Fradssh

•47S. Shri V. C. EBwkla: Will the 
Minister of Steel, Mines and Fodi be 
pleased to state;

(a) whether there is any steel re- 
roiling mill in Madhya Pradesh other 
than that at Bhilai;

(b) whether any application or pro-
posal for setting up of such a unit 
there was received; and

(c) if so, with what results?

The Minister of Steel,
F u l (Sirdar Swaran Singh): (a) Yes; 
live.

(b) Yes; 30 applications for new 
units, and 8 applications for substan-
tial expansion.

(c) The raw material available 
being insufficient to meet the require-
ment of the existing capacity in the 
country, only 4 new units were 
licens'd in regions where there are 
no re-rolling mils at present In ac-
cordance with this general decision, 
the applications from Madhya Pradesh 
could not be accepted.

Water Supply in Delhi

•477.

'Shit D. C.
Shri Bam Krishan:
Shri Shree Narayan Das:
Shri Supakar:
Shri Bibhstt Mtahra:
Shri Vajpayee:
Shri U. L. PatU:
Shri PanigraU:

Will the Minister of B o n  Afiairs 
be pleased to refer to the reply given 
to Starred Question No. 1588 on the 
2#th September, 1958 and state:

(a) the steps taken to implement 
the recommendations of the Hazar- 
navis Committee appointed to investi-
gate into the water supply crisis in 
Delhi; and

(b) the results achievedT

Vhe fftwislse of Xonss
(Pandit a  « . PM*>: (a) and (h). 

The Committee recommended certain 
immediate and short-term measures 
to prevent the recurrence of a  break-
down of water supply in the event of 
another recession of flood in Jamuna 
during the current season. These ze- 
commendationa were accepted by the 
Delhi Municipal Corporation and 
were implemented by them to the 
extent necessary.

The Coaamitiee ajao recommended 
a fuller and more detailed enquiry for 
Axing, responsibility.

The Government of India have ac-
cordingly, in consultation with the 
Mayor, appointed Shri K. V. K. 
Sundaram, Chief XLectlon Commis-
sioner, to enquire into, in the light of 
the fadings of the Committee, and to 
report upon the precise and actual 
responsibility of the individual offi-
cers concerned of the Delhi Muni-
cipal Corporation for their failure to 
take such steps as were appropriate 
in the situation as it developed, to 
mitigate the hardship by anticipating 
the breakdown of the drinking water 
supply to urban areas of Delhi on 
17th August, 1958.

Free and Coaqndsstry Primary 
Education

f  Shri Bam Krishan:
J Shri Shree Narayan Das:

* ] Shri Anlan Slnha:
i  Short Bern Barna:

Will the Minister of Kdaeatfaa be 
pleased to state:

(a) the progress made in the direc-
tion of preparing a model legislation 
for introduction of free and compul-
sory primary education as recommend-
ed by the All India Council for Ele-
mentary Education;

(b) the reactions of various State
Governments to the proposal;

(c) the programme drawn up for 
the implementation of the scheme tor 
free and compulsory primary educa-
tion; and
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<d) die nature and extent «f finan-
cial liability to be borne by the 
Centre and the States (m the scheme?

The Mhristrr at Education (Dr. K. 
L. Shrimali): (a) to (d). A statement 
la tftd on the Table of the Lok Sabha.

Statement
(a) A draft has beefa prepared and 

circulated to the members of Council 
and the State Governments for their 
comments and suggestions.

(b) The views of the State Govern-
ments have yet to be received.

(c) The Government of India have 
approved the target to provide free 
and compulsory education to all the 
children by the end of the Third Five 
Yafcr Plan. The details as well as the 
financial implications are being work-
ed out in consultation with State 
Governments.

(d) No decision has been taken as 
yet regarding the apportionment of 
financial liability for this programme 
between the Centre and the State 
Governments.

Artificial Porcelain Teeth
, 1W f  Shri Sekodh Haasda:

\S h r i  S. C. Samanta:
Will the Minister of Scientific Re-

search and Cultural Aflairs be pleased 
to refer to the reply given to Starred 
Question No. 1277 on the 10th Septem-
ber, 1958 and state:

(a) whether any parties have offer-
ed to take on lease the process of 
making artificial porcelain teeth on 
commercial basis; and

(b) if so, whether the process has 
been leased out to any of than?

The Minister of Scientific Research 
and Cultural Aflairs (Shri Hunaysa 
KaMr): (a) Yes, Sir.

(b) Not yet, Sir.

Pepaiattoa <f JaOeiary treat 
Basoatlvs

*4W. ghcl Harish Chandra Matter:
Will the Minister of Hone Affairs be 
pleased to state:

(a) what progress has been made 
during 1958 go fax in separating Judi-
ciary from Executive; and

(b) whether any phased programme 
for the separation of Judiciary from 
the Executive has been drawn up?

The Minister off State in the Mfatfs- 
foy at Home ACairs (Slut Datar): (a)
and (b). A statement containing the 
information available with the Gov-
ernment of India is placed on the 
‘Able of the House. [See appendix II, 
annexure No. 98]. The Centre has 
no phased programme of its own for 
this purpose. So far as the States ate 
concerned, it is a matter which is en-
tirely within their sjihere.

Basic jWhmflw

*481. Shri Bahadur Singfa: Will the 
Minister of Education be pleased to 
state the steps taken by C A tn l Gov-
ernment for early implementation of 
Basic Education Scheme?

The Minister <rf Education (Dr. BL 
L. Sfcrftfutft): A statement giving the 
requisite information is laid on the 
Table of the Lok Sabha.

Statement

A number of schemes are being 
implemented by the Central Goveim 
ment for the expansion and improve-'* 
ment of basic education in the 
country. These include the establish-
ment of the National Institute of Basic 
Education, production of literature 
and material for Basic schools, 
financial assistance to volun-
tary organisations for tile devel-
opment and improvement of Basic 
schools, Basic teachers training insti-
tutes and post-Basic schools, and 
loans/grants for the construction of 
hostels attached to Basic education
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institutions. In addition, the Govern-
ment of India give grants to the State 
Governments also in the field <tf Basie 
Education.

Leave Travel Concession for Industrial 
Workers

Shri S. ML Banerjee:
Shri Tangaawal:

Will the Minister of Home Attain 
be pleased to state:

(a) whether the question of exten-
sion of leave travel concession to the 
Industrial Workers under the Central 
Government is under consideration; 
and

(b) if so, from which date it will 
be implemented?

The Minister of Home Affairs 
(Pandit G B. Pant): (a) Government 
will be in a position to consider such 
proposals only after receiving the re-
commendations of the Pay Commis-
sion.

(b) Does not arise.

Folk Songs

MSS. Paadit D. N. Tiwary: Will
the Minister of Scientific Research 

and Cultural Affairs be pleased to 
state:

(a) whether there is a proposal by 
Sangeet Natak Academy for collec-
tion, preservation and popularisation 
of folk songs;

(b) if so, whether any collection has 
been made up till now;

(c) the languages in which the folk 
aongs have been collected; and

(d) when they will be published?
T te Minister (or Scientific Reaearch 

mad Cattwral Affairs (Shri Hiunayon 
KaMr): (a t and (b). Yes, Sir.

(e) H»e 14 recognised languages of 
the country and regional dialects and 
tribal language*.
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(d) The Akademi will consider this 
question after all the material has 
been collected.

Sohool of Town and Country Plaantag

f  Shri R. C. Majhl:
•#84. J Shri Snbodh Haaada:

[  Shri Ram Krtahaa:

Will the Minister of SdaatlSe Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether it is a fact that the Dip-
loma Course of the School of Towa 
and Country Planning Delhi is not 
recognised by the Government;

(b) if so, the reasons therefor;

(c) whether representations have 
been made in this regard; and

(d) if so, the action taken thereon?

The Minister of Scientific Reaearch 
aad Cultural Affairs (Shri Humayaa 
Kablr): (a) to (d). The question of 
recognition of the Diploma awarded 
by the School of Town and Country 
Planning, Delhi, is under considera-
tion.

{aft mw rrtw : 
aft srnnrt :

w r fim  fippcwr,
% HKiftsT snw » w r
% *TWRT W WK «PTPT fT^T v S r  P f

frfwnrt, w wfirct
*rro gqifrr ***
from  *rr art jpft wr, 3*%
wt * *  irfcre faapr wrtf <t f a n  t  n r  
sfta w r **rf?r t  ?

fkfl («ft*« *?•**») :
*sr *rm*r q r ftrwrr f t  $ i

2 DBCSMBSR 1*88
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Vahtnity Ocute
*Shrimatl Ila Pslchoudhuri:

Shri A. K. Gopalan:
•4M.̂  Shri Kunhaa:

Shri N in y u u k o tty  Menon:
Shri Sanganna:

Will the Minister of Education be 
pleased to state:

(a) whether it is a fact that the 
University Grants Commission have 
represented to the Government of

for restoration of the cut effect-
ed in their allocation as grants-in-aid 
ms a result of shortfall in the Second 
Five Year Plan resources;

(b) if so, whether the cut has been 
restored; and

(c) if not, the reasons therefor?
The Minister of Education (Dr. K.

I . Shrimali): (a) to (c). The Uni-
versity Grants Commission have re-
quested that additional funds beyond 
the reduced ceiling be made available 
as and when necessary. Efforts are 
being made to find the additional 
funds.

Seimre of Indian Currency
’Shri Vajpayee:
Dr. Subhag Singh:
Shri Baghunath Singh:
Shri Ham Krishan;
Shri H. N. Mukerjee:
Shri S. M. Banerjee:

Will the Minister of Finance be 
pleased to state:

(a) whether it is a fact that in Oc-
tober, 1958, about Rs. 22 lakhs worth 
of Indian currency notes were seised 
by the Bombay customs authorities 
from two motor cars booked to be 
shipped to certain European ports; 
and

(b) if so, details of this incident 
and the action taken thereon?

The Deputy Minister «t Finance 
(Shri B. K. Bhagat): (a) and (b). Yes, 
Sir. Indian currency worth Rupees 
221 was found stuffed inside the 
hollow steel girders of the chassis of 
two can belonging to two foreigners 
which had been entered ter shipment

to Genoa. The currency and the cars 
have been detained and the case is 
under adjudication.

Gandhi Bhawans
*48$. Shri D. C. Shanua: Will the 

Minister of Education be pleased to 
state:

(a) the progress made in regard to 
the setting up of Gandhi Bhawans in 
different Universities; and

(b) the names of the Universities 
where they have been established?

The Minister of Education (Dr. K. 
L. Shrimali): (a) and (b). The
sketch-plan of the building supplied 
by the Gandhi Smarak Nidhi is under 
the examination of the University 
Grants Commission. After the Com-
mission have approved the pattern, 
further steps will be taken to estab-
lish the Bhawans in the seven Uni-
versities (Allahabad, Delhi, Kerala, 
Nagpur, Punjab, Patna and Rajasthan) 
which have accepted the scheme in 
principle.

Bose Board of Inquiry 
f  Shri Bam Krishan:

•489

I shri Barman:
I Shri Subodh Haasda:

Shri S. C. Samanta:
Shri Tangamani:
Shri S. M. Banerjee:
Shri Shree Narayaa Das: 
Shri Nagi Beddy: 
Shrimsti Pmrvathi 

Krishnan:
Shrimati Da Pal- 

choudhuri:
Shri Sunakar:
Shri Bibhuti Mishra: 
Shri P. K. Deo:
Shri B. C. Prodhan: 
Sardar Iqbal Singh:
Shri Subbiah Ambalam: 
Shri Ansar Harvani: 
Shri Vajpayee:
Shri P. R. Patel:
Shri K- U. Patmart 
Shri M. B. Thakore: 
Shri N. R. Muniswamy:

Will the Minister of ■« 
be pleased to refer to the reply give*



to Short Noikfl Question No. 19 on 
the 37th September, 1958 and state:

(a) whether the report of the Board 
of Inquiry appointed under Chair-
manship of Mr. Justice Vivian Bose 
to inquire into the Mile of certain

in the investments of the life  
Insurance Corporation in the Mundhra 
concerns, has since been considered 
by Government;

(b) if so, What are the main findings 
of the Board;

(c) the action taken or proposed to 
be taken thereon; and

(d) whether a copy of the report 
Witt be laid on the Table?

the Minister of Borne Affairs 
(Pandit OK ft. Panf): (a) Tes.

(b) and (d). A copy of the Beport 
will be placed on the Table of die 
House after action has been taken on 
it  Until then it will not be appro-
priate to state ft® finding*.

(c). Notices have been served on the 
officers on the basis of the report of 
the Board, and decision will be taken 
after receipt of the replies in consul* 
tation with the Union Public Service 
Commission.

Jet Kagisws

e Shri Sobodh Hansda:
\  Shri S. C. Saiwanta:

Will the Minister of Scientific 
ilfirh  and Cnltoral Affairs be pleas-
ed to state:

(a) whether there It any proposal 
to establish a research Centre to cany 
on research for the development of 
Jet Xngines in India;

(b) if so, whore this centre will be 
es&blished;

(c) whether the expenditure to be 
incurred for this research centre will 
be borne by the Ministry; and

(d) 2f  so, the total amount set apart 
for tbe ertabttshsnmt of this Centre?

1H» NMMar ef SeM tte BeSearch 
and Cnltaral Affairs («hr| H unayu  
KaWr): (a) and (b). A Gat Turbine 
Research Centre is initially set 
up at the Indian Air FbrtSe Main-
tenance Centre, Kanpur by tbe 
Council of Scientific and Industrial 
Research in collaboration with the 
Defence Ministry.

(c) The Council of Scientific and In-
dustrial Research will meet the cost 
of equipment, working expenses and 
salary of civilian research staff. Ad-
ministrative assistance and sendee 
personnel required by the Centr* will 
be found by the Ministry of Defence.

(d) A sum of Rs. 8 lakhs has been 
sanctioned by the Council of Scienti-
fic and Industrial Research for ex-
penditure during 1958—81.

BetMsa of List of Scheduled Castas 
and Scheduled Tribss

{
Shri K. c . Majhl:
Shri Padam Dev:

Shri Paaigrahl:

Will the Minister of Hone Affairs 
be pleased to refer to the reply given 
to Unstarred Question No. 1415 on the 
3rd September, 1958 and state:

(a) whether any more State Gov-
ernments have sent proposals to re-
vise the list of Scheduled Castes and 
Scheduled Tribes Orders;

(b) if so, which are those States;
(c) whether the proposals received 

so far from the State Governments 
have been examined; and

(d) if so, the result thereof?

The Deputy Minister «f Home 
Affairs (Shrtmat! Alva): (a) No, Sir.

(b) Does not arise.
(c) The proposals so far received 

are still under examination in consul-
tation with the State Governments 
and the Deputy Registrar General.

(d) Does not arise.
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* « • { w fr m m  m m  : 

f*rr fim i * 4 t v r  «rrw *ft f  «rr

( f ) m  n  |  tffftfiw
^ W r f t  ffcflr ^  ftSt #  * * * *  
w  y ?  w r w t r  m n r  ^ s i x  wt t  
f i r o f k s r  «t t  F f h n r  f t a r r  *w t  w t , i r r a r  
t o r  * t o  w r  * m j;  w #  f a m  <w r

I ;

/* >  WT9?  ^frS* |  f r f *  
T O T  B T V T ff  *  * *  f c l f r  ¥T  W l H  
ftajT t  ; «rtr

( w )  w flr $ t ,  «ft * r n s r  *t w t t  #  
W  * * * * *  #  w  *n « fw n ^  t  ?

f i w n ih f t  ( * ? •  w it *  m ®  « I N w & ) :
(w s) t f r ,  ? t  i

( w )  aft, 1

( n )  fw w w  * t  f w r  »ff^r*fr %
HPJPft H T<R «FT WRTH
l »

Central Fool of Scientists and Teeh-

HH.

Shrimatl Ha F ilA tifln il:  
Shri Ram Kttakn:
S U  & M. MMrjae:
Shri Kedlyan:
Shri Ajtt Slagh Saihatf: 
8fcri G tny:
Shri Nanshir lthanwha:

Will the Minister of Home AM rs 
be pleased to state:

(a) the number of Indian scientists 
and technologists who have been 
appointed to the Central Pbol at 
Scientists and Technologists sinoe the 
Fool was created;

(b) the number of applications 
nerivtd and rejected separately;

(c) whether it is a fact Hunt 
appointment to the Pool would be 
restricted to those who have foreign. 
Qualifications; and

(d) if so, the reasons thereof?

l b  Minister of Heme Affair* 
(bandit O. U. Pant). (a) Selections, 
to the Pool have not been made as 
yet

(b) A notice inviting applications, 
for appointment to the Pool was issu-
ed by the Council of 8cSentMc and 
industrial Research on 22nd Novem-
ber, 1958. Applications will be receiv-
ed upto December, 1988.

(c) No.

(d)' Does not arise.

Electric Crematoria*
. t9t^rShri Vajpayee:

Shri V. L. Patti:

[«ut Affairs-Will the Minister of H 
be pleased to state:

(a) whether it is a fact that the 
belhi Municipal Corporation has turn- 
fed down the proposal for installation 
tif an electric crematorium in Delhi;
fend

(b) if so, Government’s plans in this 
regard?

The Minister of Howe Affairs 
(Pandit G. B. Paat): (a) Yes.

(b) The nutter is under considera-
tion.

Statement fey the Minister ef State tat 
the Ministry of Heme Affairs correct-
ing the reply to Unstarred Qnsttow 

No. SMt
•

Ifce MMMer of State in the Min-
istry ef Home Affairs (Shri Datar): 
A statement is laid on the Table of 
the House. [See Appendix □, annex* 
ure No. 99].
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Sadio Ceylon's Commercial Service
7H. Shri D. C. Shaxma: WiU the 

Minister of Finance be pleased to 
state:

(a) whether any record of the 
amount being paid to the Radio 
Ceylon’s Commercial Service by India 
for commercial advertisements is kept; 
and

(b) if so, the amount paid during 
the years from 1854 to 1858 (yearly)?

The Minister of Finance (Shri 
Morarji Deaai): (a) Yes, Sir.

(b) the following table shows the 
amounts sanctioned for advertisement 
ever the Radio Ceylon during the 
years 1854 to 1858:—

Amounts
Year

Indian
finns
Rs.

Foreign
firms
Rs.

*954 11.59.480 10,07,083

<955 a3.25.005 3.63,935
1956 32,00,78a M3M94
1957 *5.73,958 74.8M
195* (Jan.-Ott.) 3,73,85 6 &V444*

•Amount sanctioned subject to reimburse-
ment being obtained in U.S. Dollars.

fire In Military Stores
fShri Raghonath 8ingh: 

in .J  Shri Hem Ra):
Shrimati Maftda Ahmad:

Will the Minister of Defence be 
<pleased to state:

(a) whether it is a fact that certain 
Military stores caught fire while being 
loaded at the Railway Yard, Pathan- 
fcot on the 4th October, 1958;

(b) if *o, the cause thereof; and
(e) the lorn sustained?
The Depvty Mlekfar «f Defence 

Xtedar Majlttde): (a) Yes.

(b) The cause of the fire is under 
investigation.

(c) The loss sustained is estimat-
ed at Rs. 1288*50.

Privy panes
708. Shri Ram Krtshan: Will the 

Minister of Home Affairs be pleased 
to state the total amount of privy 
purses paid to ex-Indian princes dur-
ing 1957-58 and 1858-58 so far?

The Minister of Home 
(Pandit G. B. Pant): The actual
amounts paid during 1857-58 and 
1858-58 are not available; the revised 
budget estimate for the year 1857-58 
is Rs. 5,45,77,000 and the budget esti-
mate for the year 1858-58 is 
Rs. 5,41,84,000.

Emoluments of Government 
Employees

788. Shri Ram Krishan: Will the Min-
ister of Heme Affairs be pleased to 
state the total number of Central Gov-
ernment employees drawing at pre-
sent:

(i) Rs. 1,000 p.m and above; and
(ii) more than Rs. 500 p.m. but 

less than Rs. 1000 p.m.’
The Minister of State in the Minis-

try of Home Affairs (Shri Datar):
The information is being collected and 
will be placed on the Table of the 
House as soon as it is available.

State Bank of India
710. Shri Ram Krishan: WiU the 

Minister of Finance be pleased te 
state the names of banks amalgamat-
ed with the State Bank of India dur-
ing 1858 so far*

The Minister of Finance (Shri 
Morarji Desal): A scheme for the 
transfer of the business of the Mani-
pur State Bank to the State ft—̂  of 
India was sanctioned during the year 
1858, and the transfer of the business 
of the Cooch-Behar State Bank, under 
the scheme with was sanctioned earlier
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In 1857, was also completed dur-
ing 1958. Proposals in regard to cer-
tain minor state-associated banks are 
under consideration.

Technical personnel of Coal Mines

711. Shri Sam KriShan: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state:

(a) whether Government have as-
sessed requirements of Mines Manag-
ers, Engineering personnel and other 
technical personnel for coal mines 
during the Third Five Year Plan; and

. (b) if so, the total number of Mines 
Managers, Engineers and technicians 
to be required for the Third Five 
y«sr  Plan?

The Minister of Steel, Mines and 
Fml (Sardar Swaran Singh): (a)
Yes.

(b) The additional requirement of 
technical personnel tor the Third Five 
Year Plan period has been assessed as 
under:—

1. Mine Managers (for coal and
metalliferous mines) 30001

2. Other Engtners and Suptrvuvi5
in rmnirtg

Electrical 2000
Mechanical 2000
Civil 60
Excavating 60

3* Coal preparation engineers
and supervisors 360

4. Surveyors 700
5- Overmen 4500
6. Sirdars IO.OOOt
7. Shot-firers i5,ooot

tadditional over 1958 level.

Social Welfare Centres In Orissa
712. Shri Kwnbhar: Will the Min-

ister of Education be pleased to state:
(a) the names and localities of 

social welfare centres functioning at 
present in Orissa State under the pro-
grammes of the Central Social Wel-
fare Board;

(b) the main items of works taken 
up in these centres during that period;

(c) the amount of money spent in 
each centre during 1957-58;

(d) the number of employees grade- 
wise in each centre; and

(e) the number of employees among 
them belonging to Scheduled Castes?

The Minister of Education (Dr. K. 
L. Shrimali): (a) and (c) to (e).
Necessary information is being collect-
ed and will be laid on the Table of 
the Lok Sabha as soon as possible.

(b) Balwadis, Creche, General Medi-
cal aid, Maternity Services, Social 
Education, Arts and Crafts and Cul-
tural and Recreational activities.

Untoochabllity
71*. Shri Faagarfcar: Will the Min-

ister of Home Affair* be pleased te-
state:

(a) the amount allotted by the Cen-
tral Government for propaganda for 
the removal of untouchability in 
Bombay for the year 1958-59;

(b) whether the Bombay Govern-
ment has submitted any scheme for 
this purpose; and .

(c) if so, the nature of it’
The Deputy Minister of Home 

AJfairs (Shrimatl Alva): (a) A pro-
vision of Rs. 1,30,500 has been made 
for propaganda for the removal of 
untouchability in Bombay State dur-
ing the year 1958-59.

(b) Yes, Sir.
(c) A statement is laid on the Table 

of the Lok Sabha.

Statement 
Names of schemes proposed by the 

Government of Bombay for propa-
ganda in connection with the removal 
of Untouchability during the year 
1958-59:—

(1) Aid to Voluntary Organisa-
tions working for the removal 
of untouchability

(2) Propaganda and Publicity 
including observance of Hari- 
jan days; holding of lld i%
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inter-caste dinners, Kathas, 
Film-shows, Exhibitions,
Sammelans, Bhajans, Camps, 
Pad-Y atras and D istribution of 
prizes to villages which have 
done outstanding w ork in the 
eradication of untouchability.

(3) Publicity through
and posters.

pamphlets

Tribal areas of Bombay

714. Shri Pangarkar: W ill the Min-
ister of Home Affairs be pleased to 
s ta te :

(a) the am ount allotted for the
developm ent of Tribal areas of Bom- 
Ijay S tate during 1957-58 and 1958-59; 
and

(b) the progress achieved during the
years?

The Deputy Minister of Home 
Affairs (Shrimati Alva): (a) The
am ount allotted for the w elfare of 
Scheduled Tribes and developm ent of 
Scheduled Areas in  Bombay during 
the years 1957-58 and 1958-59 is as 
follows:—

SI.
No.

Year A mount allotted T o ta l

State C entral- 
Plan ly Spon- 

Schemes sored
Program-

mes

(Rs. in  lakhs)

1. 1957-58 . 25-73 25-91 5 1-64

2. 1958 -59 • 38-35  38-74  7 7 -09

(b) The progress reports for the
■year 1957-58 and for the six m onths
ending September, 1958 have not been
received f-fom the  State Governm ent
so far. The required information is
Toeing collected and will be laid on
the Table of the House as soon as
received.

Illicit Distilleries in Delhi

715. Shri Pangarkar: W ill the Min-
ister of Home Affairs be pleased to 
state the num ber of illicit distilleries 
detected in Delhi during 1957-58?

The Minister of HoQie 
(Pandit G. B. Pant): 177.

Affairs

Oil Drilling in Bombay State

716. {Shri Pangakar: 
Shri Assar:

Will the M inister of Steel, MiHes 
and Fuel be pleased to state:

(a) the num ber and names of places
w here oil drilling operations are  going 
on in Bombay State excluding Cam-
bay;

(b) the total am ount spent so fa r  in
this regard; and

(c) the resu lt of these operations?

The Minister of IVIines and Oil (Shri
K. D. Malaviya): (a) In addition to
one deep w ell a t Cambay, 12 shallow
holes have been drilled near Baroda.

(b) The inform ation is being collect-
ed and w ill be laid on the Table of 
the House.

(c) In  one or two holes a very small
am ount of gas was noticed, bu t in the 
12th hole near Vedsar gas came out 
w ith a certain am ount of oil, under 
pressure during testing on 10th Nov-
ember, 1958. I t  is too early to assess 
the im portance of this discovery.

Lignite Deposits in Kerala

717. Shri V. P. Nayar: Will thT-
M inister of Steel, Mines and Fuel be
pleased to state:

(a) w hether G overnm ent of India
have received any detailed report of 
the investigation by test drilling of 
the lignite resources in Varkala in 
K erala; and

(b) if so, w hether copies of the
report w ill be laid on the Table?

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) Yes, Sir.
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(b) A statement regarding results 
o£ the investigation carried out by the 
Geological Survey of India for lignite 
is  QuUon and Trivandrum districts at 
Kerala State has already been laid on 
the Table of the Lok Sabha on the 
19th November, 1966.

IJntoachabfllty
lit . Shri Kunbhar: Will the Min* 

ister of Bu m  Affairs be pleased to 
state:

(a) the amount of money spent in 
Orissa State out of the allotted amount 
by the Central Government for the 
removal of untouchability and welfare 
of the Scheduled Castes and Scheduled 
Tribes during the years 1955-50,
1956-57, 1057-58 and 1958-59 so far; 
and

(b) the names of the items and 
places where the money has been 
spent?

Tbe Deputy Minister of Home 
Affairs (Shrlmatl Alva): (a) and (b). 
A statement showing the amounts 
utilised out of the Central assistance 
allotted to the Government of Orissa 
for the welfare of Scheduled Tribes 
and Scheduled Castes (Removal of 
Untouchability) during the years 
1955-56 and 1956-57 is laid on the 
Table of the House [See Appendix
II, annexure No. 100] The infor-
mation about the location of the 
schemes have been given to the extent 
available. The figures of expenditure 
incurred during the year 1957-58 and 
1958-59 (upto 30th September, 1958) 
are being obtained from the State 
Government and will be laid on the 
Table of the House as soon as receiv-
ed.

Engineering College at Jorfcat
719. Shrlmatl Mafida Ahmed: Win 

the Minister of Scientific Keeearchand 
Guttural Affairs be pleased to state:

(a) whether approval has been 
Sccrtded to the Scheme submitted by 
the Government of Assam for starting 
an Engineering College at Jorhat; and

tf») If not, the reason thw w fl

Ih s Deputy MMstsr of UrMwttte 
Beeeatrii and Guttural Affairs (Dr. ML 
M. Das): (a). Yes, Sir.

(b) Does net arise.

Aimed Forces Benevolent t a d
fS h sl HL N. Maketjse:

m  \  Shri Mohammed Was:
Will the Minister of Defence be 

pleased to state:
(a) what are the terms and condi-

tions of membership of the Armed 
Forces Benevolent Fund;

(b) how is the fund operated and 
who directs it; and

(c) what are the principles on which 
payment out of the fund is made?

The Deputy Minister of Defense 
(Sardar Majtthla): (a) to (c). The 
Armed Forces Benevolent Fund was 
not constituted on membership basis. 
It was formed out of donations from, 
and merger of, certain funds. Die 
Armed Forces Benevolent Fund is 
operated under the provisions of Cha-
ritable Funds/Endowments Act* 1890 
and the detailed scheme for the ad-
ministration of the Fund and the prin-
ciples on which payments are made 
out of the Fund are given in the late 
Defence Department Notification No. 
1804 dated 12th July, 1947, a copy of 
which is available in the Library of 
the Lok Sabha.

s f o  al w m  fev

sit : w r fiwnr

iff* r n  fv :

(* )  i f f l t  f r i

*  snr fira# w t x  vcw r frr  ffftr 
m  ;

(m) v* ^  arm 5r t  swtc 
$ t  vnr M r  *nn t ; t f r
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q  OTfaq fapTTT <rm *TT :
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|Ttn I ?T5ftf̂ ?T Xpvnft JTTcT 

^>rr |  f>p ^rpr ̂  • vjk. v d f
^  ^r HnmsTT ^ i

Social Education
724. Shri D. C. Shanna: Will the 

Minister of ^dncation be pleased to 
state:

(a) how much and from which 
foreign countries Government have 
received assistance for the advance: 
ment of Social education in India 
during 1858-97 and 1857-58; and

(bh’the nature of help received?

Hlfafft qm
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3 55.
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The Minister at Education (Dr. K. 

X*. Sfcrhai): (a) and (Id ) .

Scarce. W6~$7 1957-58
Rs. Rs.

U.S.A. . *7»43»**3 ,00 **ai^32 i0
n. p.

•(Rs. 7,10,000*00 **(n»terial 
in cash and andequip- 
R»* 33*163-00 ment.) 
worth of mate* 
rial and equip-
ment.)

Vfcttom to I ta a n  and Kashmir
f  Shri D. C. Sharma:

Shri Bam Krishan:
Will the Minister of Defence be 

pleased to state the number of permits 
issued by the Government of India lor 
■entry into the State of Jammu and 
Kashmir during 1958, upto the 30th 
November, 1958 (Indians and Foreign-
ers separately)?

The Deputy Minister of Defence 
<8hri Raghuramaiah): 16,462 permits
were issued by the Ministry of 
Defence during 1958 upto the 26th 
November. Of these, 13,305 were 
Issued to Indians and 3,157 to Foreign-
ers.

Election Petitions
f  Shri D. C. Sharma:

Shri Blbhntt Mlshra:
Will the Minister of Law be pleased 

to refer to the reply given to Starred 
Question No. 216 on the 18th August, 
1858 and state:

(a) the further progress made so far 
with regard to the disposal of election 
petitions for the Lok Sabha and State 
Legislative Assemblies (State-wise);

(b) the number of election petitions 
still pending with the Election Tribu-
nals, High Courts and the Supreme 
Court (separately); and

(c) the number of elections declar-
ed null and void upto the 30th Nov-
ember, 1958?

The Depoty Minister of Law (Shri 
Hafarnavis): A statement showing 
the position as on the 18th November, 
1088, ft placed on the Table. {8m  
Appendix H, annexure No. 101}.
an  <Ai) L.&D.-&

Birth Centenary of Tagore
U l. Shri D. C. Sharma: Will the 

Minister of SdeattUc Research m i 
CnBunJ A M n be pleased to state 
the nature of contribution the Gov-
ernment of India have made towards 
the celebration of the Birth Centenary 
of Shri Rabindranath Tagore, upto 
the 30th November, 1958?

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. M.
M. Das): The Government of India 
generally approved the tentative out-
line of a programme recommended by 
the All India Tagore Centenary Com-
mittee, which has been set up by the 
Sahitya Akademi, New Delhi. The 
various State Governments have been 
requested to set up State Centenary 
Committees for the purpose.

2. The Government of India have 
also a proposal to sponsor a documen-
tary film on Poet Tagore and a com-
prehensive programme on the air by 
the All India Radio for the Centenary 
year (1961).

Jama Masjid In Delhi.
788. Shri D. C. Sharma: Will the 

Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(a) the up-to-date progress made 
with regard to the renovation of Jama 
Masjid in Delhi; and

(b) the total amount spent thereon 
so far'

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. M. 
M. Das): (a) Only special repair
work and not renovation ii being 
done. About two-third of the repair 
work has been completed so far.

(b) Of the Rs. 1,13,800*00 sanctioned 
for the special repair work, 
Rs. 84,656*45 n.P. has been spent upto 
31-10-58.

University Laboratories
72*. SM  Sam Krishna: WOl the

Minister of Education be pleased to 
state in detail the nature of the efforts



made or proposed to be nade to im-
prove the laboratories of various uni-
versities so that the standards of 
w^ntiflr education and research in the 
co u n tr y  may not lag behind those of 
other scientifically advanced countries?

The Minister of Education (Dr. EL 
L. Shrimali): A statement giving the 
requisite information is placed on the 
Table of the Lok Sabha. [See Appen-
dix II, annexure No. 102].
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Income-Tax Instalments

7S0. Shri Ram Krishan: Will the 
Minister of Finance be pleased to 
state:

(a) whether income-tax arrears are 
allowed to be paid in instalments;

(b) if so, whether any interest on 
arrears is charged;

(c) if so, the rate thereof;
(d) if not, the reasons therefor;
(e) whether it is also a fact that 

income-tax arrear instalments are not 
paid regularly; and

(f) the action taken in the matter?

Hie Minister of Finance (Shri 
MOrarji Desai): (a) Yes, in deserving

(b) No.

<c) Does not arise.

(d) There is no provision in the 
Income-tax Act for charging interest 
oa arrears of income-tax.

(e) Sometimes the assessees do not 
pay instalments on the dates fixed.

(f) Where the instalments are not 
paid regularly, assessees are reminded 
•bout their obligation. If this does not 
n ind tia /i satisfactory response, penal-
ty  under section 46(1) of the Income- 
tsar Act is imposed. Where the cir- 
—T f warrant, action is taken 
utitfer other provisions of See. 46 of 
tbs Income-tax Act

{
Shri S. C. Bamanta:
Shri Subedit Hans&a:

Shri Hannan:

Will the Minister of Sdeuttft Re-
search and Cultural Attain be pleased
to state:

(a) whether there is any paucity of 
Mining Engineers in India at present;

(b) if so, how many extra seats have 
been sanctioned in the Indian School 
of Mines and Applied Geology during 
the last two years;

(c) the names of the Engineering 
colleges and other institutions which 
have opened Mining classes for 
degree and Certificate courses during 
the same period;

(d) what financial and other facili-
ties which have been given to these 
Engineering institutions by the Central 
Government; and

(e) how many Mining Engineers are 
expected to come out each year to 
meet this shortage?

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. M. 
M. Das): (a) Yes, Sir.

(b) 45.
(c) (i) Degree courses in Mining 

Engineering have been instituted at 
the following institutions:

(1) Indian Institute of Techno-
logy, Kharagpur

(2) Bengal Engineering College, 
Sibpur.

(3) Engineering College, Raipur.
(4) College of Engineering, 

Guindy.
(5) Engineering College, Osmania 

University, Hyderabad.
(6) M.B.M. College, Jodhpur.

In addition, the number of seats~to 
mining engineering course at the 
College of Mining and Metallurgy, 
Banaras Hindu University has b a n  
doubled.
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(tty fo r  P ^ Ib m  courses In Mining 
ButeM rins new institutions have 
bean started or facilities are being 
provided in existing polytechnics as 
shown below:

Cl) Udaipur Polytechnic, Udaipur.

(2) Mining Institute, Oorgaum.

(S) Mining Institute, Keonjhargar.

(4) Mining Institute, Kothagudi- 
um. (temporarily located at 
Hyderabad).

(5) Mining Institute, Gudur

(6) As an sol Polytechnic.

(7) Mining Institute, Jharia Coal 
Field.

(8) Mining Institute, Kodarma

(d) The total estimated cost of 
development of facilities for training 
in Mining Engineering at various cen-
tres as indicated above, excepting at 
the Indian Institute of Technology, 
Kharagpur, is: Non-recurring Es. 
82*186 lacs; Recurring Rs. 14*24 lacs. 
Against these estimates the Central 
Government/University Grants Com-
mission provided 75 per cent, of the 
non-recurring and 66-2/3 per cent, of 
the recurring expenditure incurred by 
the institutions concerned, upto 1st 
April 1958, as grants-in-aid. After 1st 
April 1958, it has been agreed to pro-
vide the entire balance of the non-
recurring expenditure and the entire 
net recurring expenditure upto the 
end of the current plan period. The 
Indian Institute of Technology, Kha-
ragpur being a Central Government 
Institution, all its expenditure on the 
Mining Engineering course is being 
borne by the Central Government.

(e) On the basis of the nrfitinj 
facilities for training it is estimated 
that about 250 graduates and 300 dip-
loma holders in mining engineering 
will pan  out of the institutions every 
year.

lU jh a il and States Bonds «f 
Technical IMf n*Mrn

/Start Mbedh Hanada:
^Shri 8. C. Samaata:

Will *he Minister of Scientttc Re-
search and Cultural Affairs be pleased 
to state:

(a) whether there is any difference 
in the activities of State Boards at 
Technical education and the regional 
offices maintained by the Central 
Government; and

(b) if so, the difference in their 
activities?

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. 
M. M. Das); (a) Yes, Sir.

(b) Hie main differences in the 
functions of the State Boards of 
Technical Education and the Regional 
Offices of the Ministry of Scientific 
Research and Cultural Affairs are as 
shown below:

(i) The State Boards are <fcncemed 
with affiliation or recognition 0< 
non-University technical insti-
tutions in their respective 
areas; prescribing of courses of 
study; holding of examinations; 
and award of diplomas and 
certificates to successful candi-
dates. The Regional Offices do 
not perform these functions.
The State Boards also inspect 
periodically technical institu-
tions to ensure that the stan-
dards of the courses conducted, 
instructional facilities provided 
and other aspects are satisfac-
tory from the point of view of 
recognisation. The Regional 
Offices do not perform this 
function.

(ii) The State Boards advise* their 
respective governments regard-
ing development of technical 
education in the states. The 
Regional Committees of the AB 
India Council for Technical 
Education of which the Regional
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Offices are the Secretariat, assist 
the All India Council, Central 
Government and University 
Grants Commission in the co-
ordinated development of 
jffrninai education in the coun-
try as a whole, assessment of 
the needs of each region in res-
pect of technical education 
facilities and formulation of 
detailed plans to meet those 
need*.

(hi) The Regional Offices assist in 
various ways in the develop-
ment of existing technical insti-
tutions or in the establishment 
of new technical institutions 
in their respective areas for 
which grants-in-aid are provid-
ed by the Central Government 
under the Five-Year Plans. They 
represent the Central Govern-
ment on the Managing Com-
mittees of private technical ins-
titutions in receipt of grants 
from the Centre. They also 
watch over the progress of deve-
lopment schemes and help to 
maintain close liaison between 
tiie Central Government, State 
Governments and technical ins-
titutions. The State Boards do 
not perform this function.

(iv) The Regional Offices assist in 
securing practical training 
facilities in industry and other 
establishments on an all-India 
basis for the benefit of students 
of all technical institutions in 
the country. The State Boards 
do not perform this function

Coal Price Revision Committee
r 8hrl S. C. Samanta:

J Shri Sabodfc Hansda: 
i  Shri T. B. Vlttal Raur.
I  Shri AJtt Singh Sarhadi:

Wil1 the Minister of Steel, Mines 
aad P M  Jae pleased to lay a state-
ment showing;

(a) whether the Coal Price Revision 
Committee has submitted its report to 
Government;

(b) if so, the main racoramendatt—  
of the Committee and the decision 
taken thereon;

(c) how many selected oollierij f  
were visited and investigated by the 
Accounts Officers as regards their coat 
of productions; and

(d) whether duplicate accounts 
books were found in any of the col-
lieries?

The Minister of Steel, Mines aa i 
Fuel (Sardar Swanui Singh): (a)
No. The report is expected to be 
received by the middle of December, 
1958.

(b) Does not arise.
(c) A statement is laid on the Table 

of the Lok Sabha. [See Appendix II,
annexure No. 103].

(d) No.

Raral Higher Institutes

f  Shri Subodh Hanada:
734 ^ Shri S. C. Samanta:

^Shri Fangarkar:
Will the Minister of Education be 

pleased to state:
(a) whether the recognition of the 

Universities and other bodies have 
been obtained for conferring the 
Diploma from Rural Higher Institutes',

(b) if so. whether this Diploma 
would be treated as equivalent to a 
first degree of a University; and

(e) if not, what steps are being 
taken to consider it at par with a first 
degree of a University?

Hie Minister of Education (Dr. 
K. L. Shrimali): (a) to (c). Recogni-
tion of Universities and other bodies 
is not necessary for conferring 
Diplomas. However, the Diploma in 
Rural Services given by the National 
Council for Rural Higher Kducattati 
has been recognised by the Govern-
ment at India in consultation with 
UP.S.C. aa equivalent to the M t  
degree of a University for purposes
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recruitment jdbs m dtr Gom s* 
■ n t  whore the lin t degree at •  
Vfcb*nity it the nunbnum 
i i a  Mi recognition by the Universi-
ties u  equivalent to their first degree 
l |  under consideration of the Inter- 
tfaiveraity Board

itnlfiTTii Parinlrvana layantt Memorial
rS hri Snbodh Hansda:

m .  J  Shri S. C. Samanta:
I  Shri Bhakt Darshan:

Will the Minister of Scientific 
■esearch and Cultural Affairs be 
pleased to state:

(a) whether the scheme for laying 
out a park around the site of the 
Monument to commemorate Buddha 
Parinirvana Jayanti has been finalis-
ed;

(b) if so, the steps taken to lay out 
the park;

(c) the amount proposed to be 
■pent on it; and

(d) the progress, if any, made 
towards constructing the memorial?

The Deputy Minister of Scientific 
le s ia rch and Cultural Affairs (Dr.
M. M. Das): (a) Yes, Sir.

(b) Detailed drawings are expected 
to be ready by the end of 1958. The 
lay-out of the park will be commenced 
thereafter.

(c) The estimated cost is about 
B t 7*22 lakhs.

(d) Due to financial and operational 
difficulties, the proposal to construct 
the monument has been kept in 
abeyance for the present
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Naval Expansion Programme

739. shri D. C. Patnaik: Will the 
Minister of Defence be pleased to 
refer to the reply given to Starred 
Question No. 1550 on the 24th Septem-
ber, 1958 and state:

(a) whether there is any 6 year 
Programme for the Indian Navy as 
stated in Janes Fighting Ships;

(b) if so, the mam features there-
of; and

(c) progress made so far in imple-
menting the programme?

tire Deputy Minister of Defence 
(gfcri Rajhorsmalah): (a) No. Hie 
reply given to parts (a) and (b) of 
Stirred Question No. 1550 answered 
on the 24th September, 1958 related to 
nsval establishments only.

(b) and (c). Do not arte.

National Owl P w tognart 
Corporation

749. Shri T. B. Vittal Rao: Will the 
Minister of Steal, Mae* awl Vtaol bo 
pleased to state:

(a) the number oi quarters pro-
posed to be constructed for the em-
ployees of National Coal Development 
Corporation at Ranchi.

(b) the amount likely to be spent 
on this during 1958-59; and

(c) when the quarters are likely 
to be completed?

The Minister of Steel, Mine* aai 
Fuel (Sardar Swaran Singh): (a) 95.

(b) Rs. 7,84,750.
(c) January, 1959.

All India Petroleum Technological 
Institute

741. Shri T. B. Vittal Rao: Will the 
Minister of Scientific Research aad 
Cnltural Affairs be pleased to state:

(a) whether the All India Council 
of Technical Education considered the 
proposal for setting up an All India 
Petroleum Technological Institute;

(b) if so, the nature of recommen-
dation; and

(c) whether any foreign collabora-
tion is being sought for the setting up 
of this Institute?

Tlie Deputy Minister of Scientific 
Research and Cnltural Affairs (Dr.
M. M. Das): (a) No, Sir.

(b) and (c). Do not arise.

Separate High Court Benches for 
Labour Appeals

Shri Raa Erfabta:
Shri Wodeyar:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to constitute a sepa-
rate bench of fee High Courts lor 
quick disposal of labour appeals; and
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(b) if to, the stage «t which tbs 

proposal stands at present?
th e Minister or Hon* i f t t e  

tiPaadtt G. B. Put): («) No nidi 
proposal Is tinder consideration of 
Government.

(b) Does not arise.

Pw mM» of Delhi Cantonment Board 
Teachers

H I 8hri Bam Krishan: Will the 
Minister of Defence be pleased to

(a) whether the Government has 
taken any decision in regard to 
demands of Cantonment Board School 
teachers in Delhi; and

(b) if so, the nature of the decision 
taken?

The Deputy Minister of Defence 
<Sardar Majithia): (a) and (b). The 
only demand of the Cantonment 
Board Schools teachers in Delhi 
brought to the notice of this Ministry 
in May 1958 was that they should also 
be allowed the benefit of Provident 
Fund available to their counterparts 
working in other aided schools. Actu-
ally the benefit of Provident Fund 
was already available to the Canton-
ment Board Schools teachers in accor-
dance with the provisions of the Can-
tonment Fund Servants Rules 1937. 
The Cantonment Boards make contri-
bution to the account of each deposi-
tor at the rate of 31 per cent, of the 
salary of the depositer as against a 
contribution at the rate of 6J per cent 
made by the managements of other 
aided schools. The teachers of the 
Cantonment Board Schools are, how-
ever, eligible for bonuses also in addi-
tion at specified scale under the rules 
mentioned above. In the circum-
stances no action was considered neces-
sary.

Diploma Institutions
r s h r i  Bam Krishan:

744.V Shri Achar;
I Shri L. Achaw Singh:

Will the Minister of stHjmtMu 
aad Cultural Affaln be

pleased to state at what stage k  fha 
scheme for the establishment of 27 
new Diploma institutions?

The Deputy Minister at 
Beseamb and Cultural Affairs (Dr. 
M. M. Das): The scheme is under the 
consideration of the government.

Iron ore Deposit* in Nanaoi

745. Shri Ban Krishan; WiU the 
Minister of Steel, Mines aad Fuel be
pleased to state:

(a) whether any steps have bean 
taken by Government to exploit the 
iron ore deposits in Namaul Tehsil in 
Punjab; and

(b) if so, the details thereof?
The Minister of Mines and Oil 

(Shri K. D. Malaviya): (a) and (b). 
The deposits do not permit large scale 
exploitation by the Government and 
leases to interested private parties are 
being granted.

U.P.S.C. Examination Centres

746. Shri Bameshwar Tantia: Will 
the Minister of Hone Affairs be
pleased to state:

(a) which were the centres for 
competitive examinations held by the 
U.PS.C. in 1958-59 so far; and

(b) what is the basis for selecting 
such centres?

The Minister of State in the Minis, 
try of Home Affairs (Shri Da tar):
(a) A statement is laid on the Table 
of the Lok Sabha. [See Appendix II, 
annexure No. 105.]

(b) Before a new centre for exami-
nations is opened, the Commission 
take into account all the factors in-
volved viz., the number of candidates, 
the availability of facilities for'con-
ducting the examinations orf behalf of 
the Commission in accordance with 
the standards of efficiency required by 
the Commission etc.
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Chaili f «  Sparta
7€7. Shri N. K«*ava: Wffl tte  

)$awter of Education be pleased to 
■tate:

(a) whether the Government of 
India give grants to State Govern-
ments for encouragement of sports; 
and

(b) if so, the amount of grants 
given to each State Government dur-
ing the years 1957-58 and 1958-59 so 
far?

The Minister of Education (Dr. 
K. L. Shrimali): (a) Yes, Sir. Grants 
are paid to State Governments, State 
Sports Councils and National Sports 
Federations on the basis of specific 
proposals received from them.

(b) 1957-58.
(i) Rs. 2,58,380 to the Uttar Pra-

desh Government for the con-
struction of a Sports Stadium 
at Lucknow.

(ii) Rs. 50,000 to the Punjab Gov-
ernment for the construction by 
(he Punjab Badminton Associa-
tion of a Badminton Stadium at 
Amritsar.

1058-59 (so far)
<iii) Rs. 1,18,000 to the Andhra Pra-

desh Government for the con-
struction of a Pavilion in the 
Stadium already in existence in 
Hyderabad.

UT> Rs. 2,600 to the Tripura Ad-
ministration for conducting 
Coaching Camps in Football 
and Volleyball

Bharat Seouta and Guides
- -  /  Shri B. C MaJU: 
w \  Shri Snbodh Hansda:

Wfil the Minister of Education be 
pferiaed t& state:

(a) whether it is a fact that the 
National Head Quarters of Bharat 
Scouts and Guides hp.ve submitted a

proposal to the Government to eataft> 
lish a permanent All-India Training 
Centre and Pachmarhi; and

(b) if so, the action taken thereon?
The Minister of Education (Dr* 

K. L. Shrimali): (a) Yes, Sir.
(b) The Government of India hava 

approved the scheme and have agreed 
to pay a total grant of Rs. 3a54 lakhs. 
Out of this amount, a sum of 
Rs. 60,000 has already been paid a» 
the first instalment.

Non-Student Youth Clubs aad 
Centres

749. Shri Subodh Hansda: Will the 
Minister of Education be pleased to
state:

(a) whether it is a fact that the 
State Governments are not coming 
forward for financial assistance for 
setting up of non-student youth clubs 
and centres; and

(b) if so, the reason therefor?
The Minister of Education (Dr. 

K. L. Shrimali): (a) Yes, Sir. The
financial assistance offered is however 
for equipping the already existing 
clubs and not for setting up new 
clubs.

fb) No reason has been intimated 
by any State Government so far.

Central Advisory Board for Tribal 
Welfare

750. Shri R. C. Majhl: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether all the recommenda-
tions made by the Central Advisory 
Board for Tribal Welfare have been 
accepted by the State Governments; 
and

(b) if not whether any of the 
recommendations have been accepted 
by the States of Orissa, West Bengal 
and Bihar?

The Deputy Minister of Baaea 
Affairs (Shrlmati Alva): (a) Some of
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fie  recommendations made by the 
Central Advisory Board for Tribal 
V U fm  have been accepted by the 
State Government* and some of them 
are under their consideration.

(b) A statement showing the reac-
tions of the Governments of Onssa, 
West Bengal and Bihar on the main 
recommendations of the Board during 
the years 1956 and 1957 is laid on 
the Table of the House. [See Ap-
pendix II, annexure No. 106.] The 
recommendations made by the Board 
this year tn their meeting held on 
September 28, have been forwarded 
to the State Governments only recent-
ly and their reactions are awaited

Technical Institutions

„  f  Shri R C Majhi:
7ai’ \S h rl Snbodh Hansda:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) how many private agencies or 
State Governments have agreed to 
fulfil the condition laid down by the 
Central Government for financial 
assistance for the establishment of 
mew technical institutions;

(b) if so, how many such techni-
cal institutions have been established 
since the inception of the scheme; and

(c) their location?

The Deputy Minister of Scientific 
Ic m re h  and Cultural Affairs (Or. 
M. M. Das): (a) 30 private agencies
have fulfilled the conditions laid down 
by the Central Government, so far 
during the current plan period. The 
institutions concerned have started 
functioning.

2. So far as State Governments are 
concerned, the question of their ful-
filling the conditions does not arise 
since assistance is being given to only 
thoee schemes of technical education 
which are included in the Second 
l i w  Year Plan.

(b) and (c). Thirteen Engineering 
Colleges and fifty polytechnics have 
been established or axe in the course 
of establishment at the following 
places by private agencies and State 
Governments so far under the Second 
Five Year Plan, with assistance pro-
vided by the Central Government:

Engineering Colleges:
Ludhiana; Patiala; Gauhati; Burla; 

Nagpur; Gwalior; Raipur (Madhya 
Pradesh); Waltair; Tnchur (Kerala); 
Quilon; Coimbatore; Madurai; Gul- 
burga.

Polytechnics:

Patiala, Ajmer, Vdaipur, Snoagar; 
Patna, Bhadrak, Jhargram (West
Bengal); Puruha (West Bengal); 
Miirshidabad, Belghuria (West 
Bengal), Narsingarh (Tripura);
Kqrad, Sholapur, Vallabhvidya Nagar 
(Bombay); Aurangabad; Amravati;
Bhilsa, Jaora; Ujjain; Raigarh; Now* 
gong (Madhya Pradesh); Vishakhapat- 
nam; Warangal; Hyderabad; Tiru- 
pathi (Andhra Pradesh); Tanuku; 
Alieppey (Kerala): AllagapjJa Nagar; 
Tiiprayar (Kerala); Pandalam
^Kerala), Quilon; Trivandrum; Can- 
nanore; Avadi (Madras); Pollachi 
(Madras); Salem (Madras); Tanjore 
(Madras); Virudhnagar (Madras);
Simkamagar (Madras); Chettinad;
Annamalainagar; Karwar; Chikkama- 
g*lur (Mysore); Belgaiun; Bangalore 
< 2); Bhagalkot (Mysore); Gulburga 
(Mysore); Tumkur; Chennapatna

Compilation of Gasetteen
752. Shri Hem Raj: Will the Minis-

ter of Scientific Research and Cul-
tural Affairs be pleased to state the 
decisions taken at the State Officers* 
meeting for the compilation of the Dis-
trict Gazetteers in regard to the 
inclusion of different subjects which 
Will be dealt with in there? «

The Deputy Minister *ot SeientiSe 
Research and Cultural Affairs (Dr. 
M. ML Dm): The Plan of District 
Gazetteers, u  prepared by the Central 
Organisation, wa* approved at the
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meeting of the State Editors held in 
New Delhi on the 6th/7th June, 1858 
with slight modifications. A copy of 
the chapter headings and contents of 
the District Gazetteers as adopted on 
the recommendations of the State 
Editors’ Conference, is placed on the 
Table of the Lok Sabha. [See Ap-
pendix II, annexure No. 107.]

Roads In Lahanl and Spiti Areas

truckable during 
period:—

the second plan

(a) Manali to Koti
(b) Koti to Rahla
(c) Gramphu to

Keylong

Estimated coat 
Rs. a lakhs. 
Rs. 1 lakh.

Rs. 6 lakhs.
(e) The annual plan for 1959-60 

has not yet been received from the 
State Government.

953. Shri Bern Raj: Will the Minis-
ter of Home Affairs be pleased to 
state:

(a) the amount sanctioned by the 
Central Government for the construc-
tion of roads in the Lahaul and Spiti 
Areas during the Second Five Year 
Flan period;

(b) the amount utilised by the 
Punjab Government during the first 
three years of the Second Five Year 
Plan period;

(c) whether the Punjab Govern-
ment have requested the Central 
Government to make roads from 
Manali to Mashi and Koksar to Key- 
long truckable;

(d) if so. the estimated cost of 
these roads; and

(e) the amount proposed to be given 
to the Punjab Government for the 
purpose during 1959-60?

The Deputy Minister of Borne 
Affairs (Shrimati Alva): (a) The
plan provision for “communications” 
In the Scheduled areas of the Punjab 
is Rs. 77-54 lakhs.

(b) The expenditure incurred on 
the road works during 1956-57 and
1957-68 amounted to Rs. 7'18 lakhs. 
The -actual expenditure during the 
year 1P5&-59 will be known only after 
the dose o& the year.

(c) and (d). Hie State Govern-
ment have proposed that the following 
sections of roads should be made

Income-tax Arrears
754. Shri S. M. Banerjee: Will the 

Minister of Finance be pleased to 
state:

(a) whether steps have been taken 
to realise the incomp-tax arrears due 
from the Textile Mills in Kanpur;

(b) if so, the total amount realised; 
and

(c) the amount yet to be realised?
The Minister of Finance (Shri 

Morarji Desai): (a) Yes; steps as
provided in the Income-tax Act have 
been and are being taken to realise 
income-tax arrears due from the 
Textile Mills m Kanpur.

(b) The total amount collated upto 
31-10-1958 from these Mills is 
Rs. 55,20,486.

(c) Rs. 24,25,438.

Low Shaft Furnace Pilot Plant
755. Shri Ram Krishan: Will the 

Minister of Scientific Research and 
Cultural Affairs be pleased to refer 
to the reply given to Starred Ques-
tion No. 1424 on the 19th September, 
1958 and slate the progress of work 
made so far m setting up of a Low 
shaft furnace pilot plant for smelt-
ing iron at the National Metallurgical 
Laboratory, Jamshedpur?

The Minister of Scientific Research 
and Cultural Affairs (Shri Hmnayvn
Kabir): All the major heavy erec-
tion work is now completed. Auxili-
ary electrical installations are now in
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progress. Tests on briquetting of 
raw matenals to be used in the Low 
Shalt Furnace are being made in the 
Laboratory. The Pilot Plant is ex-
pected to go into operation in another 
four or live months.

All India Service of Engineers

759. Shri Run Krishan: Will the
Minister of Home Affairs be pleased 
to refer to the reply given to Starred 
Question No. 1294 on the 16th Septem-
ber, 19S8 and state:

(a) whether the replies regarding 
“All India Service of Engineers" from 
the remaining State* have been 
received;

(b) if so, the nature thereof, and
(c) the final decision taken m this 

matter?

The Minister of Home Affairs 
(Pandit G B. Pant), (a) A few more 
replies have been received

(b) The replies received so far 
indicate that the State Governments 
are not enthusiastic about the consti-
tution of an All India Service of 
Engineers

(<) The matter i*- still under consi-
deration

Defence College

757. Shri Sam Krishan: Will the 
Minister of Defence be pleased to 
state:

(a) whether it is a fact that Gov-
ernment propose to establish a college 
in India on the pattern of the Im-
perial Defence College, London, for 
imparting training to the officers, and

(b) if so, at what stage is the pro-
posal?

The Deputy Minister of Defence 
(Shri Raghununalah): (a) and (b) 
A proposal to this effect is under 
■examination.

Foreign G nafi to V alren tfti
758. Shri Raghunath Singh: Will

the Minister of Education be pleased
to state:

(a) how many Universities or 
Educational Institutions in India a n  
getting foreign grants or aids through 
the Ministry of Education; and

(b) what is the total amount of 
such annual aid?

The Minister of Education (Dr. 
K. L. Shrimali): (a) and (b). A
statement is laid on the Table of the 
Lok Sabha fSee Appendix II, a»- 
nexure No. 108.]

Scheduled Castes and Tribes in Kerala
759. Shri I. Eacharan: Will the Minis-

ter of Home Affairs be pleased to refer 
to the reply given to Unstarred Ques-
tion No 2641 on the 24th Septem-
ber, 1958 and state'

(a) whether any comments about 
the working of Welfare Schemes for 
Scheduled Castes and Scheduled 
Tribes in Kerala have since been re-
ceived from the State Government, 
and

(b) if so. their nature’
The Deputy Minister of Home Affairs 

(Shrhnati Alva): (a) Not yet
(b) Does not anse

Oriya Drama
760. Shri Pamgrahi: Will the Minis-

ter of Scientific Research and Cul-
tural Affairs be pleased to state:

i a) whether any financial assistance 
has been given to thi Government of 
On«sa for the development and pro- 
m >tion of Oriya Drama during 1957- 
58 and 1958-59 so far; and

t b'i if so the amount thereof’

The Deputy Minister of Scientific 
Sesea»-ef» and Cultural Affairs (Dr.
M. M Das): {a) and (b) No grant
has been given by the Government of 
India; but the Sangeet Natak Aka- 
demi has sanctioned grunts totalling
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Ss. "8,006 during 1987-38 to parious 
«Tganisationa in Orissa for tbe promo* 
t o  and development «f Orlya Drama. 
Grants for 1958*59 have nSTyet been 
settled by the AkademL

Central Institute of Indology
T®1. Shri Ram Krishan: Will the 

Minister of Sctentlfe Research and 
Cnltural Affairs be pleased to refer 
to the reply given to Starred Ques-
tion No. 1011 on the 8th September, 
19S8 and state the nature of the steps 
taken so far to train sufficient num-
ber of scholars for the different depart-
ments of Central Institute of Indology?

The Deputy Minister of SdentlRc 
Research and Cultural Affairs (Dr. 
M.M. Das): The different Universities 
which have Sanskrit and/or Indology 
Departments and various institutions 
of higher learning engaged in indolo- 
gicai research etc. have been request-
ed to forward particulars in respoct 
of such scholars as they consider 
suitable to be trained in this behalf. 
The suggestions received will be con-
sidered by the Government in consul-
tation with the Indology Committee.

' Australian Cricket Team
7*8. Shri Rami Reddy: Will the

Minister of Education be pleased to 
state:

(a) whether an Australian Cricket 
Tram is scheduled to visit our coun-
ter;

(b) if so, whether their programme 
has been drawn up;

(c) the date of its visit; and
(d) the terms on which it has ag-

reed to tour this country?

The Minister of Education (Dr. K. L. 
Shrimali): (a) yes, Sir.

(b) to (d). The visit is likely to 
tofc* place in the winter of 1959-60. 
The nrogramme, and the terms on 
which the tour will be undertaken, 
have not been finalised.

WaaM Fetrelenm Conference
l i t  «fe>ri Singh: Will the

Minister of Start, Minea aad F ad  be

pleased to state Whether India la tak-
ing part in World Petroleum Pouter 
ence to be held in New York to th* 
months of May and June 1989?

The Minister of Mines and 00 (Shri 
K. D. Malaviya): The matter is under
consideration.

Consulting Engineers for Durgapar 
Steel Plant

764. Shri Nath Pal: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to refer to the reply given to Star-
red Question No. 1542 dated 24th 
September, 1958 and state:

(a) how many Indian technicians 
are at present provided by the Hindus-
tan Steel (Private) Ltd. to the Con-
sulting Engineers at Durgapur Plant;

(b) the terms on which these techni-
cians are employed; and

(c) the total expenditure incurred so 
far on this account?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) 47.

(b) They are employees of Hindus-
tan Steel Private Ltd. and their terms 
are same as those of other persons 
employed in similar positions in the 
Hindustan Steel.

(c) Rs. 3,55,325.

Naval Exercises
765. Shri Bibhutl Mishra: Will the 

Minister of Defence be pleased to
state:

(a) the total number of Indian ships 
and aircrafts which took part in the 
naval exercises held in September, 
1958; and

(b) to what extent they have gained 
success in their exercises?

The Deputy Minister of Defence 
(Shri Raghnrsmalah): (a) Nine ships 
and five aircrafts took part In the 
exercises on passage from Cochin to 
Bombay. A few aircraft of the Indian 
Air Force also took part in a major 
exercise as the Fleet approadnd 
Bombay Harbour.
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(b) Ttot exercise* were successful 
and valuable experience was gained 
by flw dB cm  and men

Council ot Scientific and Industrial 
Research

7W. Shri H. N. Mukerjee: Will the 
Minister ot Scientific Research and 
Cultural Affairs be pleased to state'

(a) the number and nature of pat* 
ents taken out by organisations affi-
liated to the Council of Scientific and 
Industiial Research during the period 
1984 to 1958 so far, and

(b) how far such patents have been 
found of use in this country and/or 
abroad7

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir) (a) 276 patents have been 
taken out by organisations affiliated 
to the Council of Scientific and In 
dustnal Research during the penod 
1954—1958 (upto 3rd November, 1958) 
TTie patents are of industrial and deve-
lopmental nature relating to a wide 
held of science and technology

(b) From among thebe patents (u 
24 patents have been licensed to in-
dustry m India foi commercial ex-
ploitation, and none m foreign coun-
tries (») 28 patents have bten releas-
ed to industry fiet of charge in India
Reclassification of Backward Classes

717. Shri Basnmatari* Will the 
Minister of Home Affairs be pleased to 
refer to the reply given to Starred 
Question No 1524 on the 24th Sep-
tember 1958 and state

(a) the terms of reference or in-
structions to Deputy Registrar Gene-
ral for making a sample survey about 
the Scheduled Tribes and Scheduled 
Castes and other Backward classes m 
the States,

(b) whether the large number of 
Tnbal people working in the Tea 
Gardens in Assam and also outside 
Tea Gardems who are known as ex- 
Tea Garden Tribes are taken as Sche-
duled Tribes; and

(c) if so the reason thereof?

The Deputy Minister ot Home Affairs 
(Bhrlmati Alva): (a) No specific terms 
of reference were issued to the Deputy 
Registrar General for conducting the 
survey In order to enable the Gov-
ernment to evolve suitable criteria for 
the precise definition of “Other Back-
ward Classes" he was asked to com-
pile and submit information on the 
literacy and occupational patterns of 
the population according to the 1951 
census m the States of Bombay, Mad-
ras and West Bengal

(b) No
(c) Does not arise

Discretionary Funds
768 Shrunati Maflda Ahmed. Will 

the Minister of Finance be pleased to 
lay a statement showing amounts 
granted to Institutions/individuals in 
the State of Assam from the discre-
tionary funds of various Ministries of 
the Government of India during the 
last five years’

The Minister of Finance (Shri 
Morarji Desal): A statement contain-
ing the requisite information is laid on 
the Table of the Lok Sabha [See 
Appendix II annexure No 109 ]

Indian Citizenship

769. Shri Subiman Ghose. Will the 
Minister of Home Affairs be pleased 
to state

(a) how many inhabitants of forfelgn 
countries other than refugees from 
Pakistan have applied for taking up 
Indian citizenship in the >ears 1957 
and 1958,

(b) names of the countries to which 
they belong, and

(c) how many such applications 
have been accepted and rejected and 
how many are pending’

The Minister of State in the Ministry 
of Home Affairs (Shri DaUt): (a) to
(c) Two Statements giving the requir-
ed information are laid on the Table 
of Lok Sabha [See Appendix IX, an-
nexure No 110].
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h itk M  of Aatt-Subnuuiae Frigates

. . .  f  Shri F. K. Dm :
*■ \  Shri B. C. Frodhan:

Will the Minister of Defence be 
pleased to state:

(a) whether the Government have 
ordered the purchase of Anti-Sub* 
marine Frigates for the Indian Navy;

(b) tf so, at what price; and
(c) whether global tenders were 

called for the supply of the said 
frigates?

The Depnty Minister of Defence 
(Shri Baghnramalah): (a) No order 
has been placed recently for the pur-
chase of an Anti-Submarine Frigate

(b) and (c) Do not arise
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Appointment of SJ>.0’s la Tripura
Tit. Shri Dasaratha Deb: Will the 

Minister of Home Affairs be pleased 
to

#
(*) tfat mode of appointment of the 

sub-divisional officers in Tripura;
(h) whether the candidates tor the 

posts of sub-divisional officers have 
to appear in any competitive exami-
nation; and

(c) if not, the reasons therefor?

The Minister of State in the Minbtry 
of Home Affairs (Shri Datar): (a)
Recruitment to the posts of Sub-Divi-
sional Officers is made by promotion, 
from the immediate subordinate rank 
of Sub-Treasury Officers on a selec-
tion basis

(b) N&
(c) Having regard to the very 

limited number of posts direct recruit-
ment on the basis of a competitive 
test is not considered appropriate

Setenre of Currency Notes
/  Shrfmatl Mafida Ahmed:
\  Shri Raghnnath Singh:

Will the Minister of Finance 
pleased to state:

be

(a) whether it is a fact that on the 
25th October. 1958, the land custonw 
found and seized Rs 51,000 in Rs lf»  
Indian currency notes at Dum Dum 
Airport, Calcutta, and

(b) if so, the broad details thereof’

The Minister of Finance (Shri 
Morarji Desai): (a) and (b) Yes, Sir 
On the 25th October, 1958, the Customs 
Officer at Dum Dum Airport, Calcutta, 
examining export cargo booked for 
Hongkong noticed one wooden case, 
Which was declared m th e  sh ipp ing 
bill as a gift parcel On suspicion 
the Customs Officer made a careful 
examination of the box and it was 
found that the strengthening battens 
outside the box had been ingeniously 
hollowed out from inside and contain-
ed Rs 51,000 in Indian currency notes 
of the denomination of Rs 100

Recruitment to Services
1J4. Shri Hem Raj: Will the Minis-

ter of Defence be pleased to state 
what are the various factors which 
are taken into consideration for rec-
ruitment to the three services in the 
lower ranks?

The Deputy Minister of Detew* 
(Sardar Majithla): The main factors 
which are taken into consideration tor
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recruitment la the ranks in the three 
service* are nationality, age, physical 
and medical standards and educa-
tional qualifications of the applicants.

Military Truck Accidents

775. Shri Hem Raj: Will the Minis-
ter of Defence be pleased to state:

(a) the number of accidents of col-
lision between Military lorries and 
civil buses which took place in the 
Punjab during the years 1956, 1957 
and 1958;

(b) the number of lives lost and the 
damage done to the military and civil 
property; and

(c) the steps taken by the Govern-
ment or proposed to be taken to 
minimise the accidents?

The Deputy MUitStef of Defence 
(Sardar Hajithia): (a) The number of 
accidents by collision between military 
lorries and civilian buses or lorries 
in Punjab during the three years was 
as follows:

1956 10
1957 7
1958 11

(b) As a result of the accidents, 
only one civilian died m 1956. There 
were no deaths due to these accident1! 
in 1957 and 1958 As regards the 
damage done to Hie military and civil 
property, the information is not avail-
able Such cases were disposed of 
by various units which have since 
changed location The time and la-
bour involved 111 the collection of 
this information will not be com-
mensurate with the results likely to 
be achieved.

(c) To bring down the motor vehi-
cle accidents in the Armed Forces 
to the minimum, Instructions have 
been issued to Armed Forces person-
nel from time to time that (1) traffic 
rules should be strictly observ-
ed specially in urban and 
thickly populated areas, (ii) vehi-
cles on the move particularly through 
inhabited localities should be checked 
by flying squads of military police 
tor over speeding; and (iii) recruit 
drivers should not be posted to units

before achieving the prescribed stand-
ard of training.

Instructions also exist in respect of 
“High Way Code”, "Speed Restric-
tions” and “M.T. Discipline” which 
are issued and revised where neces-
sary from time to time. Every M.T. 
accident is thoroughly investigated by 
a Court of Inquiry and person/persons 
found guilty is/are awarded appro-
priate punishment.

Foreign Exchange for West Indies 
Cricket Team

776. Shri Anrobindo Ghosal: Will the 
Minister of Education be pleased to 
state:

(a) whether any foreign exchange 
has been sanctioned for the West 
Indies cricket team's tours in the 
ensuing winter; and

(b) if so what is the amount?
The Minister of Education (Dr.

K. L. Shrimali): la) Yes, Sir.
(b) £16,500.

•*

Staff with Ministry of Scientific
Research and Cnltural Affairs

777. Shri Dal jit Singh: Will the
Minister of Scientific Research and 
Cultural Affairs be pleased to refer to 
the reply given to Unstarred Question 
No 2682 on the 24th September, 1958 
and state*

(a) the percentage of posts of as-
sistants and clerks m the Ministry of 
Scientific Research and Cultural 
Affairs reserved for the Scheduled 
Castes and Scheduled Tribes by Gov-
ernment;

tb) the reasons for not filling up 
the same, and

(c) the time by which it will be 
filled up*

The Deputy Minister of Scientific 
Research and Cultural fcffairs (Dr. 
M. M. Das): (a) The posts of Assist-
ants and clerks in the Ministry of 
Scientific Research and Cultural 
Affairs are included in the cadres of
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the Central Secretariat Service and 
the Central Secretariat Clerical Ser-
vice, respectively direct recruitment 
to which, on the basis of competitive 
examinations held by the Union Pub-
lic Service Commission, is made by 
the Ministry of Home Affairs on an 
all-Secretariat basis. The reservation 
for Scheduled Cferetes and Scheduled 
Tribes for this recruitment is 12$ and 
5 per cent respectively. As for the 
post of clerks filled otherwise, the 
respective percentage is 16 2/3 and 5.

(b) and (c) The short fall is due to 
non-availability of suitable candidates 
and also due to the fact that the can-
didates recruited through open com-
petition arc not distributed to various 
Ministries on a Community basis. It 
is not possible to indicate a time limit 
by which the reserved quota for these 
■communities will be filled up.

Service Continuity and Probation 
Period Rules

778. Shri Kumbhar: Will the Minis-
ter of Home Affairs be pleased to state:

(a) whether the previous services 
continue if any employee of any De-
partment of any grade of the Central 
Government is promoted to higher 
post in that Department or transferred 
to other Department on promotion; 
sad

(b) what is the period of probation 
laid down for the employees (grade- 
wise) of the Central Government?

The Minister of State In the Minstry 
of Home Affairs (Shri Datar): (a)
Yes. The continuity of service of an 
employee is disturbed only if he is 
discharged, removed or dismissed from 
service On promotion or transfer to 
a higher post, an employee maintains 
continuity of service.

(b) No uniform period of probation 
has been prescribed for all grades m 
the Central Services. The period of 
probation, which normally varies from 
one 16  two years, is fixed for each 
service/department with reference to 
its needs. The required information 
is not readily available and the time 
and labour involved in its collection 
will be considerable.
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Welfare Extension Projects In Orissa
780. Shri Panigrahl: Will the Minis-

ter of Education be pleased to state:
(a) whether Welfare Extension Pro-

jects have been started in Onssa by 
the Central Social Welfare Board; and

(b) if so, how many such projects 
have been started and the places 
where they are located9

The Minister of Education (Dr. K. L. 
Shrimali): (a) Yes Sir.

(b) A statement giving the requi-
site information is placed on the Table 
of the Lok Sabha {See Appendix II, 
annexure No 111]

Administrative Staff College 
Hyderabad

781. Shri Jinachandran: W1Q the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(a) how may students are admitted 
every year for training in the Ad* 
ministrative Stall College at Hyder-
abad and what is the duration of the 
course;
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(b) w h eth e r th e  College is in tended
only fo r those Officers in  servTce ah d  
if so, w hat is the  m ax im um  age-lim it 
for adm ission; and

(c) w hat is th e  expend itu re  by the
G overnm ent of Ind ia on each s tu d en t 
for the  tra in ing?

'Hie Deputy Minister of Scientific 
Research and Cultural Affairs (Dr.
M. M. D as): (a) The A dm in istra tive
Staff C ollege conducts th ree  Courses
a year, each of th ree m onths’ d u ra -
tion. - The num ber of candidates a d -
m itted  to  the  th ree courses conducted
so far, is as shown below;
1st C o u rse  ; 6th D ecem ber, ’57 "]

to  Y  30
. 28th F e b r u a r y , ’ 58 J

2nd C o u r s e :  13th J u n e , ’58 ~]

• to  y  36
5th S e p te m b e r , ’ 58 J

3rd C o u r s e  : 26th S e p te m b e r, ’58 1
to  S- 37

19th D e c e m b e r , ‘ 58 J

T he College, w hen  fu lly  organised, 
will adm it 60 cand ida tes to  each 
course.

(b) Persons w ho are  w ork ing  in  se-
nior executive positions in  industry , 
commerce, G overnm ent dep artm en ts  
and other o rganisations and  possess 
generally 10-15 y ea rs’ experience a re  
admitted. No definite age lim its a re  
prescribed b u t cand ida tes generally  
belong to th e  age group  30-45.

(c) The C en tra l G overnm ent a re
giving a rec u rrin g  g ra n t of Rs. 3.0 
lacs p e r y ea r to th e  College fo r  the  
first th ree  years. On th is basis, th e  
share of th e  G overnm ent of the  ex -
penditure p er cand ida te  is abou t Rs. 
1666. In  addition, th e  G overnm ent 
are bearing  the  fees an d  o th e r e x -
penses of th e  Officers of the C en tra l 
and S ta te  G overnm ents sen t fo r tra in -
ing a t the  College.

Delhi Public Library

'J82. S hri R am  K rishan : W ill th e  
M inister of E ducation  be p leased to 
state:

(a) w h e th e r the  schem e fo r the  r e -
m odelling of th e  D elhi P ub lic  L ib -
ra ry  has been finalised; and
259 (Ai) L. S. D. 4. ,

(b) if so, the details thereof?

The Minister of Education (Dr. 
K. L. Shrimali): (a) No such schem e
is un d er the  consideration of th e  G ov-
e rn m en t of India.

(b) Does no t arise.

Tribal Areas

783. C. Patnaik:
\  iiliri Mohan Nayak:

W ill th e  M in ister of Home Affairs
be p leased to  s ta te  w h a t concrete steps 
the  U nion G overnm en t have tak en  to 
encourage triba l-m indedness am ong 
officers posted  by  them  to tr ib a l areas?.

The Deputy Minister of Home Affairs 
(Shrimati A lva): The officers posted  
in  tr ib a l areas a re  S ta te  G overnm ent 
servants. C erta in  S ta tes have th e ir  
ow n arran g em en ts  fo r th e  tra in in g  of 
these officers in  tr ib a l affairs. The 
G overnm ent of Ind ia  have also sanc-
tioned  a g ran t to  m eet the  cost of t r a in -
ing  of S ta te  G overnm ent officers a t 
the  T ata In s titu te  of Social Sciences 
a t  Bom bay.

Adimjati Technical Institute

784. Shri L. Achaw Singh; W ill th e
M inister of Home Affairs be pleased  
to  sta te ;

(a) w h e th e r i t  is a fac t th a t th e re
is alw ays a shortage of tr ib a l boys in 
th e  overseer course of th e  A dim ja ti 
T echnical In s titu te  a t Im phal; and

(b) w h e th e r G overnm ent have  ap -
p roved  of th e  proposal to adm it non - 
tr ib a l s tuden ts of M anipur from  th e  
n ex t session of th e  A dim ja ti Technical 
In s titu te  in  view  of the fac t th a t  i t  is 
difficult to  get seats fo r overseers 
course in  institu tions outside M anipur?

•5
The Deputy Minister of Home Affairs 

(Shrimati A lva): (a) Yes.

(b ) Not yet. The m a tte r  is u n d e r
consideration. '
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National Advisory Connell for the 
Bdwsatkm of the Handicapped

185. Dr. Sushila Nayar: Will the 
Minister of Edvcation be pleased to 
state:

(a) what is the personnel of Nation-
al Advisory Council for the Educa-
tion of the Handicapped;

(b) the main recommendations 
made by them during the last two 
years;

(c) which of them have been im-
plemented so far; and

(d) the reasons for the delay in the 
formulation and implementation of 
a comprehensive scheme for the needs 
of handicapped children?

The Minister of Education (Dr. 
K. L. Shrimali): (a) to (d). A state-
ment giving the requisite information 
is placed on the Table of the Lok 
Sabha. [See Appendix II, annexure 
No. 112].

Handcarts and Wheel Barrows for 
Scavengers

786. Shri 9 . C. Muliick: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether the State Government 
of Orissa have submitted schemes for 
the supply of handcarts or wheel 
barrows to scavengers employed by 
Municipalities or other local bodies; 
and

(b) whether the sum of Rs. 39000 
sanctioned to the Government of 
Orissa for the above purpose has 
since been drawn?

The Dtpoijr Minister of Home Affairs 
ajMJimft Alva): (a) Yes, Sir.

(b> Pitffcrese report from the State 
Government has not yet been received. 
The required information is being 
obtained and will be laid on the Tfble 
of the House as soon as qygjUtlglft

M u a n  IdmatlaB
787. Shri B. O. BMUefc: WiU the 

Minister of B4ooation be pleased to
state:

(a) whether any financial assistance 
has been given to the State Govern- 
ment of Orissa for primary education 
during 1958-59, so far; and

(b) the total amount of money that 
has been allocated to the State of 
Orissa for primary education under 
the Second Five Year Plan?

The Minister of Edtaeatfen (Or. 
K. L. Shrimali): (a) and (b). A state-
ment is laid on the Ttable of the Lok 
Sabha.

S t a t e m e n t

<a) According to the new procedure 
introduced this year regarding the pay-
ment of Central assistance to the State 
Governments for the implementation 
of Development Programmes under 
the Second Five Year Plan, separate 
sanctions for individual schemes are 
not issued in advance to State Gov-
ernments Lump sum “ways and 
means advance*;" to the extent of 3/4 
of the admissible Central assistance 
for all sectors of development 
being released in regular month-
ly instalments beginning in May,
1958 The amount of Central assist-
ance that will be admissible to Gov-
ernment of Orissa for any category 
of schemes will be calculated during 
the 4th quarter of the year on *he 
basis of the actual progress achieved 
by that State during the first three 
quarters and estimates for the 4th 
quarter. Scheme-wise sanctions of 
Central grants for the year 1958-99 
will be issued accordingly, at that 
time

fb) A sum of Rs. 265 23 lakhs was 
allocated to the State of Orissa for 
Elementary (including Basic) Edu-
cation at the time of the formulation 
of the Second Five Year Plan.

Delhi Basic School Teachers
l i t  f  Shri A. K. Gopalan:
7B*' \S h r l Kunlun:
WiU the Minister of ItocaO w  be 

pleased tq fcrfer to tfe* reply fiMA
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to Unstarred Question No €64 on 21st 
August, 1958 and state:

(a) whether tbe rest of the teachers 
in the Basic Schools m Delhi have 
been made permanent, and

(b) if not, the reasons for the dela>7

Hie Minister of Education (Dr. K. L. 
Shrimali): (a) Not yet

(b) The Basic Schools in Delhi have 
since been transferred to the Delhi 
Municipal Corporation and the matter 
is now under their consideration

fimnuMV

789. Shri Mohammed Ellas: Will the 
Minister of Defence be pleased to 
state*

(a) whether it is a fact that Other 
Ranks m the Defence Services are not 
allowed to subscribe to insurance from 
the Provident Fund Deposits, and

(b) if so, the reasons therefor*

The Deputy Minister of Defence 
(Sardar Majlthia): (a) Yes

(b) The Armed Forces do not pro-
vide a long-term career for the majo-
rity of personnel below officer rank 
The mam object of the Armed Forces 
Personnel Provident Fund is to enable 
them to accumulate some savings 
during their service, which would help 
in their rehabilitation in civil life, 
and also to meet certain obligatory 
expenses such as marriages and other 
ceremonies even while in service In 
the case of senior ranking personnel, 
such as JCOs, the savings are conserv-
ed for objects like purchase or con-
struction of houses Subscription to 
the Fund is optional, and not obliga-
tory; and personnel are expected to 
finance their insurance policies, if any, 
from savings other than what are 
diverted to the Armed Forces Person-
a l  Provident Fuad for the specijfe 
inwpoaaa men timed above.

Effective o n  of Indigenous Materials

*uk I Shrl Vajpayee:
\S h r i  V. L. Patll:

Will the Minister of Defence be 
pleased to state

(a) whether the Ministry of Defence 
ha$ initiated a drive to improvise and 
adopt materials available m the coun-
try and put them to effective use,

(b) whether the Ministry propose to 
recondition unserviceable trad.* and 
other military vehicles, and

(c) the experience gained 1 Jierto 
in this regard9

The Deputy Minister of Defence 
(Shri Raghuramaiah): (a) Yes

(b) All repairable vehicles for 
which there is a requirement are 
reconditioned or overhauled by Army 
Base Workshops under phased repair 
programmes

CO Vehicles so far overhauled in 
EME Base Workshops have given 
factory service

<•

H t -  U f W  wtT StTFjfc «WT
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Iron Ore Deposits in Punjab

792. Shri Dal jit Singh: Will the
Minister el Steel, Mines and Fuel be 
pleased to state:

(a) whether it is a fact that large 
deposits ot good quality iron ores have 
been found in Punjab; and

(b) if so, the names of places and 
the quantity found there?

The Minister of Mines and Oil (Shri 
K. D. Malavlya): (a) No, Sir. Only 
some minor deposits have been found.

(b) Medium sized good quality iron 
ores have been found as follows:

Locality Quantity

(1) Kangra dis- Haifa mi- 
trict—along the llion ton. 
left bank of Uhl 
river near Dhar- 
man.

Quality

Quality of the 
ore of this 6 

mile belt varies 
from place 
to place.

(2) Mohindcrgarh Little over The quality of 
district Iroii- one mill- the ok is fair
ore has been ion 10ns. average iron
recorded at Ch- content boing
hanra-Antri- 60-78%.
Benaripur in 
M thindergarh.

Iron ore is also reported near 
Dhanota and at Dadri Tahsil of 
Mohindergarh district.

Cheap Editions of Books

J'Shri Hem Barua:
\S h r i Bibhuti Mlshra:

Will the Minister of Education be 
pleased to state:

(a) whether it is a fact that the 
Education Minister indicated at the 
recent Seminar on Publishing and 
Book-production organised by the All- 
India ' Hindi Publishers' Association 
that the Government propose to help 
in the production of cheap editions of 
books of the nature of Pclican and 
Penguin series;

(b) if so, whether details of such a 
proposal have been worked out; and

(c) the nature thereof?

The Minister of Education (Dr. K. L. 
Shrimali): (a) Speaking at the Semi-
nar, the Education Minister said; “The 
National Book Trust was set up last 
year to undertake the publication of 
good inexpensive books on diverse 
topics, in the Indian languages. We 
know how useful, the Pelican and
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Penguin Books in English have proved 
to the entire world It is our aim 
also to see that good books, in which-
ever languages they may be, should 
reach the common people” (From a 
speech delivered in Hindi)

(b) and (c) Do not arise 

Annual National Ait Exhibition

794. Shri Hem Barna: Will the
Minister of Scientific Research and 
Cultural Affairs be pleased to state*

(a) whether it is a fact that the 
Lalit Kala Aka da mi proposes to award 
three prizes to the best exhibits in the 
academic the oriental and the moder-
nistic styles at the annual National 
Art Exhibition, instead of a single 
pri/c as hitherto, and

(b) if so the reasons for the depar-
ture {10m the original procedure’

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr 
M M Das), (a) The Lalit Kala 
\kademi has decided to award nine 
prizes m all of Rs 1,000 each, for the 
three bett exhibits in each of the three 
schools of Paintings—Academic- 
Realistic. Oriental and Modem The 
best of the nine exhibits will also be 
awarded the Akadi>mi’s Gold Plaque 
of the vear, if adjudged as the best 
exhibit of the year

(b) The mam reason is to give pro-
per recognition and encouragement to 
different schools of painting m the 
country

Petroleum Products

795. Shri N. R. Monlaamy: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state*

(a) what are the long term esti-
mates of India's requirements of petro-

leum products for the next five years;
a*id

(b) what is the exact quantum of 
foreign exchange savings as a result 
o| the working of the refineries in 
Ihdia at present’

The Minister of Mines and Oil 
(Shri K. D. Malaviya): (a) Estimates 
of forward requirements of petroleum 
Products m the country are treated as 
secret and, therefore, are not disclosed 
]h the public interest

(b) According to calculations made 
Vy the Reserve Bank of India, in 1055 
the savings (excluding retained earn- 
flftgs/ were Rs 2 €2 ccores anct in 1956, 
Us 3 22 crores These calculations are 
being examined further, similar 
review is in progress regarding 1957 
31so
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Eftftaeerintf Diploma
f  Shri Vajpayee:
| Shri Ban**! TfcalUlr:
| Shri ftahadur Singh:

798. ^ Shri Ram Krishan:
{ Shri Bhakt Darshao:
^Smt. Sucheta Kripalaal:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased 
to state:

(a) whether it is a fact that the 
qualified Overseers of Hewett Engi-
neering School and Civil Engineering 
School, Lucknow are considered for 
employment in various offices under 
the Government of India whereas those 
of the Civil Engineering School. 
Allahabad are not;

(b) whether it is I  fact that Over-
seers from all these institutions are 
awarded the same diploma in Civil 
Engineering by the Ad hoe Board of 
Engineering Education in Uttar Pra-
desh on the basis of a combined 
examination; and

(c) if so, the reasons for the dis-
crimination?

The Deputy MttKftr «f Scientific 
R nearch and Cultural Affairs (Dr. 
ML M. Das): (a) to (c) The Overseers 
Certificate in Civil Engineering award-
ed by the Government of Uttar

Pradesh was provisionally recognised 
by the Central Government, in 1966. 
Al that timfe, Hewett Engineering 
School, Lucknow and Civil Engineer-
ing School, Lucknow were preparing 
candidates for the Certificate.

The State Government reconstituted 
in January, 1998 their Ad hoc Board 
of Engineering Education and vested 
it inter alia with powers to prescribe 
courses of study, conduct examinations 
and award diplomas and certificates in 
respect of various technical institutions 
in the State. Hewett Engineering 
School, Lucknow, Civil Engineering 
School, Lucknow, Civil Engineering 
School, Allahabad and several other 
institutions in the State which have 
been established recently are now 
affiliated to the Ad hoc Board. The 
question of recognition of the Diplomas 
and Certificates awarded by the Board 
is under the consideration oi the 
Central Government.

Coal for Delhi

799. Shri Vajpayee: Will the.Minis-
ter of Steel, Mines and Fuel be pleased 
to state:

(a) whether the Delhi Administra-
tion has sought the aid of the Stata 
Trading Corporation for an extra sup-
ply of coal to build its winter reserve*;

(b) if so, the response to this 
request; and

(c) whether the terms and condi-
tions for this transaction have been 
worked out?

The Minister of Steel, Mines and 
Fuel (Sardar Swairan Singh): (a) to
(c). In order to prevent a shortage of 
domestic coke in Delhi during the 
winter months, the State Trading 
Corporation has agreed, at the request 
of the Delhi Administration, to tiring 
in an extra supply of soft Voke this 
season. The terms and conditions at 
this transaction have already been 
worked out between the State Trading 
Corporation and the Delhi Adminis-
tration.
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Corruption Cues

809. Shri N. R. Monisamy: WiU the
Minister of Home Affairs be pleased 
to -state the number of corruption cases 
launched by the Special Police Estab-
lishment in 1958 so far, State-wise, 
showing the ultimate convictions?

The Minister of Home Affairs 
(Pandit G. R. Pant): A statement
containing the required information is 
placed on the Table of the Lok Sabha. 
[See Appendix II, annexure No. 114.]

Central Government Servants

801. Shri Daljit Singh: Will the
Minister of Homo Affairs be pleased 
to refer to the reply given to Un-
starred Question No. 94 on the 19th 
November, 1958 and state:

(a) the number of Central Govern-
ment Servants belonging to Scheduled 
Castes and Scheduled Tribes (Cate-
gory-wise) ;

(b) whether this number fills up the 
reserved posts for Scheduled Castes 
and Scheduled Tribes; and

(c) if not, the action being taken by 
the Government in this regard?

th e  Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to Y c ). The information is being 
collected and will be laid on the Table 
of the House.

Acquisition of Land in Lonej

fShri P. R. Patel:
SM. J Shri K. C. Paraar:

(_Shri M. B. Thakore:

Will the Minister of Steel, Mines 
«■* Fuel be pleased to state:

•
(a) whether any compensation for 

land acquired for Lunej oil drilling 
has been paid; and

The Minister of Mines and Oil
(Shri K. D. Malaviya): (a) tVo-third 
compensation has been paid for tend* 
acquired at Drill-site No. 1, except in 
three cases. Of these three owners, 
two refused to accept payment and 
title of the third claimant is doubtfuL 
No compensation except crop compen-
sation has yet been paid for lands 
acquired at drill Site No. 2 and also for 
a small additional plot of land at Site 
No. 1

(b) Amount paid per acre of land 
is Rs. 111.
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I t  hr*.
MOTION FOR ADJOURNMENT

A u j e g b d  F a i l u r e  t o  I n c r e a s e  S u g a r -
c a n e  P r ic e s  

Mr. Speaker: I have received a
notice of an adjournment motion from 
S hn  Ram Sevak Yadav and Shri Arjun 
Singh Bhadauna They want to dis-
cuss the situation arising out of the—

“Failure of the Government of 
India to take action on the resolu-
tions unanimously passed by the 
Legislative Assemblies of U P. 
and Bihar for increase m the price 
of sugarcane”
The notice is a long one 1 need 

not read the whole of it
As long ago as, I think, the 8th of 

November- or even earlier—I got 
notice of a motion about the fixation 
of bugai cane prices from Shn Khush- 
waqt Rai, saying that the question 
regarding the fixation of higher prices 
o f  sugarcane as recommended by the 
U P  and Bihar Legislative Assemblies 
b< taken into consideration On that, 
on the 16th, 1 passed an order, ‘Why 
not treat the n o t i c e  <is a calling atten-
tion notice on which the Government 
may makt a statement9 If he still 
wants to discuss it, we may consider 
the matter later Find out from the 
hon Minister ’

Then we wrote to the hon Minister 
He has not found time so far to make 
a statement before the House Is he 
willing to make the statement today9

The Minister of Food abd Agricul-
ture (Shri A. P Jain): I can make a 
statement in a few days' time; or, if 
you want, I shall make the statement 
just now

Mr. Speaker: The hon Minister can 
make the statement today, we should 
not keep the m atter pending

Shri Yadav (Barabanki): The cane- 
growers of U.P have decided to go on 
stnke and to stop the supply of sugar-
cane to the mills. So, it would be 
better if the Minister of Food and 
Agriculture fixes up the price before 
the 15th December.

Shri S. M. Banerjee (Kanpur): Sir, 
in U P. and Bihar. . .

Mr Speaker: I am not going to allow 
the hon. Member to speak, it is not a 
general discussion 

Shri S. M. Banerjee: Prices have not 
been fixed in U P  even.

Mr. Speaker: The hon Member is 
not a party to the notice of the 
adjournment motion given by S hn  
Yadav and Shn Bhadauna

Shri S. M. Banerjee: Sir, I come
from U P

Mr. Speaker: There are 88 hon.
Members coming from U P , not one 
hon Member Probably, the hon 
Member is misled by the fact that I 
am leaning towards his side I  was 
physically leaning that side I was 
leceived notice of this adjournment 
motion I have merely to consider 
whether it should be allowed or not.
I am not going to allow it. In view 
of the keenness of the hon Members 
I am anxious that the House should 
have an opportunity to know what 
exactly the position is But for the 
fact that I want to hear what the hon 
Minister has to say, I would not have 
brought it up here He is going to 
make a statement

Shri Yadav: I want to say a few
words

Mr. Speaker: Not before the hon
Minister makes his statement

Shri A. P. Jain: Sir, the pnee of 
sugarcane is fixed by the Government 
one year before the harvesting season 
and the price of sugarcane for the 
season 1958-59 was fixed either in the 
month of December, 1957, or early 
1958, that is, before the sowing took 
place The prices fixed were Rs 1-7-0 
a t the gate and Rs 1-5-0 a t the out- 
slation Those prices continue to pre-
vail

I understand that the V P  Legis-
lature and the Bihar Legislature have 
passed resolutions for enhancing those 
prices But the practice always has 
been that the prices once announced 
apply to the next harvest
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tShri A. P. J«16]
You will remember. Sir, that on a 

number of octastaftn it his tefen stated 
in this Houde that MM # i t h  these
prices of Rs. 1-7-0 *t the gate ttM 
Re. 1*5*0 at outstatkma, the area 
under sugarcane is inereatfng and 
particularly in some western districts 
of U.F. It has been increasing at the 
cost of the areas under food grains, 
“fhese prices are remunerative and 
Government have no intention of revis-
ing the prices for 1MB-59. For 1989-80, 
the matter will come up for considera-
tion before Government, prices for 
1 $59-60 will be announced later.

It will really be a pity if any politi-
cal party ot arty individual person. . .

Shri Braj Raj 6ingh (Firozabad): 
Congress is after that in U.P. because 
they have agreed to the passing of this 
resolution.

Shri A. P. Jata: Whether it is the 
Coorffess or it is the opposition party, 
anybody who incites the cane-growers 
not to sujiply cane to the mills is not 
doing any service to the carte-growers. 
If the cane-growers do not supply the 
cane to the mills they will suffer the 
most.

I will, therefore, submit that the 
policy of Government had befen 
announced well in time and there is 
no reason for revising it and any agi-
tation against it is not helpful either 
to  the cane-grower or to anyone else 
(Interruption*.)

Sttri fyagi (£>ehra Dun): The cane- 
growers are not going to be misguided.

Some Boa. Members rose—
Wtor. Speaker: I am now concerned 

ortly with the question of the admis-
sion of the adjournment motion. If it 
is tfmitted, hon. Members will M n  
an opportunity to speak. But, it is 
not going to be admitted. (Interrup-
tion*.) *

OMer, ffMSe. Hort. Members will 
■kindly hear iM. This ii a longstand-
ing tflVtttt. Hie UP. LdgUluUvt 
Assembly and th t Bttufr Lej&Uth*

Assembly have passed resolutions 
according to this notice of the adjourn* 
rfHtM motion. Hi# hoh. Minister wAs 
apprised of thtt tang Ago, as early as 
8th November. He has considered this 
matter and he says he is not going to 
revise the fences. Oft the other hand, 
he is definitely ot the opitiion, as he 
has said, that hon. Members will be 
doing an injustice to the cane-growers 
the&selvds. 'fhat is the view ot the 
Gov&nment.

UAder those circumstances and In 
view of the fact that this is a continu-
ing matter and it has bteen there fcUr a 
long time, adjournment motion is not 
the proper method. Therefore, I am 
not going to give consent.

Shri Braj Raj Singh: I wanted to 
ask a question. (Interruptions.)

Shri Jagdbh Awasthi (Bllhaur): It 
is Unfortunate. . . .

Mr. Speaker: Everything is unfortu-
nate. Hon. Members must know the 
scope of an adjournment motion. I 
would not have brought this before 
the House but for the fact that I 
wanted th® hon. Minister to make a 
statement He has made the statement 
now. In view of that I feel that 
adjournment motion is not the proper 
method and I do not give my consent.

Shri Braj Raj Singh: I wish to sub-
mit only one thin*. Sir (Interrup-
tions.)

Mr, SjMftttfcr: Papers are to be laid
on the Table.

l tM  htg.
PAPERS LAID ON THE TABLE

Rw o r t  o f  ImncAit DtfUtoKtM* to 
M m ut o* I.M.F.

The Minister of Finance (Shri 
Mwarji Desai): sir, I beg to lay on 
the Table a copy of the Repott of fitft 
Indian Delegation to the ThlrUMMH 
Annual Meeting Ot the B»a*tig of GW- 
ernots of the Iniettiatltinri! f/hnHttf 
Fund and the International BtifcK fV  
Reconstruction and DtrvtftSffchdfo aft#'
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■6m  Paper* LaU on M  
TaMe

the Second A—w l Meeting of the 
Board «t Qevemora el tfce Inter* 
aatiopal Finance Corporation. [Placed 
in Library, See Mo. LT-1061/M.]

AMDOMUm TO Csmtxal SALX8 Tax 
(ttacnnuTMN a k »  Turnovsr) Rules

Shri Morarji Desai: Sir, I beg te lay 
on the Table under sub-section (2) of 
section 13 of the Central Sales Tax 
Act, 1966, a eopy of Notification 
No. G.S.R. 896, dated the 1st October, 
I9S8, as corrected by Notification No. 
G.S.R. 1059 dated the 8th November, 
1958, making certain amendments to 
the Central Sales Tax (Registration 
and Turnover) Rules, 1957. [Placed
in Library, See No. LT-1095/58.]

S t a t e m e n t s  r e  A c t i o n  t a k e n  o n  

A s s u r a n c e s

The Minister of Parliamentary 
Affairs (Shri Satya Narayaa Slaha):
Sir, I beg to lay on the Table the 
following statements showing tlie 
action taken by the Government on 
various assurances, promises and 
undertakings given by Ministers
during the various sessions shown 
against each:—

(i) Supplementary statement No. 
II. [See Appendix II, 
annexure No. 116.]

Fifth Session, 1958 of Second Lok 
Sabha.

(ii) Supplementary statement No.
XI. [See Appendix II,
annexure No. 117.]

Fourth Session, 1958 at Second 
Lok 8abha.

(iii) Supplementary statement No.
XIII. [See Appendix II.
annexure No. 118.]

Third Setnion, 19S? of Second 
Lok Sabha.

(iv) Supplementary statement Mo.
X. [See Appendix II,
annexure No. 119.]

Fifteenth Session, 1957 of First 
Lok Sabha.

A M M IM M M  I t t  iN ttA lt A X J d t  
S e r v ic c  ( P a y ) B u l k s

tojMty MkfMaMr of Home 
Aflafrs (MrinuOt Alta): Sir, I beg to 
lay en the Table, under tftib-sectton
(2) of section 3 of the All India 
Services Act, 1951, a copy of Notifica-
tion No. G.S.R. 1095 dated the 22nd 
November, 1958, making certain 
amendments to the Indian Police 
Service (Pay) Rules, 1954. [Placed in 
Library, See No. LT-1062/58.]

A m e n d m e n t s  t o  C e n t r a l  E x c z s e  
Ruusb

The Deputy Minister Of PinattM 
(Shri B. R. Btafat): Sir, I b£g to lay 
o n  the Table, under section 38 of xhe 
Central Excises and Salt Act, 1944, a 
copy of each of the following Notifica-
tions making certain further amend-
ments to the Central Excise Ruitt, 
1944: —

(i) G.S.R. No. 954 dated the I8ih 
October. 1958.

(ii) G.S.R. No 955 dated th* 18tfc 
October, 1958.

(iu) G.S.R. No. 1016 dated the 1st 
November, 1958.

fiv) G.S.R. No. 1017 dated the 1st 
November, 1958.

(V) G.8 .R. No. 1M9 dated the 1st 
November, 195&

IPlaced in Library. See No. LT- 
1068/58.]

12.19 hra.
BUSINESS ADVISORY COMMITTEE

TtaKTY-sscortb Ret o r t

Tht Minister «i Parliamentary 
A M n  (Start Satya Narayan Sinha):
Sir, I beg to move: •

'•flhtat this House agre%s with 
the lljirty-second Report of tbe 
Business Advisory Commiltee 
presented to the House on the 1st 
Deceifibef, 1988.”
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Mr. Speaker: The question is:

“That this House agrees with 
the Thirty-second Report of the 
Business Advisory Committee 
presented to the House on the 1st 
December, 1958.”

The motion was adopted.

1210} hrs.

PARLIAMENT (PREVENTION OF 
DISQUALIFICATION) BILL—contd.

Mr. Speaker: The House will now 
take up further clause-by-clause 
consideration of the Bill to declare 
that certain offices of profit under the 
Government shall not disqualify the 
holders thereof for being chosen as, or 
for being, members of Parliament, as 
reported by the Joint Committee, bo 
taken into consideration.

Yesterday, Pandit Thakur Das 
Bhargava wanted to move his amend-
ment relating to the insertion of a new 
clause J3-A. We have disposed of one 
clause 3-A. So, it should be 3-B.

Pandit Thakur Das Bhargava:
(Hissar): But there is another clause 
3-B and it will come later. I will 
now move 3-A.

Mr. Speaker: All right; he m a y  

move this amendment now.

Pandit Thakur Das Bhargava: I beg
to move:

Page 3,— 

after line 12, insert—

“3-A. (1) There shall be consti-
tuted a Standing Parliamentary 
Committee consisting of fifteen 
members; ten from Lok Sabha 
appointed by the Speaker and five 
from the Rajya Sabha appointed 
by the Chairman to scrutinize all 
existing and future Committees 
statutory or non-statutory and all 
offices of profit whether existing 
at present or to be created in

future and recommend to the 
Government that such offices as in 
their opinion should be declared 
not to disqualify may be so 
declared by Parliament by law. 
The list contained in the Schedule 
referred to in clause (1) of section 
3 and any subsequent list in any 
other Act passed by Parliament 
declaring offices which will not 
disqualify within the meaning of 
article 102 of the Constitution will 
be reviewable from time to time 
by the Committee and the Com-
mittee shall be competent to 
recommend the amendments to 
the list by way of addition or 
omission.

(2) The first Standing Parlia-
mentary Committee shall be con-
stituted as early as possible with-
in a month of passing of this Act 
and all existing Committees and 
offices other than those contained 
in the Schedule referred to m 
clause (i) of section 3 shall bo 
scrutinized as early as possible 
within a period of six months 
from the passing of this Act. It 
shall be t h e  duty of the Govern-
ment to bring the supplementary 
measure foi enactment without 
delay in the Parliament for pur-
poses of declaration of offices of 
profit which will not disqualify

(3) The Complete Schedule so 
enacted by Parliament shall be 
published in the Official Gazette 
of India and the Gazette of the 
States and given wide publicity."

As I submitted previously, according 
to my scheme of things, a standing 
Parliamentary Sub-Committee should 
be appointed within one month after 
the passing of this Bitl which should 
be required to scrutinise all the Com-
mittees including those given in this 
Bill m the Schedule and also other 
Committees whose composition has 
not been produced before the Joint 
Committee All these offices should 
be scrutinised by that Parliamentary 
Sub-Committee and at the same time, 
these Committees and the offices 
should be reviewable by this Com-
mittee from time to time. When this
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Committee had made its recommenda-
tions, the Government should bring 
in supplementary legislation to com-
plete the Schedule. The Schedule will 
then be complete and it should be 
given wide publicity.

We want that all the committees 
and offices which the Parliament 
declares as not to be disqualifying 
under article 102 should be contained 
in the Schedule. It will then be clear 
and unambiguous and those who stand 
for membership of Parliament will 
know where they stand m regard to 
this office of profit By virtue of 
clause 3(0 wc have already accepted 
and we have practically given 
immunity to all the offices of chair-
man, secretary or members of all the 
committees which are present tud3y 
and perhaps, I think, those that may 
be created hereafter They have been 
given absolute (immunity practically 
cxcept m so far as some Committees 
contained in the Schedule; the provi-
sions of article 102 may be regaided 
as non-existent That is the position 
after we have passed c l a u s e  3(i) T h . '  

whole clause is so worded T v .  n  

negatives were used thereby giving 
immunity to all the Committees whufc 
were examined and not examined, 
whethei they existed or not existed 
before. We should be riali^tic and do 
our duty b> the Constitution as
understood by the framers of the
Constitution It is necessary ‘.hat
Pat I lament should exerci->o it« discre-
tion and consider the matter caiefuMv 
and find out which offices are to be dis-
qualified Not a single M e m b e r  of tl.e 
Joint Committee had given any atten-
tion to the composition of the remain-
ing Committees. Only about 1,300 
committees were seen and the rest 
remain. It is absolutely necessary 
before we enact a measure of this kind 
that we go through them and find out 
for ourselves whether we are justified 
in giving such immunity. May I 
respectfully call the attention of the 
House to what fell from you, Sir, on 
the 25th of November, 1958 in this 
House9 You were pleased to observe 
like this:

"Everybody who holds an office 
of profit, whoever he may be, is 
disqualified He has to justify to 
this House that except this gentle-
man who is a Member of this Par-
liament, it is impossible to get any 
other person to look after that 
other body and if he goes to that 
other body, unless he comes in 
here. Parliament will suffer, it is 
only when he makes out that 
particular case, there will be 
exemption It is not the general 
rule that everybody can hold any 
office and all the same be a Mem- 
bei here and sell away this Par-
liament to every other man m the 
world. I am really surprised hovr 
we are trying to throw open the 
floodgates to everybody who 
holds an office of profit. We must 
do this with great care and 
caution No Member of Parliament 
should have one leg here and 
another leg there, except when 
Parliament decides”

The Minister of Law (Shri A K
Sen): What is the number of the 
amendment which the hon Member is 
moving?

Pandit Thakur Das Bhargava:
Amendment No. 31 But I am reading 
the observations made by the hon 
Speaker. You were pleased to obser\e 
that it is not as a matter of course 
every Member of thi.s House should be 
given exemption about dll the Com-
mittees

Mr Speaker: That was my reading 
of the Constitution; that is my inter-
pretation of the Constitution

Pandit Thakur Das Bhargava: You
are perfectlv right In the speech 
which the hon. Mover himself madi' at 
the time of moving the motion for 
reference to Joint Committee, he him-
self has said that each particular office 
must be gone into and 4 scrutinised 
before we give our sanction for 
exemption. Now, yesterday when he 
waxed so eloquent, he was of the view 
that those persons who were supporting
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the other side of the view were 
mere talkers and they did not realise 
the position that they had to work for 
the Parliament and also for the coun-
try. The position is not correct. It is 
idle to talk like this. Should every per-
son in this House be given exemption, 
whether he comes within article 102 
or not? This is too wide. We have 
to strike a balance. My view is that 
unless and until every person justifies 
his exemption and we come to the 
conclusion that but for this exemption 
the work of the cotjntry shall suffer 
and his presence there is indispens-
able, he should not be exempted. Your 
view qras that it would be selling 
away the Parliament to all those 
people exempted as a matter of course.
I agree with this view that, at. a 
matter of fact, we ought to allow thp 
exemption only when it is necessary 
and it is in the interest of the country 
to do so. But to say that every person 
should be exempted and those persons 
who do not agree with this view are 
mere talkers in this House is, I think, 
to speak nonsense.

As a matter of tact, according to the 
observations made by you, my feeling 
is that every committee should b? 
scrutinised before we come to the con-
clusion that exemption should be 
given. But what has happened? We 
had no occasion to discuss here 
matters relating to the Hindustan 
Steel Co. Ltd. and other important 
Committees. I have got some amend-
ments by Shri Morarka and Skuri 
Jaganatha Rao to the effect that there 
are certain committees which have not 
been included here. For instance, 
there is the Oil India Ltd., where ;he 
investments and commitments ri.n 
into crores of rupees. Therefore, my 
humble submission is that according 
to the principles that we have accept-
ed in the Schedule and according to 
whpt the Joint Committee did, unless 
and until composition of those 
committees aare seen it will be quite 
wrong for os to give an omnibus o?dcx 

ayery committee is given exemp- 
tiot^ ew x  though the composition qt 
thalr oqgpmittee has not been took**} 
into.

Sir, as I said, according to you aa4 
according to the speech of my hon. 
friend there, it is absolutely necessary 
that the constitution of each com-
mittee must be seen. And, according 
to the statement given in the report of 
the Joint Committee, according to the 
admission of the hon. Law Minister 
and the Deputy Minister, and also 
according to the hon. Deputy-Speaker 
himself, these committees have not 
been examined. I would very humbly 
ask, what is the warrant tor accepting 
the view that all committees which 
have not been examined should be 
exempted? Is it because the hon. 
Minister thinks that every person is a 
mere talker who does not accept 
this view?

Now, in the report of the Joint 
Committee also it has been accepted 
that such a committee must be con-
stituted. What I want is this. I have 
taken a balanced view between the 
two. I think that the interests of the 
country require that in the matter of 
development, in the matter of indus-
tries and in the matter of sanitation, 
health, etc., persons should be allowed 
to serve on committees relating to 
such matters. On account of their 
working there I think the interests of 
the country will not suffer; they will 
be advanced. Therefore, the Joint 
Committee went into the composition 
of 1,300 committees and only selected 
137. It is not being realised by the 
hon. Minister that we exempted more 
than 1,200 committees. 1 do not think 
it is a wise thins on his part to say 
that we did wrong in even selecting 
so many committees.

As a matter of fact, unless and until 
we see the composition of each and 
every committee, as I have submitted, 
we will not be honest in dealing with 
the behest of the Constitution. If my 
amendment is not accepted it will 
follow that we have already allowed 
all committees, statutory or otherwise, 
this kind ot immunity without going 
into them. Unless and until this 
is tcccpted, I 49 oqt see hem we will 
be able to discharge our duly con-
scientiously. Unless we appoint
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committee and the committee gives us 
•  complete Schedule, we will pot be 
•Me to 4a our duty. The Schedule is 
incomplete. Put if we accept what 
has been passed yesterday, then it is 
over complete, because we need not 
go into the other committees at all 
and all the committees have beer 
given immunity. If my amendment 
is accepted, tbe real position will then 
be realised and we will be able to go 
through ail the other committees 
within * period of six months. I feel 
that tbe urgency of it is not realised 
by many people- Supposing we do 
not do it within six months or appoint 
« committee within one yew. it will 
mean that <tU those candidates who 
Wish to stand for election and those 
persons who are Members of this Par-
liament already and who come within 
the purview of article 102, they will 
get immunity and people will be- 
sitting in this House who according to 
the Constitution ought not to sit if the 
membership of the committees where 
they are members is an office of profit.

Therefore, Sir. it is necessary that 
as soon as possible we make the cor-
rection in our Schedule and make it 
complete Within a period of six 
months we must have a complete sche-
dule According to the hon. I^aw Minis-
ter himself, he is of the view that a 
Standing Committee should be consti-
tuted. The only difference is that 
he has not recognised it in the Bill, he 
has not given statutory recognition He 
may or may not give statutory re- 
rogmUon, but what I want is that the 
Committee must be constituted within 
one month and they must complete 
their examination of the rest of the 
committees a* soon as possible. 
Within a period of six months we 
should have a complete Schedule. 
After that Schedule is passed, nobody 
may be able to stand up and say that 
so and so has got exemption whereas 
b* ought not to have got exemption. 
Without that, I do not think we wiiJ 
t)e dOiQg thp right thing- My humble 
Wbjnisaion, therefor®, is that it is 
XMHpsaiy thftt my tmepdment *hoyld 
be accepted by the Rouse.

Mr. Speaker: The amendment is
before the House. I would like to 
know from the hon. Minister, after ail 
hon. Members have expressed their 
views, whether It is right to give a 
kind of a general statement. Up to 
sub-clause (h) of clause 3 it is all 
right, where you have referred to 
Ministers, Whips, persons in the Terri-
torial Army, etc., etc. When we come 
to (i) it is said:

“the offtce of chairman, diecter 
or member of any statutory or 
nojQ-stgtutory body other than 
any such body «s is referred to 
in clausa (h), if the holder of 
such office is noit entitled to any 
remuneration other than compen-
satory allowance...........”

That is to s«y, except this category 
all the others are exempted. The- 
wording in article 102 is: “other than 
those declared by Parliament*'. Does 
it not mean—I am not committed to 
it; I can only raise an objection which 
u  apparent on the face of the'statute 
according to me—that every office, the’ 
holding of which does not entail dis-
qualification, be scrutinised by Parlia-
ment? Is it open to us to say even in 
general terms that except a certain 
category all the others are exempted? 
Is such a provision proper? This 
means, whether anything comes into 
existence or not, everything other 
than those that have been set out here 
will be exempted under this clause.

Shri A* K- Sea: When we were
considering clause S yesterday, some 
hon. Members expressed such a view 
and I have said, as under the present 
Act and also under this Bill, the prin-
ciple of exemption, if it is accepted, 
was that all members of statutory and 
non-statutory bodies will be exefapted 
provided they draw compensatory 
allowance only- That is the criterion 
accepted io those mentioned in 
th« Schedule. That was the scheme 
which we adopted in the
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[Shri A. K. Sen]
Bill. It is not necessary, in my 
humble submission, to detail seriatim 
all the hundreds of bodies which may 
be either in the States or in the 
Centre.

Mr. Speaker: That seems to have 
been the case even otherwise. Then 
they need not have spent six months 
or eight months over this.

Shri A. K. Sen: The reason which 
prompted them to examine the var-
ious bodies was this. It was clear 
that the exemption in these terms 
might include various bodies whose 
members will be put at a position of 
advantage compared to others either 
for the purpose of increasing their 
influence or for the purpose of dis-
tributing patronage and so on. What 
the Joint Committee members 
thought was that they should examine 
as many of these statutory and non- 
statutory bodies set up under Central 
and State Acts as possible and see 
which of them should be disqualified 
or which of them should not be 
brought within the exemption under 
sub-clause (i). That is why, Sir, the 
Schedule was inserted.

Mr. Speaker: It is said that the ex-
emption does not apply to certain 
people mentioned in Part I and Part
II of the Schedule. But this is a 
general one. This means that if a 
person receives only compensation 
and not salary, in that case the chair-
man etc of all bodies are exempted 
tinder sub-clause (i) except those 
whose cases have been looked into.

Shri A. K. Sen: With respect, Sir.
I would say it is not proper to say: 
"except those looked into”.

Mr. Speaker: Except those looked 
into and put in here.

Shri A. K. Sen: Many more cases 
were, looked into, something like 1,200 
bodies were looked into.

Mr. 8peaker: My difficulty is this. 
Even though the members of some 
bodies who come under the general

exemption given in sub-clause (i) 
may be drawing only compensatory 
allowance and not any salary, it is 
possible that when their constitutions 
are looked into we may find that in 
view at the importance and interest 
involved in those bodies they ought 
not to be exempted. They ought not 
to be brought within the exemption. 
Therefore they are excluded. If all 
the bodies have not been looked into, 
even those bodies which may come 
in if scrutiny is brought to bear upon 
them and which have to be excluded 
from this category—Parts I and II— 
the general clause will apply to them 
and until they are looked into, they 
will have the benefit. That is what 
he objects to.

Shri A. K. Sen: He may object to 
it. But that is the infirmity which I 
pointed out from the very beginning.

Mr. Speaker: Therefore, can the 
House infer that even if this Bill is 
passed, the Government will go on 
scrutinizing the others which have 
not been scrutinized and if they find 
that there is anything objectionable 
and ought to be brought within the 
category of Parts I and II of the 
Schedule, they will add to the 
Schedule?

Shri A. K. Sen: That was the
assurance I gave in the Joint Com- 
mitee, because, as I pointed out, that 
was tho danger of having a schedule 
which, by the very nature of having 
a schedule, could never be exhaustive 
I agreed, and I assured the Committee 
accordingly that the Government 
would agree to set up a Standing 
Committee which will report from 
time to time to Parliament and the 
Parliament will take appropriate 
action periodically.

Shri Bangs (Tenali): Mr. Speaker, 
Sir, that is all the more reason why, 
instead of contenting ourselves with 
the implementation of the assurance* 
that the hon. Law Minister is pre-
pared to give now, and has fivea
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indeed, that he should recommend to 
Parliament the corutitution of a Com-
mittee That Committee would have 
the power to scrutinize all the var-
ious committees that would be com-
ing up from time to time, and it would 
be much better, I think, that we sti-
pulate here and now m the body of 
this particular Bill that this Parlia-
ment expresses itself definitely m 
favour of this suggestion, without 
giving any kind of a choice at all o*- 
any freedom either to the Ministry or 
to anybody else, the suggestion being 
that the Committee should be con-
stituted and it should be constituted 
in such a manner that 10 Members 
from this Home and five Members 
from the other House would form it 
Except for any kind of technical 
objection that might be raised from 
the side of the Government, I for 
myself cannot possibly conceive of 
any reasonable objection that can bo 
raised at this stage to this particular 
proposal

Mr Speaker: What I suggested i- 
this We have standing committees 
for vatious topics I believe that the 
hon Minister will introduce later nn, 
after the Bill is passed, a resolution 
here suggesting the constitution of a 
Standing Committee of both Houses 
The resolution may be adopted by the 
other House, and we will have a Joint 
Committee looking into the matter 
from time to time just as the sub-
committees of Parliament are doing 
That will be an annual feature

Shri Kangs: The danger is only 
this As you yourself have expressed 
certa'n doubts and wanted an elucida-
tion from the hon Law Minister, 
similar doubts might arise in the 
minds of many people After all, ex-
cept for the committees that have been 
notified in this particular schedule for 
membership of all other committees 
that are now in existence and are 
likely to come into existence within 
the next few months or one year, are 
we to give a kind of blanket exemp-
tion ? Why should we give anv kind 
259 (Ai) LuSJD.—S.

of room for such doubts7 Why not 
here and now make it very clear, 
namely, that we are going to con-
stitute this particular Committee’

Mr. Speaker: That is what he said

Shri Ranga: He says he would have 
it apart from this particular Bill 
What is being said by this amend-
ment is that this Committee should be 
constituted as a part of this particular 
Bill so that it becomes a statutory 
body and it will be going into the 
work from time to time

My only objection is this My hon 
friend Pandit Thakur Das Bhargava 
wants that this Committee should 
complete its work withm six months 
Thereafter, what is going to happen, 
I do not know What we would like 
to have is, 60me elasticity about thi« 
matter There should be a regulai 
Standing Committee and it should be 
>ts duty to go on scrutinizing from 
time to time as and when a new*com- 
mittee comes to be constituted either 
b\ the Union Government or by the 
State Governments, and see whe-
ther anv of these committees comes 
or not withm the mischief of this 
particular disqualification This sort 
of arrangement ought to be made

Therefore, it is necessary that 
Parliament itself should place on 
record through this Bill that there 
should be a Standing Committee

Mr Speaker: Are there any other 
standing committees where statutorilv 
thev have been appointed for the 
purpose ot advising the Government’

Shri Tyagl (Dehra Dun)’ Another 
difficulty also would come m Sup-
posing a Committee were to be con-
stituted as desired and were to 
scrutinire and recommend certain 
offices to the Government, may I 
know what will be the procedure 
with regard to those offices’ Will they 
not be named in the Bill now* It



[Shri Tyagi] 
it be the case that every time a com-
mittee is constituted the Bill has to 
be amended every time and every 
time an amending Bill has to come 
before Parliament, then there may be 
hundreds of such Bills.

Mr. Speaker: With reference to the 
Joint Committee on Salaries and 
Allowances. I do not think it is the 
Speaker who issues the notification. It 
is not an advisory committee of Par-
liament to the Government. We arc 
not doing that.

Pandit Thakur Das Bbargava:
Under article 102 of the Constitution, 
it is absolutely necessary that a law 
must be passed by Parliament.

Mr. Speaker: I feel that that is an 
argument for suggesting that a Stand-
ing Committee should be appointed 
under a statute. The Standing Com-
mittee will only advise Members of 
Parliament to bring in that disquali-
fication. Therefore, let us have a 
Standing Committee under the rules 
bv a* resolution as is done with res-
pect to other standing committees.

Shri Tyagi: If a regular Bill has to 
come, what is the meaning of a Joint 
or Select Committee, because a re-
gular Bill will again go to the Select 
or Joint Committee.

Mr. Speaker: It is only an advisory 
committee just as the Committee on 

' Subordinate Legislation. We find 
out those mistakes and enable the 
hon Members to decide whether 
these rules could be accepted or not 
and also to inform the Government 
that particular rules are ultra vires 
and are beyond the scope of the Bill 
Likewise, I am sure the hon Minis-
ter will, soon after this Bill is en-
acted. move a resolution here, sug-
gesting ihat a Joint Committee of 
both the Houses may be appointed as 
a Standing Committee to look into, 
from time to time, these matters that 
are brought before them and to sug-
gest by themselves, or through any
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person independently, proposals re-
garding the various offices. They may 
scrutinize the committees and send 
the report to the House. That will 
serve the purpose, instead of tacking 
it on to this Bill. I  cto not think it 
is right to have a single committee 
or a Joint Committee mentioned in 
this Act itself.

Shri Dasappa (Bangalore): What 
would be the life of this Committee?

Mr. Speaker: Each year it could be 
appointed. Why should it be per-
manent? Each year there must be 
some Members changing and possibly 
fresh blood may be enabled to come 
m, or, rather, the already ‘existing 
blood’ may come with a new approach 
or a fresh approach So, I think that 
the hon. Member does not press this, 
amendment.

Shri Ranga: I accept your sugges-
tion, and so there is no need for me 
to speak on it now.

Pandit Thakur Das Bhargava: 1
have no objection to have a statutory 
committee But I am anxious about 
this. We have mentioned m the sun- 
clause (1) some existing otficcs in-
cluding oil company, the Hindustan 
Steel, etc., where the amount involved 
runs to crores of rupees. So. unie:s 
those committees are examined as 
soon as possible

Mr. Speaker: My feeling is that this 
Committee, as soon as it is appointed, 
will look into all the other com-
mittees which have not been included 
in the schedule and which in any 
case have not been excluded. Those 
which were not considered by the 
Joint Committee now will be con-
sidered and, if necessary these 
disqualifications may be brought to 
the notice of the House even quarter-
ly, apart from doing so from time to 
time. That is what he proposes to 
do. Therefore, I think the hon. Mem-
ber does not press his amendment.

(Prevention of Die- 3660
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Shri A. K. Sen: Now, I think no 
reply is called for from me.

Mr. Speaker: Yes; no reply is called 
for The Hon Minister hopes to in-
troduce a resolution. This amend-
ment need not be pressed. 1 need not 
put it to the vote of the House.

Pandit Thakur Das Bhargava:
Though I do not insist that it should 
be put to the vote of the House, the 
assurance must be clear. The assur-
ance, as I understand, should be like 
this. As soon as possible, a Com-
mittee shall be constituted which will 
go into all the existing committees 
also which have not been examined, 
and it will finish its work as soon 
as possible so that there may be no 
intermediate long period when every-
body may be exempted Some Mem-
bers, I believe, are accepting posts in 
Oil India and some are being appoint-
ed as Chairmen or so in the Hindustan 
Steel I do not know what other 
offices ought to be disqualified to sit 
in this House The work should be 
done as soon as possible

Shrf A. K Sen: I cannot give an
assurance on behalf of the Com-
mittee as to what thev will do and in 
what particular manner I can onlv 
give an assurance of scope of the 
resolution, that I intend to 
bring

Shri Morarka < JhunjhunuV I hope 
that this does not mean that we can-
not move any amendments adding to 
or omitting from the Schedule

Mr. Speaker: It does not stand in 
the wav. I go even further and sav 
that periodically that Committee ma> 
also examine the existing exemptions 
m the schedule, and then find out 
whether, on account of the change in 
circumstances, those exceptions or 
exemptions that have been given mav 
not be withdrawn also

M T  TSUCfa* t
The hon. Minister will have to say it: 
what is the good of my saying It’
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Shri A K. Sen: I have already
•aid that the scope of the committee 
will not only be confined to those 
which were not examined by the sub-
committee or the Joint Committee, 
but it will examine the whole set-up, 
because, as I explained quite clearly, 
even with regard to the existing com-
mittees which are disqualified now by 
the Schedule, Parliament might feel 
that having regard to certain changed 
circumstances, it is necessary that 
some Members will have to be as-
sociated with some of those com-
mittees themselves

Shri Banga: Quite nght

Mr. Speaker: So, I do not think
the hon Member presses this matter

The amendment was, by leave, 
withdrawn

Pandit Thaknr Das Bhargava: May
I move the next amendment No 88 
for the addition of new clause 3B’

Mr Speaker- They say it is (Ait of 
order

Pandit Thakur Das Bhargava: This 
is based on the prov’sions of the Bri-
tish House of Commons Disqualifica-
tions Act Thev have also enacted a 
schedule and they have said that 
every person who stands for election 
has to make a declaration that “I have 
read the Parliament (Prevention of 
Disqualification) Act and I am not 
a holder of any of the offices men-
tioned therein” I want that there 
should be a similar provision in our 
Bill also

Shri A. K Sen: This is really
amending the rules framed under 
the Representation of the People Act 
This Bill has nothing to do with this 
amendment If the hon Member so 
feels, he can at any future date bring 
an appropriate amendment to the 
forms prescribed by the rules under 
the Representation of the People Act. 
If the House agrees on a future occa-
sion that such an amendment shall be

(Prevention of Dis-
qualification) Bill

2 DECEMBER 1958
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fShri A. K. Sen] 
made in the rules, we shall accept 
i t

Pandit Thakur Das Bhargava: In
this very week, there is a Bill coming 
up for amending the Representation 
of the People Act Will the hon. Min-
ister accept it there?

Shri A. K Sen: There are other 
things to consider also.

Sluri Tyagi: It will be difficult for 
every candidate to make such a de-
claration, because it is not only Mem-
bers of Parliament who would be 
candidates in the next elections, but 
there may be new candidates who do 
not know anything about this Bill. 
It they are a Isa forced to sign a de-
claration saying that they have read 
the Bill and they are not disqualified, 
it will be difficult This measure is 
so complicated that I do not know 
whether after this Bill is passed, I 
am qualified or disqualified.

Pandit Thaknr Das Bhargava: It
is for* their benefit that, when they 
become candidates, they make a de-
claration that “We have gone through 
the provisions and we are not holders 
of any of those offices” It is taken 
from the House of Commons Act. If 
my hon. friend does not understand, it 
does not mean that nobody will 
understand it.

Shri Tyagi: That means only lawyers 
should be candidates and not others.

Shri Narayanankntty Menon (Muk- 
andapuram): Even Manu will not be 
able to understand the complications.

Mr. Speaker: Shall I put it to vote?
Shri A. K. Sen: May I explain it 

before you put it to vote? This is 
really a matter of form which even 
originally we had not inserted in the 
Representation of the People Act, 
because hon. Members must not for-
get that even now we have an Act 
which exempts diqualifications. We 
have article 102. We have no doubt 
and we had no doubt before that

every candidate who stands for elec-
tion takes the trouble at finding our 
or getting advised as to his eligibility 
for standing e ther for election to 
This is redundant, though it is bor-
rowed fro mthe British statute. It is 
not that everything has to be borrow-
ed from England.

The question is, has there ever been 
a case where a person who holds some 
office of profit has not taken the care 
to ascertain whether he is in fart 
eligible or not, whether in fact he is 
exempted either under the Prevention 
of Disqualification Act which is in 
operation now or under the Represen-
tation of the People Act? We must 
not forget that there are certain dis-
qualifications even under the Re-
presentation of the People Act and 
there are certain exemptions even 
under the existing Act which we are 
now repealing. Simply because you 
put in the form, "I have read this 
Bill and I have satisfied myself*', that 
does not mean that he is any wiser: 
or, simply because you do not have it, 
it does not mean that the man has 
not taken the trouble of doinc it- In 
any event, it is really a matter for 
amending the rules under the Re-
presentation of the People Act and 'tot 
a question of inserting a substantive 
provision in the body of the Act, 
wh’ch w>ll be at the highest a verv 
awkward introduction from the point 
of view of pure drafting, aoart from 
the merits of t»ie case. That is why 
I oppose the introduction of such a 
clause in the body of the Act.

Pandit Thakur Daa Bhargava: T
accept what the hon. Law Minister 
sav-s and I do not press my amend-
ment now, because the other amend-
ing Bill is on the anvil of the House 
and I will press it there.

Mr. Speaker: I do not exactly re-
member what that case was, but some 
instance was brought to mv notice 
som® tim* bark and mv opin’on was 
asked. At the time of the candidature
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when he applied, he w u  not dis-
qualified Subsequently he got into 
one of those offices—membership or 
directorship The election petition 
only relates to the date of the election 
and >0, though he is disqualified, 
nothing could be done so far as that 
is concerned After he comes here, 
under article 102,

"a person shall be disqualified 
from being chosen or for being a 
Member of either House ” etc

Then, steps will have to be takon to 
wnte to the President and so on So 
a member who fills m a particular 
form must know whether he is quali-
fied or not First of all he must know 
whether he is above 25 or not There 
1* no meaning in saying that he must 
consult a lawyer I am sure every 
person who stands for election con-
sults a lawyer or somebody who 
knows about it So, when he applie 
he mu4 be full\ posted with the 
information required under the rule'' 
who ought to be the priposor, who 
ought to be the seconder, scrawny 
and so on When he knows all that, 
should he not know that he 's qual’- 
fiod7 Who is thi person who knows 
ihis better than the man who is him-
self there’

I liave it to the hon Minister to 
cons'der whe her anv rules can be 
modified in the light of experience 
gained, if there are a number of 
cases where it is necessary So far 
as this is concerned, the hon Mims 
ter feels this need not be made part 
of the statute Further, it is only a 
auestion of amending the rules and 
no statute amends a rule passed under 
another statute I do not think the 
hon Member presses it

PandH Thftkvr Das Blurgava:
am not pressing i t

Clause 4 —(Repeals)

8hri A K. Sen: I beg to move 
Page 3, lines 14 and IS,—

for ‘and the Prevention of Dis-
qualification Act, 1953, are hereby
lepealed” substitute—

“the Pievention of Disqualifica-
tion Act, 1953, and any provision 
in any other enactment which is 
inconsistent with this Act are 
heiebv repealed”

This is really a verbal change

Mr. Speaker: The amendment is 
before the House

Pandit Thaknr Das Bhargava: May
1 know wnat are the provisions which 
are inconsistent with this Act9 Wh 
put m a general thing like this1

The Deputy Minister of Law (Shrl 
Hajaraavis): May I explain’ There
are several Acts m which reference 
has been made to Members being 
qualified or disqualified if they hold 
that office For instance, take section 
24 01 the Muslim Wakfs Act or sec-
tion 4(3) (a) of the Tea Act or the 
Tariff Commission Act In the Muslim 
Wakfs Act it is stated that chairman 
ship or membership of that bodv 
shall not disqualify for being a Mem-
ber ot Parliament, that is to say, the 
disqualification has been removed 
Under the Tariff Act, on the other 
hand a disqualification has been im-
posed In this consolidating Act we 
have said that the qualifications and 
disqualifications must be ascertained 
with reference to this Act and not to 
any other Act That would follow at> 
a result of interpretation because the 
later Act alwavs prevails in prefer-
ence to the earlier Act But this is 
merely a verbal clarification so as to 
make it dear that all qualifications 
and disqualifications must be found 
with reference to this Act, which is 
intended to be a consolidating Act
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Shri A. KL Sen: In answer to
Pandit Bhargava may I say that this 
is a recognized form of drafting? 
When we say that ‘anything inconsis-
tent with this Act is hereby repealed” 
we do not add a list of Acts which 
are inconsistent. It is a recognized 
method of drafting.

Slut Morarka: There u  another
difficulty, and that is about the State 
Bank of India. One of the sections 
of the State Bank of India Act says 
that no Member of Parliament can 
become a director of that bank. Here 
in the Schedule we do not mention 
the State Bank of India. That is to 
say, we exempt the membership in 
the directorate of the State Bank 
of India from being disqualified 
Under this Act, a Member of Parlia-
ment can become a director, whereas 
under the State Bank of India Act 
itself a Member of Parliament can-
not become a member of their board 
of directors. Now, m view of this 
amendment what would be the posi-
tion7 In that Act there is a specific 
mention about the Members of Parlia-
ment not being allowed to become a 
member or director of the State 
Bank of India whereas here in our 
Schedule we do not disqualify them 
So, what would be the effect?

Mr. Speaker: They will become
qualified.

Shri A. K Sen: No, they will not 
The hon Member forgets that the 
exemption is only with reference to 
those officcs which carry or entitle 
the members to only compensatory 
allowance. The directors of the 
State Bank are not entitled to com-
pensatory allowance only but they 
draw much more.

8hri Morarka: When a Member of 
Parliament becomes a director 
actually he does not draw anything 
more than the compensatory allow-
ance. Otherwise, the directorship of 
all these corporations which are ex-
empted today carry much more than 
the so-called compensatory allowance

Quali/leation) Bill 
But the Members would not draw 
more than the compensatory allow-
ance. Now m view of tills 
amendment, I want to know whether 
the provision in the State Bank of 
India Act would stand nullified or 
whether that provision would super-
sede the amendment of the Deputy 
Law Minister.

Shri A. K. Sen: May I explaiq? I 
am sorry that Shn Morarka was not 
here when I explained the difference 
between a member choosing only the 
compensatory allowance and an officc 
which entitles one to compensator y 
allowance only. The law is qui'e 
clear. If I hold an office which en-
titles me to draw more than the 
compensatory allowance, I shall not 
get out of the disqualification simply 
by proclaiming that I shall draw 
just what is equivalent to compen-
satory allowance.

Mr. Speaker: If a salary is attached 
to an office, he cannot escape it not-
withstanding the fact he says “I do 
not want it".

Shri A. K Sen: Or he does not say 
anything.

Mr. Speaker: The hon Minister will 
kindly consider this mattei It is said 
that this is a consolidated law and 
that too an exhaustive one. Theie 
is a provision here that any provisions 
in any other law which are inconsis-
tent with this provision would be 
wrong The hon. Minister himself 
admitted that the Joint Committee 
went through as much as possible but 
still there may be others For that 
purpose a standing committee has to 
be appointed. Now there is a blank 
direction here that all provisions in 
other laws which are inconsistent 
with this, whatever they might be, 
go out and this Act prevails. It will 
only mean that we have looked into 
every other matter.
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Shri A. K. s «b : May I answer by
one word’ The Inconsistency has 
come in only because specifically we 
have disqualified some offices, whi h 
were otherwise exempt under the 
relevant Acts. So far as the com-
mittees which we have not so i. 
studied are concerned, no inconsis-
tency has been introduced by the 
Act itself. So, this incons'stency is 
in relation to offices which have 
been specifically disqualified. That is 
why it is necessary and that result 
will follow in any event, whether 
we specifically say so or not. For in-
stance, Tea Board and other com-
mittees were examined.

Me. Speaker; Shri Morarka's paint 
was that under the State Bank of 
India Act persons are disqualified 
even though they get only compen-
satory allowance. Now the State 
Bank is not included in the Schedun1 
So, it will come under the genera] 
provision of (i), if we accept this 
amendment No 54, notwithstanding 
the provision in the Sta‘e Bank ii 
Ind.a Act The hon Minister saia 
that they are entitled not only to com-
pensatory allowance but somethin)* 
more also, and whether they receivc 
it or not is another matter Now 
they will not be allowed to be mem-
bers of the board, notwithstanding tne 
fact that they are entitled only to 
compensitory allowance, because it 
is not included in the Schedule.

(Prevention of Dis- 2/Erjo 
quali/lcation) Bill

Shri A. K. Sen: In fact, the diffi-
culty has arisen because most of the 
hon. Members had assumed that 
simply for foregoing a part of the re-
muneration or allowance a post ceases 
to be an office of profit, as it carries 
otily compensatory allowance. Most of 
the directors—why most? We have 
examined 1,200 bodies and we have 
not come across one statutory body 
where office directors have been pro-
vided for which do not carry more 
than the compensatory allowance. 
This is only in the case of statutory 
undertakings where directorsh!p3'carry 
only compensatory allowance and 
nothing else

Mr. Speaker: Possibly the compen-
satory allowance will itself be in-
creased.

Shri A. K. Sen: It is fixed by defini-
tion. If you take the definition of 
"compensatory allowance” it says:

“ ‘Compensatory allowance’ 
means any sum of money payable 
to the holder of an office by way 
of daily allowance (such allow-
ance not exceeding the amount of 
daily allowance) to which a 
member of Parliament is entitled 

for the purpose of enabl-
ing h m to rccoup any expendi-
ture incurred by him in perform-
ing the functions of that office."

Mr. Speaker: That is all right.

Shri A. K. Sen: First of all, he is 
assuming that there are some things 
which are inconsistent with the pre-
sent Act. whereas there arc none The 
present Act is more or less on lines 
with the old one.

Mr. Speaker: When a specific Act 
imposes an exception, a disqualifi-
cation, even that particular office may 
come under the general provisions of 
'i) when it is not included here. 
When there is a disqualification im-
posed by a statute this particular pro-
vision of (i) will remove that disqua-
lification.

Shri Easwara Iyer (Trivandrum): 
If any Act like the Reserve Bank Act 
or the Indian Electricity Act prohibits 
a member from getting into the board 
as member or director, it only means 
that if a Member of Parliament be-
comes a member or director of that 
body that membership or directorship 
is invalid. That by itself will not dis-
qualify him to be a Member of Par-
liament, if this specific Act does not 
disqualify him from holding an office 
of profit. If you say in the Reserve 
Bank Act that a director cannot be-
come a Member of Parliament and if 
anybody becomes a Member in spite 
ql that it will only affect his post as
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director and not his membership of is inconsistent with this Act are
Parliament. hereby repealed’.
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Shri A. K. Sen: Inconsistency will 
appear only if this Act qualifies and 
the other Act disqualifies the mem-
bership of Parliament or vice versa. 
If a particular Act prohibits a Member 
from becoming a director it has no 
inconsistency regarding the qualifi-
cation or disqualification for member-
ship of Parliament. It is a question of 
nullity so far as that body is con> 
cerned.

Shri O n (Zalawad): I want a clasw 
fication. According to the Schedule 
the director of the Employees State 
Insurance is disqualified now from 
becoming a Member. T?us House has 
selected one Member to function as 
Director of the Employees’ State 
Insurance Corporation. What happens 
to him, I would like to know.

13 hrs.
Mr. Speaker: Let us get through 

this amendment. When we come to 
the Schedule let us think of all that.

Shri. Tyagi: The present amend-
ment, as 1 could follow it, is that all 
other similar Acts will expire, or 
would be repealed. I rarely dabble in 
these legal phraseologies. But when 
you are in the Chair, it is perhaps 
easy to put a question or two. Does 
the Minister consider it feasible for 
him to change the phraseology and 
say that all other Acts shall be 
deemed to be repealed on the coming 
into force of this Act, rather than 
saying that they are hereby repealed. 
Hereby is taken to mean immediately 
after the passing of this Bill. This 
Bill becomes an Act only after it is 
assented to by the President. Will it 
not be more appropriate to say that 
all these Acts will stand repealed on 
the coming into force of this Act?

Mr. Speaker: Hon. Member will 
kindly reyi the amendment again. It 
says;—

'(Hie Prevention of Disqualifi-
cation) Act, 1968, and any provi-

One Act is wholly repealed; certain 
provisions of some other Acta are re-
pealed. I do not know, it is a matter 
of drafting, would it not be better to
j.ay—

“and any or all the provisions in 
any other enactment which is 
inconsistent with this Act"?

Shri A. K. Sen: “Any" includes
“all”.

Mr. Speaker: Would it be necessary
to say—

"any provision in any other Act 
which is inconsistent with any 
provision in this Act."

Shri A. K. Sen: This Act means any 
provisions in this Act.

Shri Tyagi: My point is this. A
reading of it goes to show. ..

Shri A. K. Sen: What he is saying is 
the efToct of this Act. This Act can 
never be repealed when it comes into 
force. It is different from the date of 
signing by the President, because 
without its getting the force of law it 
cannot repeal something.

Shri Tyagi: That means that the 
provisions of the other Acts which are 
in conflict with this Act will continue 
in force.

Mr. Speaker: I am afraid the hon. 
Member’s difficulty is this. One of 
the Acts namely the Prevention of 
Disqualification Act 1953 is repealed 
completely. There are provisions 
(not whole Acts) in certain Acts 
which are inconsistent with this Act.

Shri Tyagi: Which are such Acts? 
There are none else about disqualifi-
cation
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Shri Ha Jama vis: There i> the Tariff 
Commission Act. The appointment of 
a Member of Parliament or legis-
lature as a Member of the Commis-
sion will be void unless within one 
month of his appointment he ceases to 
be such member

Mr. Speaker: Generally provisions 
in the other Acts qualifying or dis-
qualifying to the extent that they are 
inconsistent with the provisions of 
this Act.

Paadit Thakur Das Bhargava: The
wording of this amendment is 
defective. For instance we have got 
an Act known as the Punjab Land 
Revenue Act, m which the term 
‘lambardar” is defined as a village 
officer. Under the term revenue 
officei, as defined in that Act he does 
not come in. He is not a revenue 
officer Here in this Bill we have said 
village revenue officer and lambardar 
is classified as a village revenue offi-
cer 1 submitted this point in the 
Joint Committee also. According to 
the Land Revenue Act he is not a 
revenue officer; according to this Act 
he becomes a village revenue officer, 
which l-s not defined anywhere My 
submission is that if this is allowed to 
stand as it is, even the Land Revenue 
Act of Punjab stands repealed

Shri A. K. Sen: On a point of order. 
Sir, the Land Revenue Act of Punjab 
docs not deal with qualification or 
disqualification; therefore, that Art
is not in the picture

Pandit Thakur Das Bhargava: The
working here is—“provision of anv 
other enactment which is inconsistent 
with this Act" In that Act the word 
“revenue officer" is defined, but ac-
cording to that b  lambardar is not a 
revenue officer. In this Bill it is as-
sumed that he is a village rvenue 
officer To the extent to which there 
is inconsistency between the two
provisions the Punjab Act will stand 
repealed.

Wh»t the hon. Minister actually 
tw its is Quite different. He wants
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that if there is any disqualification in 
any other Act, this Act should have 
precedence. As you have pointed out, 
let this be put in a clearer form. 
Previously in all the Acts we had a 
provision in regard to all .the bodies 
on which Members of Parliament were 
taken, for example, the Coffee Act 
the Tea Act, etc. Only in the State 
Bank Act was a provision made that 
no Member of Parliament will be al-
lowed to become a Director. That is 
u good provision. That disqualifica-
tion is a'iready there. But the word-
ing we use m regard to other Acts 
bhould be precise. Otherwise this will 
have the effect of repealing many 
other Acts which are not in the con-
templation or imagination of my hon. 
friend

Mr. Speaker: We have defined words 
like “statutory bodies” “compensatory 
allowance” etc in this Bill. These 
may have been defined m some other 
Acts The amendment which is now 
suggested will have the effect of re-
pealing anything which is inconsistent 
with the provisions of this measure.

Shri A. K. Sen: May I ‘answer
that’

I do not think this apprehension 
really merits a serious answer “Com-
pensatory allowance” and “statutory 
body” are defined for the purpose of 
this Act and the purpose of this Act 
is only to remove disqualifications 
with regard to certain categories of 
officcs of profit. The definition is only 
for that purpose.

Mr. Speaker: In this Act?

Shri A. K. Sen: Yes. We have de-
fined compensatory allowance. That 
does not mean that the Salaries and 
Allowances of Members of Parlia-
ment Act will stand modified simply 
because the definition of compensatory 
allowance here will be different from 
the one there

Mr. Speaker: Here it says any pro-
vision inconsistent with this Act.
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Shri A. K. Sen: It is not that The 
plain interpretation is that any pro-
vision which is inconsistent with this 
Act regarding qualification or dis-
qualification of Members of Parlia-
ment will stand repealed.

Mtr. Speaker: Very good. If any 
court takes that view, let us come 
again.

The question is:
Page 3, lines 14 and 15,—

for “and the Prevention of Dis-
qualification Act, 1953, are here-
by repealed" substitute—

"the Prevention of Disquali-
fication Act, 1953, and any pro-
vision in any other enactment 
which is inconsistent with this 
Act are hereby repealed".

The motion was adopted.

Mr. Speaker: The question is:

‘'That clause 4, as amended, 
stand part of the Bill.”

The motion was adopted.

Clause 4, as amended, was added to 
the Bill.

(The Schedule)
Mr. 8peaker: Hon. Members, who 

wish to move amendments to the 
Schedule, may do so.

Shri Morarka: I bug to move:

(1) Page 5,—

after line 4, insert—

''Board of Directors of the Hin-
dustan Antibiotics Private Ltd., 
Pimpri.

Board of Directors of the Hin-
dustan # Cables Private Ltd., 
Ituopnarayanpur.

Board of Directors of the 
Hindustan Salt Company Private 
Ltd., Jaipur.

Board of Directors of Nahan 
Foundry Private Ltd., Nahan.

Board of Directors of Indian
Rare Earths Private Ltd., Alwaye.

Board of Directors of Travan- 
core Minerals (Private) Ltd., 
Quilon.

Board of Directors of the
Reserve Bank of India, Bombay.

Board of Directors of the State 
Bank of Hyderabad, Hyderabad.

Board of Directors of the
State Bank of India, Bombay.

Beard of Directors of the
Damodar Valley Corporation, Cal-
cutta.

Board of Directors of the
National Projects Construction 
Corporation (Private) Ltd., New 
Delhi.

Board of Directors ct  the Tata 
Locomotivc and Engineering Co., 
Ltd., Bombay.

Board of Directors of the
Sindhu Resettlement Corporation 
Ltd., Bombay.

Board of Directors of the
Orissa Mining Corporation (Pri-
vate) Ltd., Bhuwaneshwar.

Board of Directors of the 
Hindustan Steel (Private) Ltd., 
New Delhi.

Board of Directors of the
Eastern Shipping Corporation Pri-
vate Ltd., Bombay.

Board of Directors of the
Indian Telephone Industries Pri-
vate Ltd., Bangalore.

Board of Directors of the
Western Shipping Corporation 
(Private) Ltd., Bombay.

Board of Directors of the
Ashoka Hotel* (Private) Ltd*, 
New Delhi
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Board of Directors of the
Hindustan Housing Factory Pri-
vate Ltd.. New Delhi.

Board of Directors of the
Oils India (Private) Ltd.”
(2) Page 9,
after line 28, add—
“ All India Cattle Show Com-

mittee, New Delhi.”
<3) Page 9,—
after line 28, add—

“Central Council of Gosamvar- 
dhana. New Delhi.

The Central Provident Fund,
New Delhi.

The Coal Mines Provident Fund, 
Dhanbad.

Coal Mines Welfare Fund,
Dhanbad."
(4) Page II,—
after line 18, insert—
"Indian Council of Agricultural 

Research, New Delhi.
Mica Mines Welfare Fund,

Dhanbad.
Mica Mines Labour Welfare 

Fund Advisory Committee lor 
Ilajasthan, Jaipur.

Mica Mines Labour Welfare 
Fund Advisory Committee for 
Andhra, NeUore."
Shri Dasappa: I beg to move:
(1) Page 4, line 3,—
omit “PART I"

(1) Page 4,—
omit lines 5 to 10; and

(2) (ii) Page 9,— 
after line 28, add—

“Advisory Committee for the 
Air-lndia International Corpora-
tion appointed under section 41 of

the Air Corporation Act, 1953 (27 
of 1953).

Advisory Committee for the 
Indian Airlines Corporation ap-
pointed under Section 41 of the 
Air Corporation Act, 1953 (27 of 
1953)."
(3) Page 9, line 27,— 
omit “PART II”.
Shri Hem Raj (Kangra): I beg to 

move:
(1) Page 11,—
after line 35, add—

'‘Bombay 
Beard or any of the committees 

constituted under it under the 
Nanded Sikh Gurdwara Sacha- 
khand Shri Hazur Apchalnagar 
Sahib Act, 1956.”
(2) Page 12,—
after line 14, add—

“Shiromani Gurdwara Prabhan- 
dhak Committee or any other 
Committees constituted uAder it 
under the Punjab Sikh Gurdwara 
Act VIII of 1925.”
(3) Page? 11,— 

c i/ t e r  line 6 , insert—

“Inaccessible Areas Committee 
under the Ministry of Food and 
Agriculture.”

Shri Radha Raman (Chandni 
Chowk): I beg to move:

(1) Page 5,—

after line 4, add—
“Board of Film Censors and its 

panels.”

(2) Page 6.—
after line 5, ndd—
“Programme Advisory Commit 

tea of All India Radio."
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Page 5,—
after line 4. insert,—

“Board of Directors of public 
and private companies, the sub-
scribed capital of which is one 
lakh rupees or above."
Shri Barman (Cooch-Bihar-Reserv- 

ed-Sch. Castes): I beg to move:
(1) Page 4,—
omit lines 5 to 10.

(2) Page 5,—
omit lines IS and 16.

Shri Narayanankutty Menon: Sir,
I beg to move:
Pages 4 to 9,—

for “Part I of the Schedule” 
substitute “Part I.

Bodies under the Central 
Government Such organisa-
tions or bodies as are de-
termined by Parliament from 
£ime to time."

Mr. Speaker: That does not seem
to be there in the list.

Shri Narayanankutty Menon: Notice 
of it was given yesterday but it was 
circulated only this morning. Amend-
ments Nos. 101 to 105 were circulated 
only today.

Mr. Speaker: Very well.
Pandit Thakur Das Bhargava: We

have not got it.
Mr. Speaker: When was it labled?
Shri Narayanankutty Menon: Yes-

terday.

Mr. Speaker: I do not have it. It 
seems notice was given only at 10.30 
this morning.

Shri Narayanankutty Menon; 1 had 
given it yegerday.

Mr. Speaker: I will look into it.
Shri Menon’s amendment is printed 
ham

(1) Page 8,—
omit lines 19 to SO.

(2) Page fl,—
omit lines 9 to 11.

Mr. Speaker: Any other amend-
ment? None.

Government has got No. 100. This 
is to clause 3 which is over.

Now, hon. Members may speak one 
after the other as quickly as possible.

Shri K. N. Pandey (Hata): May I 
submit one thing? As you have just 
now said, amendments may be moved 
to the Schedule. I have also to move 
an amendment to the Schedule. I 
have given it to the Secretariat.

Mr. Speaker: Just now?

Shri K. N. Pandey: Yes.

Mr. Speaker: I only said that hon. 
Members are entitled to move their 
amendments to any portion related to 
the Schedule and not to clause 4. 
That does not mean that I must accept 
it even at this further stage. Why 
did he not do it earlier?

Shri A. K. Sen: 1 think the hon.
Member was encouraged by what 
transpired yesterday. You were not 
here then. I said yesterday that so 
far as the Schedule was concerned, 
the mind of the Government was 
open. Since it involves examination 
of a large number of bodies, we 
thought that it would be fair to allow 
hon. Members here an opportunity of 
putting in amendments to the Sche-
dule until the very last moment.

Mr. Speaker: All right
Shri K. N. Pandey: I beg to move:
(1) Page 5,—

omit lines 29 and 30.
(2) Page 6,—

omit lines IS to 14.
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Mr. Speaker: All these amendments 
axe before the House now Shri Pan- 
dey may explain his amendment.

Shri K. N. Fandey: I want to ex-
press my opinion about the Employ-
ees' State Insurance Corporation 
which has been mentioned here in the 
Schedule I happen to be a member 
of this Corporation since inception. 
Here in the Parliament I get dally 
allowance at the rate of Rs 21 per 
day and m the Employees’ State In-
surance Corporation I get only Rs. 12 
per day Still this Corporation has 
been mentioned in the Schedule bar-
ring us and disqualifying us to be a 
member of that Corporation

Moreover, I want to explain here 
that I am not a member of that Cor-
poration simply because I was a Mem-
ber of this Parliament, but I am a 
member as I represent the employees 
for whom this Corporation is I have 
been nominated by my organisation 
Unfortunately if I happen to be a 
Member of Parliament, why should I 
be debarred from representing the 
case of the workers before that Cor-
poration* If this Corporation is in-
cluded m the Schedule, I think no-
body knowing all those things about 
the working of the Corporation will 
be m a position to represent the cases 
of workers before that Corporation

Mr. Speaker: On what page is it9
Shri K. N. Fandey: Page 5, lines 29 

and 30
Pandit Thaknr Das Bhargava: With 

regard to this amendment I want to 
submit a word for your consideration

Mr. Speaker: I will come to that
Employees' State Insurance Corpo-

ration, the standing committee and 
also the regional bodies of this Cor-
poration. He wants that Employees' 
State Insurance Corporation be delet-
ed from this list Is the hon. Member 
an employee?

Shri K. N. Fandey: I represent the 
employees I have been an employee.

This is for employees and I happen to 
be a member of this Corporation.

Mr. Speaker: Membership, chair-
manship and secretaryship are exclud-
ed.

Shri Taagamaai: May I just sub-
mit a word?

Mr. Speaker: I am coming to that 
side also. Hon Member may not only 
refer to this point but to other points 
also.

Shri Osa: While supporting the
contention of my hon. fnend Shri 
Pandey, I wish to raise a point for 
clarification The point is that the 
Lok Sabha has elected me to work as 
a director on the Board of the Em-
ployees’ State Insurance Corporation 
Now, can I continue after this Bill 
takes effect’

Some hon. Members: No.

Shri Osa: Therefore, I wanted to
seek a clarification.

Mr. Speaker: In the end, not now 
The hon Minister will note down 
everything and then reply to it

Shri Oasappa has also moved some 
amendments. He may speak now. 
Then I will call Shri Hem Raj and 
then Shri Morarka

Shri Dasappa: Yesterday, I made a 
rather infructuous attempt to see that 
the office of mere membership of any 
statutory or non-statutory body should 
not entail disqualification as set out in 
Part I But, evidently, that has not 
found acceptance at the hands of the 
hon Minister I now feel that the two 
Advisory Committees set out in Part 
I on page 4, namely Advisory Com-
mittee for the Air-India International 
Corporation appointed under section 
41 of the Air Corporation Act, 1953 
and the Advisory Committee for the 
Indian Air Lines Corporation appoint-
ed under section 41 of the Air Cor-
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[Shri Dasappa] 
porations Act, must be omitted in the 
first place.

Shri D. C. Sharma (Gurdaspur): 
Are you a Member?

Shri Dasappa: If 2 were a Member, 
I would not have had the courage to 
move in this manner. I would be more 
hesitant.

My first amendment is that these 
two bodies may be lifted out of Part 
I altogether, and should not find a 
place in the Schedule either in Part 
I or Part II. Knowing as I do the 
temper and temperament of a certain 
section here, I have also put an alter-
native whereby I lift these from Part 
I and transfer them to Part II.

13.23 hrs.

[M r . D e p u t y - S p e a k e r  in  th e  C h a tr ]

The effect of this will be as follows. 
While the Chairmanship or Secretary-
ship and things of this sort may entail 
disqualification, membership of these 
advisory bodies will not entail disqua-
lification. I do plead with the hon. 
Minister, without further arguments, 
to kindly accept the first amend-
ment if he could or certainly the 
second one.

Shri Hem Raj: Mr. Deputy-Speaker, 
as the hon. Minister has told us, the 
Schedule is not an exhaustive one. 
At the same time, I want some clari-
fication on certain points. There are 
two Acts, one in the Bombay State 
and another in the Punjab State. One 
is the Nanded Sikh Gurdwara Sacha- 
khand Shri Hazur Apchalnagar Sahib 
Act, 1956 and the other is Shiromam 
Gurdwara Prabhandhak Committee 
under the Punjab Sikh Gurdwara Act 
VIII of 1925. Under these Acts, there 
is an election machinery and every-
thing is doitf by the Government and 
Members are elected to the S.G.P.C.

Shri A. K. Sea: There is a point of 
order. These are not committees 
whose members hold any office of

profit. The question of disqualifica-
tion or qualification comes only vith 
reference to offices of profit. It is no 
use our diverting our attention to 
hundreds of other committees and 
nolders of those offices. The Gur-
dwara Committees, though guided by 
statutes, like the Hindu Religious 
Trusts Act, etc., are not offices of pro-
fit. That is the primary considerat:on. 
In my submission, we shall be wast-
ing a lot of our time if we divert our 
attention to hundreds of other Com-
mittees whose members may be hold-
ing offices of influence, but not offices 
of profit according to article 102.

Shri Hem Raj: My difficulty is
this. In the report which has been 
supplied to us, that is, the Report of 
the Committee on Offices of Profit, on 
page 14, certain principles have been 
enunciated and rightly the principles 
are where a person is appointed to an 
office of profit which is not financ-
ed . . .

Mr. Depaty-Speaker: Is he refer-
ring to the report of the Bhargava 
Committee?

Shri Hem Raj: Yes.
Mr. Depaty-Speaker: Why should

he go into that? We might consider 
the Bill.

Shri Hem Raj: That was only of a 
clarificatory nature If the Law Min-
ister thinks . . .

Mr. Depaty-Speaker: Some of the 
recommendations might have been 
accepted and others might not have 
been accepted. Let us confine our-
selves to the provisions of the Bill 
and see whether a particular office is 
an officc of profit.

Shri Hem Raj: There are Commit-
tees formed under the Punjab Sikh 
Gurdwara Act . . .

Mr. Depaty-Speaker: The Law Min-
ister has said that membership of that 
is not an office of profit. It may be 
membership. It is not an office of 
profit under the Government, local or 
Central.
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Sftrf Hem Raj: There is another
matter. There are certain committees 
appointed by the Government by 
executive order. II a person becomes 
a member of that committee, will that 
entail disqualification or not. That is 
another point, on which I want the 
clarification of the hon. Minister

Shri Morarka: I have moved amend-
ment No. 79 which looks rather long- 
ish But, it is very simple. The pur-
pose of this amendment is to make 
the Schedule more complete and less 
illogical It has been acceptcd by 
the Joint Committee and I must say 
that I am very grateful to the Joint 
Committee for appending the Schedule, 
bocause I differ from those hon Mem-
bers who feel that the Schedule was 
not necessary at all.

Mr. Depaty-Speaker: Whv should
he be thankful for an illogical and 
incomplete Schedule?

Shri Morarka: For this reason, that 
the Schedule as a Schedule was 
necessary But, as regards the con-
tents of the Schedule, I differ It 
could have been made more complete, 
it could have been made more lation- 
al and it could have been made more 
logical My amendment attempts to 
do that (Interruptions)

Mr. Depaty-Speaker: Order, order, 
interruptions that do not reach the 
hon Member may not be eared for

Shri Morarka: My amendment
seeks to add certain more corporations 
m the Schedule If you kindly look 
at the Schedule Part I, you would find 
that the membership of the Board of 
Directors of many corporations wh.ch 
are owned by the Government are 
included in that Schedule At the 
same time, the list is not exhaustive. 
Many have been left out. These cor-
porations which my amendment seeks 
to include are identical in character. 
They are also owned by the Govern-
ment. They are managed and con-
trolled by the Government. The 
benefits of these corporations, profit, 
loss, etc., would go to the Govern

ment. There is no basis for any dis-
tinction or discrimination between one 
corporation and another. My only 
assumption is that the Sub-commit-
tee of the Joint Committee which ex-
amined these 1,200 and odd committees 
did not examine these corporations 
Perhaps, lists of these corporations 
were not supplied to them I have 
no doubt that if the Joint Commit-
tee had considered these corporations, 
they would have included them m *he 
Schedule on the same grounds on 
which they have included others 
Either the corporations which I have 
enumerated m my amendment No. 70 
must be included or the other cor-
porations which you have included 
m Part I of the Schedule must be 
excluded Consistency and logic re-
quire that these corporations which 
arc identical with other corporations 
must also be treated on the same 
basis Apart from the question of 
monetary gains, compensatory allow-
ances or things like that, another 
principle which, as the Law Minister 
pointed out this morning, guided the 
acccptance of these corporations or 
the inclusion of these corporations in 
the Schedule was whether the direc-
tor or person would have personal in-
fluence or would have the right of 
patronage I submit that the corpora-
tions which are included in my amend-
ment are corporations the mem-
bership or the directorship of which 
would give very wide powers both to 
increase personal influence as well a* 
distribution of patronage. Some of 
these corporations are so big that their 
chairmen would exercise powers big- 
K'T than even the Minister in certain 
Ministries here. Take for example 
the Hindustan Steel L>mifod As I 
s>aid the other dav, this corporation 
would have R«s 1.000 crc^et worth nt 
capital. This corporation alone would 
be bigger than the entire private sec-
tor put together Just imag.nt- thr> 
amount of power, patronage and the 
position which the chairman or mana-
ging director of this corporation would 
enjoy.

Let us examine this in relation to 
the other bodies which vou aie dts
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[Shri Morarka] 
qualifying in the schedule—lor exam-
ple the Board of Directors of the Hin-
dustan Insecticides Ltd. It is a com-
paratively small company which 
would give less power or personal in-
fluence or patronage.

There are many arguments why 
Members of Parliament should be kept 
out of these corporations, and I think 
the Joint Committee under your 
chainnanship has rightly kept these 
corporations outside the purview of 
Members of Parliament

I think the first argument would 
appeal to the hon. Law Minister 
because he yesterday took shelter, 
whenever it was inconvenient for him, 
under the English authority. May I 
read what the Select Committee in 
England did about the statutory cor-
porations? There I must sav this: the 
difference was that the schedule itself 
*aid, just as our schedule says, th?f 
no Member of Parliament would be 
allowed to become a director of any 
corporation which was incorporated 
therein. I am reading from paragraph 
53,"page 30, of that report:

‘In  recent times a number of 
new bodies or corporations have 
been established by Acts of Par-
liament, and the Act establishing 
such body or corporation ha* 
specifically provided that a Mem-
ber of the House of Commons shall 
not be eligible to hold an office 
connected with such body or cor-
poration, or that the holder of 
such an office shall not be capable 
of sitting in the House of Com-
mons.**

They can have either this or that.

“Many such persons would 
probably be disqualified from 
membership of the House of Com-
mons by the general disqualifica-
tion of holders of office under the 
Crown, but in so far as that is not 
the case, your committee does not 
recommend any iteration in res-

pect of the Acts of Parliament 
referred to."

This was examined, and they say the 
status quo must continue. The Acts 
disqualify Members from becoming 
directors, and the Select Committee 
after examining the matter, say this 
must continue.

Then the report continues:
“A number of cases have been 

cited by the Attorney-General..

Shri Narayanankutty Menon: Which 
is the year of that report?

Shri Morarka: I think this is the 
only Select Committee. This is “Re-
port of the Select Committee on Offices 
of Profit under the Crown, together 
with proceedings of the Committee, 
dated 14th October, 1941"

Pandit Thakur Das Bhargava: It has
been enacted into an Act in 1957.

Mr. Depaty-Speaker: Now there is 
fen Act following it

Shri Morarka: May I say that even 
yesterday quotations were given only 
from this report? It is very up-to- 
date

Shri Narayanankutty Menon: I
only wanted to know the year. There 
is no insinuation or anything behind 
it.

Shri Hartsh Chandra Mathsr (Pali): 
Sixteen years they have taken to 
consider the matter.

Shri Morarka: Hie sub-committee of 
the Joint Committee in paragraph 14 
says this:

“In categorising the Committees 
into disqualifying and non-objec- 
tionable ones no single uniform 
principle has been strictlv applied 
as the Sub-Committee was influ-
enced by the tact that in the 
peculiar circumstances of our 
country and the undeveloped state 
in many respects participation of
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members of Parliament, many of 
whom have special knowledge of 
various subjects, could not rigor-
ously be excluded Thus some 
balance and compromise has been 
applied in categorising these Com-
mittees, while punty, freedom 
from influence and independence 
of members has been the guiding 
principle m making the choice”

I beg the House to apply these very 
principles to the list I am submitting 
now If you apply the same princi-
ples, the inescapable conclusion would 
be either you accept my amendment 
and include these corporations also in 
the schedule, or you delete all the 
other b&dte.f whtch you k&ve &lre&dy 
included in the schedule My submis-
sion is that the schedule should be 
expanded and these corporations 
should be included m it

Yesterday a very strong plea was 
made by the hon Minister saving that 
Members of Parliament must besides 
being Members of Parliament sitting 
on the cushions here and talking, as 
he put it, also co-operate with the 
Government in their work Nobodv 
savs “no” to that Members of Parlia-
ment can do whatever work the Gov-
ernment wants them to do, but here 
we are concerned with the question of 
office of profit AH that we sav here 
is not that the Member of Parliament 
would not be able to work for the 
Government or with the Government, 
but onlv that he should not hold an 
office of profit m these corporations 
also

The Estimates Committee of this 
Parliament has recommended, as a 
matter of fact, that a few Members— 
I think they said two—must be as-
sociated with every corporation—as-
sociated in the sense that they must 
be there to watch the proceedings etc 
but they should not be there as direc-
tors or hold offices of profit

Shri Paaappa; Not even as members. 
259 (Ai)LSD.—6

Shri Morarka: Membership of the 
corporations does not anse m the 
cate of Government at all Govern-
ment is the sole shareholder and a 
Member of Parliament never becomes 
a inember of a corporation The ques-
tion is, I think, only of becoming a 
director

Another objection is that if you 
allow many Members of Parliament to 
become directors in these corporations, 
then you would be throwing the func-
tioning of so many of these corpora-
tions into the cockpit of politics This 
objection has been taken not only by 
People here, but by a person who has 
been a great protagonist of these cor- 
P&rations, Herbert Mornson, and also 
by persons like William Robeson and 
Ernest Davis, and others who have 
applied their mind to this problem; 
and they have come to the conclusion 
that it would be better to keep poli-
ticians—Members of Parliament in-
cluded,—away from these corporations, 
because, apart from anything else, it 
would alwavs make the executive of 
the corporation nervous, because they 
would feel that somebody is always 
looking over their shoulders There-
fore. they stronglv argued that Mem-
bers should be kept out

But I have another objection If 
Members are allowed to become direc-
tors in these corporations, then this 
House would be divided into certain 
etoups. one group supporting one 
Member, and the principle “you 
scratch my back and I scratch yours” 
would be more or less implemented 
h&re Therefore, I feel there are good 
reasons strong reasons, whv Members 
•'hould preserve their independence, 
preserve their nght to criticise these 
corporations where more and more 
Public funds are invested every day, 
ahd keen themselves awav from the 
directorships of these corporations

There is another principle involved 
h?re These corporations are account-
able to Parliament That is called 
oarliamentary accountability ff Mem-
bers themselves become the executive



2691 Parliament 2 DECEMBER 1958

fShri Morarka] 
in these corporations, then there would 
be some conflict between the two. 
The person accountable and the per-
son to whom you are accountable 
would become more or less one. To 
that extent again I feel that embar-
rassment would be caused to the Mem-
bers concerned.

From all these points of view 1 
think the balance of advantage lies in 
our deciding not to have Members of 
Parliament on these corporations, and 
1 think that was what was behind 
the back of the mind of the Joint 
Committee and the sub-committee of 
the Joint Committee. The exclusion 
of the corporations which I have 
mentioned in my amendment, or their 
non-inclusion, as I said in the begin-
ning, appears to be accidental. Thesr 
corporations that exist today exist-
ed even at the time when the 
sub-committee of the Joint Committee 
examined these corporations, but un-
fortunately, the necessary information 
was not supplied to that committee. 
Whatever the reason may be, there is 
no justification for keeping the sche-
dule ambiguous on that point. If we 
do that, then some interpretation 
might be sought to be put on it, and 
it may be argued somewhere in some 
court that it was the deliberate inten-
tion of Parliament to exempt these 
corporations which we are not includ-
ing; and I do say that that cannot be 
the intention of anybody, to specifi-
cally exempt these corporations which 
have only be accidentally left out 
Therefore, I strongly urge the House 
to accept mv amendment No. 79. 
which tries to make the list of these 
corporations as comprehensive a1* 
possible.

My hon. friend Shri Dasappa has 
drawn my attention to the fact that 
even in this list, two corporations 
have been left out, and important cor-
porations #at that, namely the Bharat 
Electronics (Private) Ltd.. and the 
Hindustan Aircraft (Private) Ltd. I 
do not know whetheT it would be in 
order for me now to move an amend-
ment to this amendment, and. there-
fore, I do not want to press that point.

I would be quite content and quite 
happy....

Mr. Deputy-Speaker: The hon.
Member has discovered that his list 
also is not complete.

Shri Dasappa: It can never be.

Shri Morarka: The reason is this. 
I vent m od to make this list complete 
with the help of a booklet supplied 
by the Lok Sabha Secretariat recent-
ly. The Lok Sabha Secretariat recent-
ly circulated to the Members of this 
House a booklet containing the names 
of all the corporations owned by the 
Central Government, and that booklet 
accidentally did not contain these 
names, and, therefore, I made a slip. 
Still, whether I am permitted to move 
an amendment to include those two 
corpoiat'ons or not, certainly, I press 
my amendment No. 79, and I beg of 
the House to give it the consideration 
which it deserves and accept it jf pos-
sible

As 1 said a little earlier, some of our 
own statutes establishing these cor-
porations have prohibited Members of 
Parliament becoming directors on 
those corporations I think the in-
stance in point was the State Bank of 
India, and if I mistake not, there was 
another corporation—the National 
Warehousing Corporation or ̂  the Life 
Insurance Corporation—which impos-
ed similar disqualification Whatever 
the legal interpretation of that may 
be, the net result or the effect of it is 
that a Member of Parliament cannot 
become a director of that corporation. 
That principle has been accepted by 
this House And I do not say that 
the House accepted that principle 
without sound reasons. And if that 
principle was good in one corporation, 
I think it is equally good in other 
identical corporations.

Even in the present scheme of this 
Bill—I may be pardoned if I seem to 
repeat my argument—in the schedule, 
the principle has been accepted that 
tile directorship or membership of

(Prevention of Dis- 2692
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some of these corporations must dis-
qualify the holder thereof, if he is a

~ Member of Parliament. If that is ac-
cepted in principle, I do not see on
what grounds an objection can be
raised to my amendment No; '79.

I would only say a word or- two on
my amendments Nos. 81, 82 and 83.
They arc also very simple, and they
seck to add certain things which have
been left out, according to me, acci-
dentally, in Part I or II of the sche-
dule, such as the All India Cattle
Show Committee, the Central Council
of Gosamvardhana and so on. These
have again been found in the same
booklet to which I had referred just
a minute ago.

I beg that my amendments may be
considered and accepted by the House,
particularly my amendment No. 79.

Mr. Deputy-Speaker: Pandit Thakur
Das Bhargava.

Pandit Thakur Das Bhargava: I
understand that all those Members
who had given notice of amendments
havo spoken ....

Shri Barman To..,e-

Mr. Deputy-Speaker: Shri Barman
ought to have risen earlier. After
Pandit Thakur Das Bhargava, I shall
give him chance.

Pandit Thakur Das Bhargava: I had
risen even earlier. At that time, the
Speaker was in the Chair, and he
probably had it in mind that first of
all, chance should be given to those
who had moved their amendments,
and afterwards. other Members could
be given chance. So, I would take
my chance after thp movers of the
amendments have had their chances.

Mr. Deputy-Speaker: Then, I shall
ask Shri Barman to speak on his
amendment.

Shri Barman: I have moved amend-
ments Nos. 51 and 52 for this simple

reason that I could not follow why
only two advisory committees have
been selected, out of all other com-
mittees to be included in Part I of the
schedule, for inclusion therein. As I
said during the consideration motion,
Members of Parliament should be
associated with the functions of
Government as much as possible. In
that connection, I had observed that
at least membership of advisory com-
mittees should not be barred for Mem-
bers of Parliament.

I find that only the Advisory Com-
mittees of the Air Corporations and
the Company Law Advisory Com-
mission have been included in Part
I of the schedule. I would like to
know from Government the reason
why these committees have been in-
cluded. From the general observa-
tion that I have made that Members
should be associated with the func-
tions of Government to the greatest
extent. it follows that membership of
these committees which I have men-
tioned should be exempted from dis-
qualification.

Shri Hajarnavis: We shall be grate-
ful iF the hon, Member could tell us
exactly the functions of the committees
if he is familiar with the constitution
arid functions of these committees and
what is being done by them.

Shr! Barman: I am not very much
familiar. Only recently. I was ap-
pointed to th» Advisory Committee of
t.hp lAC. I have not attended any
mepting. but from the agenda that I
have f!ot with me. I find that thn

committee has (lnpn c=lled to consider
thn routes that they have introduced
"nn that they intend to introduce. I
think that is what we will discuss
therf' and th<>t is in t.h" nature of con-
sultat ion. I haw' got the agenda with
n'\P. and J can give it to the hon.
Minister if he wants to have a look
at it.

Mr. Denutv-Sueaker: The COPy of'
the agenda of one meeting would nQt
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[Mr. Dputy-Speaker] 
disclose what functions it performs, 
what powers it has, what influence it 
wields and so on. That would be 
difficult

Shri H&rish Chandra Mathnr: If the
hon. Minister wants some light to be 
thrown on this subject, I could do so. 
I know about the functions of these 
committees, and I shall be able to tell 
him something.

Shri Hajaraavis: The hon. Member 
must tell the House.

Mr. Deputy-Speaker: Now, Shri
Narayanankutty Menon. He should 
be brief and sweet. Sweet he always 
is, but he shall have to be brief.

Shri Narayanankutty Menon: I
shall be as brief as possible. My 
amendment is diametrically opposite 
to that moved by my hon. friend Shri 
Morarka. All the arguments that I 
have got to advance in support of my 
amendment have already been ad-
vanced by Shri Morarka. My amend-
ment seeks to delete Part I of the 
schedule as it is.

I could very well understand the 
anxiety of my hon. friend Shri 
Morarka when he built up a very 
strong case in the name of logic that 
some more additions will have to be 
made to the schedule. Yesterday, the 
hon. Law Minister said categorically 
and made the position of Government 
clear that under certain circumstances, 
unknown to him, because of something 
that happened in between, unfortu-
nately. the schedule had been prepa-
red, and the names of certain corpora-
tions had been included. So, the 
attempt on the part of hon Members 
as far as possible should now be to 
reduce the number of corporations 
atid statutory bodies included in Part 
I  of the schedule, and the attempt 
Should not be to increase the list. But 
lAy hon..friend Shri Morarka has tried 
tb add to the schedule; and I could 
very well understand it. Butjunfortu> 
sately, he has commandeered" for his 
support that curious phenomenon cal-
led logic. And as has been said not

(Prevention of Dig- 6
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by Mr. Herbert Morrison in the case 
, of nationalisation but by Dr. Samuel 
Johnson, logic is always the outer skin 
of ineffectiveness and weakness. If 
he has got anything to say in respect 
of logic as far as Schedule. One is 
concerned, that some corporations are 
included and some are not, his logic 
comes into play. You know, Sir, what 
is the conclusion of logic. When I 
say that you and I are Members of 
Parliament----

Mr. Deputy-Speaker: Has he also
got some support from logic to say 
that?

Shri Narayanankutty Menaa: No,
Sir. I am not relying on logic. You 
know what logic is. You and I are 
Members of Parliament. I belong to 
the Communist Party. Therefore, you 
belong to the Communist Party! You 
know that is simpte logic. My hon. 
friend has got in his support that kind 
of logic.

Pandit Thaknr Das Bhargava: Man
and ass both have got ears. Therefore*

Shri Narayanankutty Menon: That
is logic

Pandit Thaknr Das Bhargava: It is
not logicT}

Shri Narayanankutty Menon: Cer-
tain principles were sought to be in-
voked by my hon. friend, Shri 
Morarka. in support of his amend* 
ment. Those principles were that, 
first of all. Members of Parliament 
should be incorruptible. My hon. 
friend has proceeded on the assum-
ption that the moment power is placed 
in the hands of Members o* Parlia-
ment. that power will be misused. 
His whole speech—the Whol* of it— 
was an affront to, and insinuation 
upon, the honcstv and integrity of 
every Member of this House, to what-
ever party he belongs. Where is the 
basis for the presumption that anv 
Member of Parliament, immediately 
he is olaeed In a position of power, 
immediately some power is «iven in 
his hands, which is controlled by this
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Parliament, will go on misusing that 
power. Certainly there is no basis. 
He himself being an hon. Member of 
this House, has no confidence in him-
self. That may be so, but the basis 
of his argument that immediately a 
Member of Parliament gets into a cor-
poration and is given that power, he 
will misuse that power and not use it 
for the requisite purposes, is a wrong 
assumption.

Secondly, the whole motive is based 
on certain principles which are not to 
be followed in the name of integrity 
and also honesty of the Members of 
this House. It is said that the Mem-
bers of this Parliament will not have 
and should not have any hand in the 
management of these public corporate 
bodies so long as the Government and 
Parliament have taken the decision 
that these public corporate bodies 
are to be run on certain principles 
which run counter to the imaginations 
and policies of certain hon. Members 
who moved that amendment.

He quotes Mr. Herbert Morrison, 
but Herbert Morrison when he was a 
Member of Parliament and was Minis-
ter in the Labour Cabinet, did not 
know the implications of what he 
wrote at that time. But after the 
Labour Party fell from power and 
after the entire process of nationalisa-
tion in Great Britain crumbled to 
pieces because this principle has been 
followed and the erstwhile owners of 
the steel and electrical industries have 
boon put on the boards of directors of 
these corporations, when aft<.*r five 
years the Labour Government found 
that these "Trojan Horses’ had been 
filled up in these corporation and the 
entire nationalisation scheme had been 
killed. Herbert Morrison ceme to his 
senses. But then it was too late to 
recall his own views upon these 
matters.

Mr. Deputy -Speaker: Only when
we are in th$ Opposition that happens!

Sfcrt Narayamakntty M m o d : 1 sub-
mit that the whole p-iriciple under-

lying Shri Morarka'* argument that 
these corporations which are to be run 
in pursuance of the process of nationa-
lisation and the public sector should 
not have anything to do with those 
people who are making the policy of 
nationalisation, has no substance. 
Yesterday one hon. Member said that 
bureaucrats could not go there. The 
hon. Law Minister agreed. If in these 
corporations bureaucrats cannot go and 
Members of Parliament cannot go, 
what is the logical conclusion? The 
logical conclusion is to decide who are 
to go.

Mr. Deputy-Speaker: Again he is 
leaning on logic.

Shri Narayanankutty Menon: His
own logic. 1 am quoting his logic. 
Therefore, the only purpose of invok-
ing certain imaginary principle was 
that these corporations should be com-
pletely devoid of public control, they 
should be completely devoid of public 
men; they should be managed only by 
those people who arc not, first of all, 
bureaucrats—because bureaucrats 
come directly under the control of 
Parliament—and secondly who are nol 
people who have something to do with 
thc policy of nationalisation. That 
is, they should be obviously controlled 
by those people whose policies are 
directly opposed to this. Therefore, 
after some time these people going and 
sitting in the boards of directors as 
managing director and others, can 
proclaim on the floor of the House 
that the process of nationalisation was 
3 fake, it is a total failure, and there-
fore. the Industrial Policy Resolution 
will have to be changed now. That is 
the only intention of invoking those 
principles concerning the purity and 
integrity of the Members of Parlia-
ment.

Secondly, is any Member of Parlia-
ment. if this. Bill is passed  ̂ pure and 
devoid of any control or influence out-
side? According to the Industry Policy 
Resolution, according to the real state 
ot affairs today, there are bigger indus-
trial empires and far far superior and
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far far influential concerns than these 
corporations, such as the Hindustan 
Steel and Oil India (Private) Limited. 
In the whole Tata empire, a director 
of the Tatas is not disqualified from 
coming to this House. He can come 
here and can champion the cause of 
the private sector. He can accuse 
nationalisation; he can put in here 
Tata's view point as far as the steel 
industry is concerned. He can wield 
control in the directorate and he can 
argue in this House that no more steel 
plants are required and the licence for 
the fourth steel plant should be given 
to the private sector.

Shri Hajarnavis: May I know if the 
A\jyt. Member iV referriivg A? Sftri Af. 
R. Masani?

Shri Narayanankntty Menon: I am 
not referring to Shri Masani.

Mr. Deputy-Speaker: He is not re-
ferring to any individual. He is say* 
mg that directors of private institu-
tions can come here.

Shri Harish Chandra Mathur; He is 
taking the logic to its conclusion.

Shri Narayanankutty Menon: While 
I was speaking, I was turning my left 
hand in a particular direction. From 
that the hon. Deputy-Minister of Law 
jumped to the conclusion that I was 
referring to Shri Masani.

Mr. Depaty-Speaker: Therefore, he 
is requesting the hon. Member to see 
that his hands should not jump this 
side or that side.

Shri Narayanankutty Menon: I have 
not had a picture of Shri Masani in 
my mind for the last three days. I 
was just pointing out the logic of the 
principle in which Government have 
brought forward this Bill. I thought 
after listening to the speech of the 
hon. Lav/ Minister yesterday that the 
Government had got into a soup in 
this Bill by some untoward incident 
which happened somewhere else or 
because of sheer force of circumstan-

ed. If a director or managing director 
or anybody in a private corporation 
is not debarred from becoming a 
Member of this House and can very 
well canvass in this House for 
reforming the opinion of the Members 
of this House today, what prevents a 
Member of this Parliament going and 
sitting on the board of directors of the 
Hindustan Steel or Oil India (Private) 
Limited where only policies are deter-
mined?

I was very glad that in spite of what 
happened at least by accident, the 
Oil India (Private) Limited was mis-
sing from the original Schedule. I 
want to make one thing clear, that 
when we on this si dp of the House are 
championing the cause of Members 
of Parliament from not being disquali-
fied by going into these corporations, 
we have not got the slightest dream 
that anybody from this House—from 
this side of the Housu—will be nomi-
nated to those august bodies for at 
least another 25 years. We are definite 
of that. But it is because we have 
got a definite policy on this matter 
that we arc saying and submitting 
before this House that we on this side 
of the House and also every side of 
the House, prefer to have Shri Feroze 
Gandhi as Chairman of the Oil India 
(Private) Limited rather than a 
director of Standard Vacuum or 
Burmah-Shell.

Shri Dasappa: He has got Kerala. 
That is enough for the moment.

Shri Narayanankntty Menon: By
interrupting me in this manner, the 
hon. Member is attempting to sabotage 
the rest of my speech by diverting me 
to Kerala. I am not prepared to 
answer about Kerala now.

Mr. Deputy-Speaker: Order, order. 
He need not go to Kerala just at pre-
sent.

Shri Narayanankutty Menon: Still I 
will answer my hon. friend. His cur-
iosity and inquisitiveness is always 
aroused when he talks about Kerala. 
But I can tell him one thing. Is there
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any small or big committee appointed 
by the Government of Kerala in which 
his own party is not represented? If 
he can point out one such instance, I 
can answer him

Shri Dasappa: He spoke about 25 
years.

Mr. Deputy-Speaker: Both hon
Members can meet and decide this 
outside, somewhere else

Shri Narayanankutty Menon: There-
fore, I submit that all the eloquence 
displayed by Shn Morarka in the 
name of efficiency and integrity of 
Members of Parliament has nothing to 
do with the real mtcgritj and effi-
ciency of Members of Parliament, it 
has something to do with something 
that j s  completely extraneous i n  

character

My amendment is to delete part I 
of the Schedule—Bodies under the 
Central Government as a whole and 
substitute it by sjvmg ‘such organisa-
tions or bodies as art determined by 
Parliament from time to time’

I have placed ray amendment m 
such a *ay because, later on, if the 
House after sur<» and deliberate con-
sideration feels that certain positions 
which would be occupied bj hon 
Members of this House will in piin- 
ciple and practicc and also as a 
matter of procedure run counter to 
the nature of the duties, certainly the 
House can determine them later on 
That has not been done in the whole 
process The Joint Committee met 
many times Verv respectable, well- 
trained, eminent and aged hon Mem-
ber# of this House were on this com-
mittee I cannot for one moment say 
that the result of their deliberations 
can be questioned by people like me 
who are comparatively far junior 
to them But, I fail to understand 
the logic behind their selection of a 
few of the Corporations there They 
did not follow a definite principle

14 hrs

First of all, I could find out only 
one thing, that is, certain dogmatic 
ideas were in the minds of some 
people They were not prepared to 
compromise on those and they stret-
ched those ideas to the point of bring-
ing this Bill in such a way Yester-
day, I heard my hon friend. Prof D 
C Sharma putting in a very elo-
quent argument in support of the 
entire Bill Then he was emphasising 
the fact that the whole tune of the 
Member of Parliament should bo 
available to Parliament He said that 
he some times goes to his constituency 
also because he is not completely 
doing the work of a Member of Par-
liament by sitting here He told me 
later on also that at his age he can-
not accept any other woik (Interrup-
tions ) (Laughter) At this age no-
body can expect him to do the work 
of a Member of Parliament and also 
to a be a director of some other or-
ganisation

Shri D C Sharma: I did not say
(Interruption and Laughter)

Shri Narayanankutty Menon: But
in his case such kind of work

Mr Deputy-Speaker: It would be 
very difficult for the Chair because 
both of them are very respectable 
and hon Members

Shri Narayanankutty Menon: There 
fore, this kind of argument can be 
understood only m relation to an hon 
Member of his way of thinking

Mr. Deputy-Speaker: The hon
Member should conclude

Shri Narayanankutty Menon: Es-
pecially in the type of social order to 
which the Parliament stands commit-
ted wherein the public sector is over-
growing and a new orientation of the 
economic development of the country 
is called for, it will not be in the 
interests of the furtherance of Parlia-
ment’s policy to exclude those men
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[Shri Narayanankutty Menon] 
who are coming into public life, those 
who are experienced in public life 
frapi those undertakings which are 
the real corner-stone of the develop-
ment of our economy.

Therefore, I submit, without putting 
Dm  hon. Law Minister to difficulties 
and also without compromising upon 
the principles enunciated by senior 
Members like Pandit Thakur Das 
Bhargava and Prof. D. C. Sharma, we 
can wait for some time and see 
what are the practical difficulties in 
which those Members come against in 
those bodies. This House is at liber-
ty to deteimine from time to time 
the scope of the work of 
each Corporation. Then, we will 
be able to decide to put as an 
Appendix to the Bill, this Part I and 
Part II of the Schedule. Then, it will 
be better for everyone concerned.

When clauses 2, 3 and 4 were de-
bated in this House, you were here 
and you found from experience that 
very experienced lawyer Members of 
this HoUSe asked repeated questions 
wanting clarification because they 
themselves had doubts in their minds. 
If after this Bill is passed and hon. 
Members have listened to the entire 
debate, when people go back from this 
House, if they are asked honestly to 
say whether they have understood 
the principle underlying the Bill and 
who will be disqualified under Part I 
and Part II of the Schedule, I am 
quite sure there would not be more 
Qian a couple of dozens of Members 
who can say that they have under-
stood i t  If we go on with this process 
of legislation and.. . .

Mr. Deputy-Speaker: Probably the 
hon. Member does not expect to speak 
in the third reading. He should 
now conclude.

flfari Narayaaankntty Menon: I will 
eantfhtde. There is no expedition 
neciasary as far as this legislation is 
66n£erned*and a bit more of deli- 
I fa it toa is required and that deli- 
bertiStia can be had even after passing 
tfetf 'Bill in deciding as to what the 
gchedule should be.

I would end by one sentence that 
the amendment introduced by my 
hon. friend, Shri Morarka seeks to 
include a lot of other corporations in-
cluding the Oil India (Private) Ltd. 
When he introduced the amendment 
he had only logic behind him and he 
did not know what will be the func-
tion of the Chairmen of these corpora-
tions. Therefore, I appeal to the hon. 
Minister to wait for some time and 
not to particularise the schedule; pass 
the Bill now and later on let this 
House or the Standing Committee, as 
it has been suggested in the morn-
ing, decide about each category. It 
will be in the interests both of the 
stability of this legislation and also 
the interests of the Members of this 
House and the interests of these public 
undertaking.

Shri Tangamani: I shall briefly ex-
plain the purpose of my amendments 
Nos. 104 and 105. Amendment 
No. 104 wants to delete lines 19 to
30 on page 5. The second amend-
ment wants to delete lines 9 to 11 
on page 6.

Briefly stated, these two amend-
ments seek to delete the Dock Labour 
Boards of Bombay, Calcutta and 
Madras and also the Employees’ State 
Insurance Corporation and the Re-
gional Committees of the Employee's 
State Insurance Corporation.

The Employees’ State Insurance 
Corporation was established under 
section 3 of the State Employees’ 
Insurance Act of 1948. I had occasion 
to explain to this House during the 
first reading the position of this 
Employees’ State Insurance Corpora-
tion. I believe there is also a similar 
amendment from my hon. friend Shri 
Pandey. This ESIC which came into 
existence on or about the year 1952...

Shri A. K. Sen: I may clarify the 
position. The Government is pre-
pared to accept the deletion of lines 
29 to 30 on page 5 regarding the ESIC 
and lines 12 to 14 on page 6 regarding 
the Standing Committee of the ESIC.



frartiarttent 1 £$££&!&& (Prevention of b it-  270&
qualification') Bill

Murl T u f u n u i ‘ I am much oblig-
ed to the hon. Minister. The Dock 
Labour Boards will also stand on the 
same category. These Dock Labour 
Boards were set up as a 
result of the Dock Workers (Labour 
and Employment) Acts concerning 
Madras, Calcutta and Bombay. On 
these Boards there are representa-
tives of labour unions. The main 
function of the Board is this. Instead 
of the Labour union taking the issues 
before Government, the issues which 
are brought forward by the Labour 
Unions and the issues which are 
brought forward by the Chairmen are 
discussed and certain decisions are 
taken. In the actual implementation 
and enforcement of the decisions., it is 
the Chairman who is the supreme 
authority.

If you are going to disqualify a 
member of this Dock Labour Board 
who is really a representative of the 
employees, I consider the very pur-
pose of this schedule will be defeated. 
So, what prompted the hon. Minis-
ter to withdraw or delete the ESIC 
will apply equally in the case of the 
Dock Labour Boards also.

I agree with the hon. Minister when 
he said that the attempt must be to 
reduce the various items in the sche-
dule instead of seeking to enlarge it. 
From the amendments of Shri 
Morarka, I And that he wants to in-
clude the Central Provident Fund in 
Delhi, the Coalmines Provident Fund, 
Dhanbad, the Coalmine’s Welfare Fund, 
Dhanbad, the Mica Mine’s Welfare 
Fund, Dhanbad, the Mica Mines 
Labour Welfare Advisory Committee, 
Rajasthan, Jaipur, the Mica Mine’s 
Welfare Fund Advisory Committee 
for Andhra, Nellore. He made it very 
clear that he got the list of these 
statutory corporations from the book-
let which was circulated to us and he 
has chosen those bodies which are 
meant to give some benefits to labour. 
These bodies are also in the nature 
of tripartite organisations. The Cen-
tral Provident Fund Board, New 
Delhi or the Coalmine’s Welfare Fund 
or any of these welfare funds—if 
they are also sought to be taken away

—wfli explain difficult position that 
we will come across. They may be 
an All-India body; there are four 
central trade union organisations. 
Sortie representatives of the trade 
union organisations may find a place 
in one of these welfare organisations. 
As it happens, at least some of them 
who are elected or nominated in these 
various welfare fund organisations are 
also elected to Parliament because 
they are essentially set up with the 
help of the trade unions. If we are 
going to ban the representatives of 
labour because they happen to be in 
ant* of these bodies, in effect we are 
all shutting out good repersentatives 
of labour in this House. I can under-
stand an argument like this that the 
Members of Parliament must be kept 
aw&y from all these statutory bodies 
whether they are representatives of 
labour and whether they really stand 
for nationalisation, but leave them 
entirely in the hands of those who 
are interested in the private sector. I 
understand that argument. But 
having accepted a position that we 
art* for developing the national sector 
—the public sector—if we Are to 
exclude those persons who will be 
ve^y helpful in developing this public 
sector, I am afraid the purpose of the 
Schedule is lost. This will apply to 
tht- various bodies which have been 
mentioned in amendment No. 79.

in conclusion, I want to say this. 
Those who want to include these 
laljour welfare bodies in the list of 
disqualification are those persons who 
baVe been  opposing any kind of wel-
fare board for labour. I once again 
thank th e  hon. Law Minister for 
accep tin g  a part of my amendment 
biit I would request him to accept 
m.y amendment in full—No. 104— 
which would mean the Dock Labour 
Boards of Bombay, Calcutta and 
Madras will come under the exempted 
list.

Mr. Deputy-Speaker: Any hon.
Member who has got some amend-
ments?

^ 0  fir? : aqnawr



Mr. Deputy-Speaker: Then, he may ’RlftW, «TPT $t $
f a < f t r o r  f ^ T t  ^
'rsrrft frapT *ftr 5*ro ffcaft fo r r  i
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nf(o ^ jr^ c  fag : gMTPTCT
^  jppt t  grafts* tar
^ r r f ,  a f t  f a  w r  s r w r  t  —

P a g e  8,—

omit lines 26 to 28

Sft *rcfcpT TT *PRT? *Tg t  fa  f5T3^T 
«TTI X %  «T3IW  ***
(fr ffr t t t? f ig f t f y im )  *ni *r %?r 
?Wt amr wtr ^ n r  qir £ fa
fiRT %  <TT?T *F& *r rnp j p f a r  fa f* T  
f i? F * f i f f5FT f a r  * * f t f a  n r  sr'r?

%3fr fa?*T % f*p-̂ d fgqr f —rnp
?ft *r*py f t % *t^p- tftr 5*rt &
* f f a  %  ^ *3T7  I w  f ^ T  %  'TFT ? 'w  
•FT 5T*ft3TT w. ? > n  f a  T ^ T R  %  ^ T *  
tTffo f to ^ i  f?T sfri *  Tg * ¥ i,  %fa*
<rrfvw r e fe  *  ^  t ?  w r  1

orpfV rm  v*  *  ®r? & fa  *r?
*pr i z t  s f r i  ^  ft 1 vr  3T * wj  

v r * r  ^ r  <rW t * t  f f ? i w r  ^  * f t r  f a r  *r 
m , T ?  & f W t #  v r ^ T ^ t  ^  ^ r r r f
*  f ^ R T  f * R T  «TT I «FPT *  f * W  S T  
^ r m p  * R ^ T f5 T T ^ t  ^ r?ft 
wti ^ r  s r n f t  *  wrzm & wft 
*?m  f a * f t * f t  «rr£f %  *ft t 
* f t  a y f o w  * w  q r f e f t  %  * r ^ r  
|  1 j s s  <ft m T o m * *  n0 j f f t  % 
« ( k  5^  nr*® <fto 1 m q r fh r  *rew r snrsft 
* J ? 3*  ^  JTflTpPT * f f a  » m  *  W  %  
^  1 1 fv  5rts %
flrwi? vf vTyfaft % ^  #  «^r 
mwwift  f a n ^  f r  wnrr^ 
^ fjp w rftn rn r, ^ ? r ^ r ^ r
•SHUT 33f IR^T, ft^PT v 1̂ (41 ^
« rtr| % firFj^T f^w r »t ftRT cr i

'rs%^tf»rarr«rrf*F»rVi sS '^^rr^rPPT 
*n(t t ,  faw ^  «rr 5ft wrnrrft ?m l
* finprr ftwrr {ft, *n ^ n f t  %

#  a i R V T f t  i f t ,  ^  fW P
f a r W t ^ t  i n t ^ «
J w r v t > f t  «n?r Jr i r s  a rR T  q rh rr, ^  
f*F «nmft fTapT % 5TT?H* ts rtt t  «ftr 
f a r a r ^ ^ p ^ f t  vrzrft f r » r i  ^  f f w r  
f w  *ftr ^nr v t ^  *fpft ^  ’ft 
■if R ’̂ iO  «ft 1 a r g r  ?» t 5f t »  sjrr 
f T T ? ^  ft, ^  ?*T fsF T  V  T >  
vrf âraiT ?nft It 1 •nfnTT^ t t  
5UTf«r̂  m  ^  •fSTT ’STJRT T5r HJpn % ’ 
3 *r *  v t £  fT irrs :^  t ' t  |  1 f t
^r«nr h fa  f  a; st^r sttjt? *r? ^  fa 

r̂ ffm  f̂r rrsrrr w ^f
JJT »T?TlRT k* <FT tR*Ti!TT WrrTf ?>#TT
f. 1 ffcfa* * r ^  v% P f a  ^ * fr ?  tttt?

?T% *  -3*  »TTfJT TT SWT <Gpr?T sft
* t ^ t t  % » r fr  znr n*w ^  ^ ' r  ^ rm i f. 1 
3T*fto t * irsmq? w k > r ^  v  
ffrrT ?ft -j^pr ar# t  fa  aft st « t  ^  
UT q  «TOT, ~3*T Sfrr <>,
^JTT 'Trarff^^'fr’i ^ T e ^ ’fTarraf 1 
m f k ,  fft*r, TT̂ n*r * 7 1  tfr ?r?nr^T ** 
i\  a r w  1 t t t u t s t  *rgR JT , *rnr v? v r 

? fa  s*r q-arrar ^  ?*r f^nrf^  
n r t i  f r r r y  ^  i T 3rr^
VT IT* ir̂ fT ST?r f?r»TT fft T? frr <fr  ̂
rjrnJTT ft I fFTt pTfST T ^ f t
f̂ arflT q 3TT ^  Wfâ T 5?T W
%  f a t r  # T T ? i {  f v T r i

1 1 ? » t  f s r i  w  f i *  ^  «r ^  "ft*r 
*rs? r?  'T»PT f ,  far^H «rrsn<ft iff 
*mf #  fk F T T  f*HTT Tn f a R
? ftn T  %  ^  I  a i T w r f t  ? >  1 * *  
f w  r  :t pt  wnr Hfa »r*rr % »wpft 
«f t  frp R rrfw f >f t  5Tf fa  *rarR
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« r * w f t  v? *?t «njt T t f *  r r n r c r
fWr 1 j t |  ip hw  firtoM w*
0 *TT I

A  <nr«rerr j  ftr  * m  i f a *  m &  v  
w*ttv*r m* fmr *t v, rrt far n f

srrcfr
1 1 *r  ? *r  %  * f r ^  <n# w p r a  j£

«?*? r t  ? rw  «t»rt tpr 
% ?r*ff *  **r gfr fa  snwe 4*srr 

« n ** ft ? ,  f a R  ¥  w w  f ,
fl F T  V  A & 1  S*f*?WT i  I J JH  W[Sff 

*rntft T t  «TT«j; XTtrc 
<far iptfUFT « r m  ^fr f«F f a r j p r  

$  > *r? v t f  i^ n fa jr  * r a  ^
|  fa  *£  w i v r * t r  ari ,̂ sri ? t  t f z ?

v  sfm i \  *t*pt t  ffV xrqFft
aPR| TT *T *P T  51T t ft  U f T  * m
*F t  ^  j j , ?50psr aft
qf®TT if  Prs^PT T ^ r  |  x f t r  7ft

t o  v j  i*r % ^*riJn $, s >
faR *T ^TR  * gTV |  *t JTfT 
WH VT *f«mT I  I

3^ *  k * r  jfrr f a r *  fasrr 1 A 

* w w t  g  f ?  w  t  4?®r **rc s re fa r*r 
v T T t ^ n r  * t  fans crnrr $1 w  v  

v n m  4$rc?r v t - w r c t f i r *  im w iz  

q*t v n : frafinr f t*  m  ^ fanp wrtt 
I , fa^fa ^sfafasjqiiT
V T  t f t  f a *  1 1  ? *  ? P |[ Jr V i  t f t r  
1 1 A  *r « m m  g f a  <rt ?r v t $  «ir*r
’KW5I ^  35PTT 3TT T?T $ I 4 «TT fa
*n r  f , *n rTJran t
5rn*nr ^ t? t  1 1 *f? w ’ft t  fa  q*  
% *w r  t t y  fa x j » n p m T  v r  w V r o w  
V* xq tm  ^  ifc  1 %m m  
i fm *  %to; f  f te -m itr  vrii wi 

| ,  ?ft w  %  itor v t  w r r rr  
'S t 'W  ^ * i t ,  A  «nj *n *W T  i f r o

«nw * tf *noft jt, *m  jpr to
'TTf inf, «ft ?*r % fiw

v t «rr*J *nff * rrm  i

r r  inxf v  m r  A v% wrpn 
g f r  v  *rsf^R ^  ith
fenrr *m  1

Mr. Deputy • Speaker: Amendment
No. 80 is also before the House.

Shri D. C. Sharma: Mr. Deputy-
Speaker, Sir, 1 am a very unhappy 
man on the floor of this House for 
the simple reason that I have lost the 
good fight that 1 fought all these 
days. I wanted that the membership 
of Parliament should be a whole- 
time business. But that has not been 
agreed to, and it has been said that 
the Members of Parliament should 
not only sit on these cushioned seats 
and talk but they should do other 
things also.

Sir, I accept the verdict of the 
Law Minister. Though I have* lost the 
battle, yet I am a good loser. After 
having accepted his verdict, I would 
like to ask him one question. Is he 
consistent by giving us this Sche-
dule—Part I and Part II? This Sche-
dule repudiates the very fine senti-
ments which the hon. Law Minister 
expressed yesterday. After having 
expressed that, I feel that he should 
be the first person to withdraw this 
Schedule.

I have looked through all the 
different bodies which have been 
banned for Members of Parliament. 
Those bodies are constituted by the 
Central Government or the State Gov-
ernments. They are for us excluded 
areas, places where we cannot have 
a look in. I only want to ask him, 
it he Justified in doing so? On the 
one hand, he says to i& that we 
should not be mere talkers but we 
should take some part in doing things; 
but, on the other hand, he denies us 
all those opportunities for doing any
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good. He wants us to be confined 
to the four walls of this Parliament 
House, a very fine place. I think it 
is correct to say: “Inconsistency, 
thy name is law”.

Sbrl A. K. Sea: That is the truth.

Shri D. C. Sharma: I hope that the 
hon. Law Minister will give up that 
truth.

Sir, I have looked through the lists 
of these committees and I And that 
there are four types of committees 
which have been brought on this 
list of banned bodies. There are 
some committees which I can describe 
as welfare committees. Their pri-
mary function is to work for the wel-
fare of this class of society or that 
set of society. I ask you, Sir, being 
good partners in this welfare State, 
should we be denied the opportunity 
of serving on those bodies which give 
a complete shape to the ideal of the 
welfare. State? Unless we put flesh 
and blood into the welfare State, the 
welfare State remains only a kind of 
skeleton. I feel that those welfare 
bodies like the Social Welfare Board 
and the Employees State Insurance 
Corporation should not be put on the 
banned list. Their function is pri-
marily welfare and not distribution 
of patronage.

Then, I find that there are certain 
judicial bodies given in this list. 
For instance, I find that there are 
some boards constituted whose func-
tion is to see to it that people do not 
depart from the letter and spirit of 
the law which has been passed. I 
think .these judicial functions which 
are entrusted to some of these boards 
are not such as should not be exer-
cised t>y Members of Parliament. 
JudieUtl functions are not a form of 
patronage. If that were so, I think 
all out Judges, to whatever level they 
may belong, would have been the 
agents for distribution of patronage. 
Therefore, those bodies which have

some judicial functions to perform 
should not be put under this ban.

Again, there are some bodies which 
have a sort of regulatory function. 
They regulate the standards and other 
things. For instance, I find that the 
Textbook Committee of a State has 
been brought under this ban. What 
is the function of a Text-book Com-
mittee? It is only to see that the 
standards of education do not come 
down and that the standards of edu-
cation are kept at the proper level. 
Even such bodies whose primary func-
tion it is to keep up standards of all 
kinds are going to be kept away from 
us.

Also, there are some bodies where 
the Members of Parliament act in 
the same way as the members of 
Watch & Ward act in the Parliament 
House. The members of Watch and 
Ward in the Parliament House see to 
it that nobody enters this Parliament 
without due regard to the sanctions 
which prevail here. They see to it 
that those persons do not come here 
who will try to flout the authority 
of Parliament or who will try to go 
Against the regulation* of Parliament 
Sir, if they are members of the Watch 
& Ward Wing of Parliament, we 
Members of Parliament form the 
Watch & Ward Wing of this House 
outside this House. For instance, why 
do you send us to the Hindustan 
Steel Limited? Why do you send us 
to the Hindustan Insecticides Limi-
ted? Why do you send us to the 
Coir Board? You send us there so 
that the principles underlying the 
particular Act, so that the guiding 
policy underlying the particular Act 
is implemented.

Mr. Deputy-Speaker: The hon.
Member should try to finish within 
the next two minutes.

Shri D. C. Sharma: No, Sir; I will 
continue tomorrow.

Mr. Deputy-Speaker: Why should 
he sit down? There are BtiU two 
more minutes.

Shri D. C. Sharma: I am submitting 
Sir, very respectfully that there are
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some functions which are inherent in 
the very membership of this Sabha. 
There are some functions which we 
cannot deny ourselves. Why? 
Because we are to see not only what 
policy has to be adopted, but we are 
also to see whether that policy is 
being implemented or not. That is 
the function of a welfare State. I 
believe that this function cannot be 
denied to any Member of Parliament 
in a welfare country.

Now, Sir, by taking away all these 
things from us, by asking us to keep 
our hands off these nationalised or 
State undertakings, and all these 
Boards which we have constituted, 
you are asking us not to be co-
partners in giving reality to the wel-
fare State that we are endeavouring 
to have in India. I would, therefore, 
say that the schedule, whether on 
page 4 or on page 9, was drafted in a 
hurry. It is said about a very, very 
good institution that if you do a 
thing in a hurry, you repent at leisure 
I do not want to refer to that in-
stitution. I do not want to refer to 
that name here. I would only say 
about this schedule that__

Mr. Deputy-Speaker: If he still 
wants to say more, he might con-
tinue the next day.

Shri D. C. Sharma: Yes. Sir.

14.31 hre.
DISCUSSION RE: LATE RUNNING

OF TRAINS
ifwit jrro me ftrarft •

^ T C JT Sr T O t a T ,  * *  s m  <TT a f F  S #  * t
f t  wfarfwr

* f t r  n * T n r fa *  * n fs w f v  t o  %  fcsr 
i ? t  f i R R T  'T fa r cn  $  1 m  ^
f w  i f  f R R  arR ft |  eft f a r r c  
tr i xfjrrm  V WTWTZ frit $
« n f W f  %  a w  <rc ?w t

to n s *
% f ,  w r m  f  \

em* r̂r̂ rr 
VTSTT fV

fam  t o t  1 1

«nrwr * m  *qff srw
q r  s * r  n z *  *  P p i t *  f t  r $ r  $  h t
ZTfar 4T7 5«r V

j v t  $  > * r * T * t  v  « tt*  *r 
^  ifjpi sms ?»r 

v  ?r«r^r f  **
% VGTift f?W 3TB % I U f a  %f[ 
sn ^ ff * t  ^  * t  3t t  5 w r  ?m w  ^  * t  
w  ?rcrr & *T*m ^  *rm $1  

*fpr w  ?rra 5  %  3*r*
§ r , * t  * r t^ ? T  fa r f c r  fc, f 9  

jjs r n - s t  i f r  v
*tt »t  f , ?nr 3fr « r i v 5  * * *  j t t t p p t  arrrr
S W T  f v i r  W  ^  'sM +'l
% snr*^ f t ^  t  f t  vr 

s f in  a n  ■>3 f ,  g *r  'TPT f g j

TtvRr^fkm
*t p t  «rr ftp  vsc jr fe m w  j j t  h
stPtcri *rrfWt m ^ 1 tnr
? " R T  ^  |  f r  ■?*? w
§ it t  t .  ^ p r  f m t  * m r fm  
I*

*r?r ^  ^  5*r  pfNH
« t  * n n  T r  v ? r  »t o t  v r  f a  
» r f r t $  i  5 .  srfeR m
*sr4 f̂, c 3 «wr
■j a ’srMnr q rr ^
% i TTT^t > ft w n n rr  * w t  «rr %  w f  
^rrfyin %e t :—

“Tlie main causes for the deter-
ioration in the punctuality perfor-
mance during May to’July, 1958, 
are: —

(i) Summer time conditions, 
which were severer this year,
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as compared with the previous 
years, such as scarcity of water 
and a large incidence of sick-
ness amongst staff,

(ii) Heavy rains and breaches on 
the Central, Western, North- 
em, North-East Frontier and 
South Eastern Railways 
resulting in dislocation of 
train services etc.,

(iii) Extra time taken for engi-
neering restrictions on the 
different sections over and 
above that provided in the 
time-table, and

(iv) Modifications to the signalling
equipment at a large number 
of stations__ " and so on.

The remedies mentioned are:

M(i) Close watch is kept on the 
running of all Mail, Express and 
other through passenger trains 
both at the Divisional and Head-
quarter levels; and (ii) Officers 
are deputed to travel frequently 
by bad running trains, so as to 
pinpoint the causes for the late-
running__ suitable remedial
measures to avoid their recur-
rence.”

tfk  i f tr  Sr ft*
vftr. Tfr *rr
| i  w v s m ?  * r  s t a s r  

r»ar<.VtfrH f«T 1 1

w h tc  v t *zri 
* w r  «rr z m  *  w jt t o t  »nrr

«r iw c t it  *  
t w w  v w S w * n r « r a r * T  
*T3r  v t  s v  «rr, ^ r *  * t
irnrfcarf i *  «ri*f *ft

r a  fr 5 « tr  st# p r r  1 1

* h r m v  w f t  i t f m l  %

Late Running of 2716 
Traint

*!#  * r  ^  f  i qtft fw ftr 
qf f *  «srr»r zjm  iffrrT Pit * f f  ^ t t  
*>TT $ ?

n w i  : wrrsr
% 'fiHRT ft*TT ?

«ffw wo fiwnft: q #  efr 
|  f v  &  w w *

T to r | ,  v t f  g iw rf *n*n? ^  ?>fr $ 1 
« n w  w t r  ^  f a n  s t o t  |  »

i n r v t  ’ ft «P T̂T «T»!TT $ f«F
w*? % g rrc  5>tt m  ^  *£t»n i 

■A q SK ta *rtwt ( m r b f t )  : a r * r
?><TT I

IT« *!?• fw rft : t̂*T ^
V V  ^  f v  TOT $ a i  ^  I

Shri Rajendra Singh (Chapra): 
That is the sort of Government that 
you have.

q fim  i t o  m o  fin rrft  ^q-r 
* r  f t f i n r a s r  (r jt t
V ^ft 5 W  f T O T T  W T

*f *? ^  ^n^»rr 1 * fargr
q r  f<<wd snr? It A * ^ t

f r  i t*  fto TTfTo fT ran* $  w x
*rnnf«RT «rnr i f^nt «Rt?r f w r  *nrr

¥ WT fcUT f* % *T*nT
n * ix  v n
4«r wjf $ ftw n f *  iHPFt v t f  
f i m f r v r  v  f̂ rtT ^ 7  t t h t  «tt in  f»Rft 
« m  *T*T V  f^rr Hz SflfV f r r v n  <TT w f« T  
v t f  5 ^TT ^  TTJTT *TT I
f»rv wn  ftwft n f  fv  «n>r»Ft
n*fRT arm w t  i r f  1 1  (pH ifa  ^
W f t T T i s r ^ T S T n T T t y q i f t i n p
Warr ^  q r



aft awnr fitut mrr ^
9fclT faTT I «TC -sff.' f ^ r :—

‘I t  has been stated in the com-
plaint that the passenger Guide 
could not get any response from 
the Telephone Exchange and 
could not get easily a call to the 
Loco Shed. Enquiries, however, 
indicate that on the date in ques-
tion the Exchange was function-
ing satisfactorily and other sub-
scribers calling at the same time 
have not reported inattention. It 
is further unfortunate that you
were incorrectly advised that I 
did not agree to talk to you on 
telephone. In fact, no such request 
or suggestion was convcyed to 
me.”

^  «TFT «TT I

*rr«r zt s  vfr frnaT :—

“The lapses on the part of staff 
concerned are being taken up."

JTsrtfanr *rr »r^r ^ 4  ^  £ i
aranar fan  fa  afr fww  

$ 17. w t  m i A *r?r nr xtF 
ip- *rnr# *rwr«T «j?5t t fn  v ttv t
^ * 7  srr*n i *rm: *rr ?ft #

*Tfr *?fa^ 3fr t »t  vr&fr
i  ih t  ~rr*h f t *  «rr *n *r  f t  

A* iiz »fr fa  *?r *mpft
fjfi  ? m  *T* % «J5 3RT *F%7TT I

Shri Rajendra Singh: I had tabled 
a question as regards this incident 
and your Secretariat disallowed the 
question on the plea that it related to 
an individual. An M.P. was involved.

Mr. Deputy-Speaker: The sanctity 
of a question cannot be linked up with 
latc-running of trains.

Shri Rajendra Singh: It is not a
question of late-running of trains.

Mr. Deputy-Speaker: Order, order.
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•ft *ciNr srwnr fa g r  (xvrn,
w pt  I? *prr-*rf*pr) :
q?p *ift *rcr £ i

qfinr j t ® *r« ftrrrft: *flr
f a w  |  «rk ^  f̂r v rf 

*T<T $>ft <T> ?*r "ftn
*rr ^  f  1 WT
f a n - arraT $  *P j ;*T  A  «rnr*rt
araranRT ^ t ^ t t  g :—

“I have to inform you that due 
to acute operational difficulty the 
detention of 43 Up at Sitalpur was 
unavoidable.”

w tf yft srax* * fosr stftt $ 
nmzft wr sm* 1 
frnp snr ?r 3*hft « th  s t r t  ^ 
zrr Jrff ^  ?*r sfftrf *rr *rr^*r ^  ^ rtt 
t  •

* t  WITT* fajj (fattoljTK) : 
%ftr J*rr w f r  tfrm ZHip qT*T
i  1

*jftw jio  *fio fiw rft. i i  4 ?
frs&wiij wm 1 

A  ssttet *vw?rt g  1
w  vt ^  js [  f ^ r r  cjTcrr |  eft 
anrrsr ^  sttttt ^  f a  A z r  f r q W r  

I ?K  WT f?TT, W
f«nr, « r t  ^  n r ’jw ^  ft m  1 1

*RT 'TT
wr* Sjtttt m?w

h  Tgr «rr fa ^ r«  i °  vn?o *
% ifr* t
t  fa  ?T5 Jffa 1 1 %faJT
A cft^ «TRT «TPT%

f '  f a  *TF f  *T v t  ^
f*r  t  1 f*r  T̂t*r 'W  

BfqTTT wt « t ! f y  ^  ? f^r
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[«#firr sro m» fonfr}
#  fa  «rcnr® w i&vt f*  f ro  antr
tft f * i f  *t *e  ft? mtft $ 
farcwr sRft-anr ^  ^tm fc ft? ?*nrt *s#- 
TO*T I  ifk  5*Rft TTcr VTT
t s m  <nrm  $ 1 q t r  «rrr ^ a rfr
*n tf t  |  $ f t f 3 R  f * ,  rW  K*T ^ t*T
fojtft «ry^w f  1 % srrcft eft fs j

j^ t, *rtf srszt s r^ tf tr^ W R  
f*TFT $■ tsrr^m 1 tft ^  f  * fsm- y  snr>
*  sfta m fh; f w  «PT̂  *  ^  *rt 5^
ig f<*ffo « p r» if§ fa3 * T T T tf, *r$
fa w r  1

rnc s p t t  * f r m  % 1 ^ r
% 8T5FS *f ^  fflT sff 1 t ?  mft 
»ft fftR TT JTft fp ? f t  f  1

s m m w  * q r t m  f a *  m  * » r -  
f t  1

« T fW  J | o  m e  f i w r f t  :  V T T T
? ^ j 4 f r € t  sFfrr m * .  < m ^ f p r € t  wrr 

3mrqTiiT|3ftKfrqT*rf?PTT3mn snrsrrr 
i m r r t  *  s*r % w f jp ^ w  
t ^ t  ft 1 ftfaR 7$ v? m«nr 
£rm fa  SW9TRT *r vfe*r s?m* 

*r*nmr % <mr m ^t £ *n ?r£t m

“z&  * r e  f?  <ji*n f w  * *  f t  f  .sir «rro

*e" 1 v tf  ^  &<* f w  3rm, ■ot <tfr 
aqtftfiim  'ft mft m*r*r f'r mpfr f  
**  fa t ?fr 1 f*r*fr ^  
f * r  f o r o  'T ^ r  f t  m r f r  f  \ ^ r  
<THT UT ^  *ft*T TT t, ST? W  *TT *T
v i  n  f  \ fc fa  fa^rm-
t *  #  «TT SPTTT 5mrT I

«ft w n w  ftr^: *ft*r VZK F̂TT
sf̂ T ^  t a f ?

«ffkH tr*  w « fiwrrft q?r sfm
f?W ffWHTTT |  fa  HFTR

«rr* »n^ «tt ft v c  m f : ^  «nrf 
^ t  $v«w  t  < *r$ «rc
* f T m  |  f a r  i f t  w  * t  ^ [  *m

I*

? r?  ft «t»r '**& % **w % 
«r^ #  <*w ?ft t jt t  ^ftnr fa  m?

% ftw  rev ITT f  !T ?Wt t  ^  
3T17 f!T 5^ft I  I 3S ft 3VT ft WR 
^  rRTKT»T|«ftT?VrT ftW R # ?N rt» 
?? «TT |5T t  I «nPTT ft JTft ?W?
*f -3^ v t m i ^«nftw 'r s  ? m  £ arafa 
^TT ft 3ITT v  m i  ^tH ffk  
t  I £ft $t g^iR ^  I  \ V*K ft *31^ 
«rf ̂ nft ft *frr 1 1

5 ^  WW ^TT ft Vflf
% I

•ffro r  r r «  m o  f n w r f t  • ? » ft 
ft xrrr ffriTT f * f  1 «ift ft ktt* «pV 
q  *re«ft i  «rtr v t m s  v i  
C T  «Tf ?̂ft f ,  ?v t k  1 ^nc 
ft »Tfr cir ^ f t  ^ %ftr ost m i 
b r  q^-^rft ? m i m?*r ^7  1

ft*t *m»T ^  nfr m m  fa  mr z r r r  
7W5T aprm f  ?ft ?*r ?rra
« t r  f?m m m  fc m  ^nft 1 p r  »rt»T 
? n r 5 H f t f a j T ^ 'T T v t f  >trmT5 t̂ 
jfrm 1

qv  mmfhr mmr sm rr
T ? P T  # I

•ififl jto  m» fiiwrtt ^  »nmF 
r  1 4  ^  «p?m

fa  5tr# JT^imr m*r «|;h w k  ^»ft m?r 
v rm  1 1 ftfasr ?si% »r?t w  ?R |
% TT^rqi $ f a  fwe*r ift 
** 4\t  m m  * r  sTifirm #
fmPT *FT *w i *ftr H|ft ¥TT*r I  fa
f^ r  «mr »nft 1
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t?v «Ar wra 1 1  ^  ftw r 
W T T f f« st wjpr f W f 'W  $ I
* t r  ? < ffw w  t *  ttn s <11^*1 z r p r
*  f iw r  WRIT 1 1  aft ♦ fe ^ J R  fc, «Tft 
« r p ft  w  <qf*rcft fc *13 *  f t o n  ^rm T t ,  
% f i * r  f h r  #  « n ftn rt ftrp p fr  r *  
in ^ ft ?n? w m r  arnjT i *rrr 

f *  q ft i  f  *  v w v w t  It *rrft, jfW  
* f  ?fta t f r  i t e  n f , %fSpsT f*??ft *ir^
* n #  ^ r  *  ?r> * t  ^  *f£ Jftr *rr v x  fm  

%frc r r  ?rc? ^  f«r?*ft 7 5 ^  * t  z t ? *  
$t to t  i V* ^fcr #  

vso «rrir?e m  * r e ^  f  si *ft f t
WFBTT fc, % f*R  ¥?5p ff 3  **T
*faT*rr?r fc i «rpt % *p r  * t

f s ^ p n  ^ ft  1 1  V* «w *rr» ff 
3T«s * #  * ^ r r  $ i t r *  * r * t  ?ft 

*nr fr ft? * t  f  *  «tt * m  an% t
4  ^ ft S W J ftfa lT J T  t f t  c H *  « » R
^  ^  i «nr u f  j^ft $wt t  *ft *rr#r 

s t r  k * t  f* R p ft
f z w z  ^ f t  fc1 =fT si? > fr^  £ 
1*  T O  ^ P T T  TffTT t  *TT#t fa?*ft 
? n w  i t  * T r f t  ^ P tfft  & I *  WT«T * t  
i ? *  s s t k t *  *  i f « ? 8fr  *  $ t *  =FT*nr 

s r g ^ T * r r » r ^ < r j ^ t  i 
* F  f f f w t  ¥ t  * n r  fr i *TT?r 5> r
i p t v  s r  ^ fr« r t o o  *nr j i h  

%  q s  * *  * r f  « f t r  u  i * r s  * *  
f t r r r  v f i f t r  h t t o  t h t o  ^ 0 v r  

« T * iH  I t  «m »r «tt « f t r  3 %  * t ? t c t
<fT I *TRo ip ro  J ^ o  TT¥ft VT >ft wnsr 
s n fr  |  f V  «nr 5ft«F «n: « r r f r  « t * f  

m f v  n r fr& v  w  

i ait wzft îT 9ft ^
f t f  ^  pr  f ir o r  fW t , ’rfV 
?hr fs r  3% q w  ^  m e R n r  
f t r s n r  1 1  « r t w t  ^ l f  ^  
f ¥ f t w # f w « r c  f t *  t o f a f f f S s P T  
q r f r e  *rM * t v\v& n  v t»ft \

3 *  (Ai) L.S.D.—7.

m*t Jr m  *er %r ftr$ ftz*r v r  f i n r »
^ o n : f r f t  | f r f a *
* f p  | ,  ^rartftr * F f t  ^  <ft
V t  *T T  T T W R f t < f t  I

f^rtt infWt ^  w t  Ir *t  
^ t f t ? ^ f » t n fT«r^ew>

| f t » v  ?ere v  ^ r r  v m r A ^ R - 1 1  
<[V !TT<t v t  <rc A v  w r
^  xrrfrr ^ f tv T  »rrft- 5 F r f t  t  t t t  f w  

w ps i < r c ^ r * t a f t  f f » r r f i r a ? f r |  
«m *t v t  ^ r r #  ^ t *  «*w r q5t ^  
f t a f f i f r t i H H g ftl ^ T t f ' r r f t  n  » x  
« tt  ^ f t  t> «T5 q w w f t T q w
ftcft t  . °£ . 'TT I *n r r  f t ^ r  <nc m ^ t  
^  S f5R T T  ZT?*r ^ t v  n  . o K  ^ - f t w  
fe rT T R T T  1 1  * n r ^ f t r » n i t  |
w f t R f r w r z r p r  v r ' p r c v w ^  
ftw ^  irr<t ^Fn^t f  i ^rt *n*5?ft^h r
^ f t | « r f t * ? t 3 r
»sftwT «pt ^ tt t ^ f t s f e
vr «s^5 ^terr t ,  ?t?rr ift 1 1 H fw
r T O T ^ t a f t  'T T ^ T R  ^ f f f t q T V R I T I

«?v w t t  w  fSp^rr 1 1  iftftngrft f t i t  
qft wnr 1 1  i f p w f t ^ r  *far ?mpT ^ f t s ^ t  
^ 1 R  V T T O R  *r T R T  f W t  U T R I  ^
«r t  j w  «tr i *rr#r % w r  f t  
«r# « r tr  «n  >tI i n r t t f w m  « r  
n ^ t t l r f t s r  ftr«R?r ^ ^ t x f r ^ i  

»rc ^  m  x r m r * t  x ^ t  i 
m r  <=qT* g g «fa  ^smPT ^ r  v t  ? z ^ r  «jt  
5TRT I %  JIT? 5 R > R  Hf? W  W  
•rrft i * a  s t ?  f  i
«n p «rc v w i  <p?t ancrr f  ft?
WRf f,*J*R  trf^RT |  I U5 T̂5T
i t *  I  i f « n t f i r t t  f t f N R T  i w r  * 5 r  

I  ft? *  ? ff ’ ra n  * t  * r w  
>rj[ |  ft? fsro % 5sft*r wrrer 4twrc 7^
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ufr {> i^nr wpr «r wt  itarr
11 *  *n*WT j  jfar urR^sr 
^»nr, fcflfsr m tofi <w rtvr «»i 
w fr 5*r* wrortftl',
«rtfa$?*nft i s r a r i a f t r f l r c ^ v P O T  
•nflprt tar $ i ?ft ^ t- 
i f r l W f  % £  i m i
wpr s»n* *rra# ^  $ fa  ?*r *tr 
y m : i

5*5 fo r **  ^*}ft «Kf*nr»f
ginhfr sufrtw »nfinrr Tfeff $
aY ^ > n W  *  an% $
efk^pff qTW*f^P i #twf 
%  f a t f t  *  * i *r  a r m  a n f «rr
inw «ftM i A «F̂ rr fa
wn* Tft ?rr? 4 f a r ^ t  znpmr $ 
*rtr # «rtf *r?rar f̂ *fwr «f t  ^r faer- 
»rrpr frHirfyrt * ^  iftr «<si^ 
*fa> < Ff...........

TOOT* »l^pr:«W^pfV^T^WRr
#  *Rt ^qiftnfHsr W&  $ ^ f f a
«a rs r1*r ^ r r t  f  ?

t f f t a  n «  *t© f i w O  : * jt t« « v  
<ftrar % ¥ t ^  jrf? * # 1  eft tnft ^
1 J 5 T V T  ? ft *r ^ P P t  M^T'H'JI
«m r f z n »  %  ?fl*r ?ft ^  arrc 
*m .........

Hivftll ITWFl : QVifrB
*fcf 3311 ?

H H I  IT *  *n® T W T n  : vfHpn

i #  « m  1 1

^ftw it * wo M  : tn r nr
i w to f te t $*ra‘*?*l'hvw fw  

$ fa * rv W ? r t3 snft * r m * t o r f a f c i t  
w-N> iww vnr *f fa?rtV ftfliv ft %w 
|  ^ [ t  v?f f  i anr fcrt
i f t a r  sftaro^PT srtfogr 

si«Fnr f<wtaTfanrfc«riffa 
q?3r afft * r *reu t$ st

*ftr«arafti*rcRhr
f t t w  wrr *rftr ^  1 t m  

fa  w  ?rTf % ^ w r t  «ftr 
% anrar *r? ?nm fa  * #  v tf

jj^ vw v; yppr  ̂Jmft m r 
K^?r t̂arT fm w  I r t  fa  t w f ?  t  €n? 
«*w^r in n rq T ^ T T ^ f
irtr «ipr ^hrr i

Report of the Indian Railway Dele-
gation to the Soviet Railways and 
other European Railways ^ qr ,̂ <|7

T srarv <ra^ir^*r # arerfiwrr^:

"Long distance passenger trains 
run with 14 to 17 coaches totalling 
up to 900 metric tons. A punc-
tuality of 99 per cent, for long 
distance trains, and 100 per cent, 
in the case of suburban trains is 
claimed by the Soviet Railways. 
Detailed figures of this perfor-
mance are not available, but from 
the journeys performed by the 
Delegation it can be stated that 
punctuality must be good as aK 
the trains arrived at the destina-
tion to time.”

^ k f lR fr  f t f ( w fo r
w*nr *t$t 5  nTi«f <nnniY w  v r twr 

I  I

#  « iw w  : lwr wt ^  ^
W rf w T  w w w i

acnfftw KfW : ^pRf
^fhr ?
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y it*  m e R w rtt: % ir t

brr* * *rwt eft «*# fafri 
%fa* f*  i?tf «fnraT |  ft? w&ft fcr
*  <bp[ u ? «  % *rfnr* lr *> mrr
v  « ta  jjtrff % t r # r  «pit *r * $  
vWtPfir vannmr,
ifk«nT *flr w i  3r *?r t  wPwf
^t <mr fa  «m?n t o r :
Ti»?f 1
^  v r i  M»0 w fw  JRfflr v*  «T*fl m f*  
\ l  wft tit v m f t * w k ^ f * r

smfa ^  i tflr ^
f ^ ! [ m ^ f ^ 5 f t » r r ^ t 1sfhsr^t 1 1 * f t  
W f  * 5 t « r t w T f* r J p r fa  r * r  tit v m x  
1  *fa7fcti arrow #  Sr tftfor i 
*f ift s*rtf % «r^r ft >m *t 1 %fa*r 
fRifcnfa w  # fagsft
'BfnrJnjftr *re «rsft fa  *w ^t*r 3*  
# » p R r « i!3 ^ s R r a T ¥ ^ t f  1 w rftrcviT 
«Rr| «ft \ \ l i  tit WRT̂ t % *K »ft 
f* r  ?ft»r «pr^t srcwfft w  *ftr  #  v r  7$
I  i *  W  ^FTT Sfft TOT fa  ŜT* t
*j*r g*re gtrr f  1 frw ifkgt v fav
*  * r f  {  « r t r  * f *  : w  s fr n r  i t r  i  1
t  v r  $  iff v n x  t o t  fa  fW t
HgW4 *  ^hpr wnNr f t
«nft «ft %far arft tft bro mro fircr- 
t f f z F *  $ ?  1 * f  ift srnr
|  aft fa vrfa j* g «ftr 3*r *t it vr 
«rft <rc vr^t «ftr »fir *ft gf $ 
W r  w  ftfwit % ti'*iw 
w frw ff % mwy  fri#  «pn*nr t t  «rwr 
w  v r  *mrr |  w ffa  w f  
^ r u i R r ^ M  J f t f l r p r | u »  

t  «w ft? *Nf ^  «rt f*nt 
^  ?ft*r t  %fa «fter$w 
irpr «nc wt wi t  #  fci*
^nrw *rtt w ^ » r« n « r  «»wTti t m  
w t <wf f  j*  f*rrr ft ?lt ♦ 
v i f i r  f% wwf f i t  i j n t  | w  ( 1

qgfoflw i x  t» rt ^  
* ritw ftv v p * T  m i  fa*rr #  
t o w  f  fa  w  iprfaffor ^  «rro f  
«ftr W rftort vr & *  «ftr h*w 
«nc ? w  <rflr <fa H*nr «it 
«R <^RT $frfV ?TO! 1 1  fPFT WB $  ;
■Ft «m »rn?€t * r  <tftr d^itar 
^  u ft 5 ^  «F»f. «ft f t  arrt ?fr 
wftw «n?r.f *ft*r ^  1

# « n r t f n r c f * * : T f T f * f w  
< fe  % ®njt fa  4  b i t  $ifaftrcf spt ^  

fa feW *  wftv w ftw  >R Tfr 
j  f a  f * r  «rt»r e n j f f v  sjfin «nrr «r  j j f  

fa  \w  $  gjnT vttK <% 
f u r t t t w f e s t  *tK f W « n :  
t o  1

Raja Mahendra Pratap: On a point 
of order. I think my hon. fnend 
could have said in simple words that 
it is all due to the Congress party.

•

Mr. Deputy-Speaker: Order, order. 
Members should first appreciate what 
a point of order is. The discussion 
before the House is on the late run-
ning of trains and failure of Railway 
staff to keep to scheduled timings. I 
have got about 14 names and there 
might be others who are yet to givs 
their names. So Members would 
appreciate how much time each Mem-
ber would get.

14.58 hi*

Shri Ferae Gandhi: Mr. Deputy- 
Speaker, replying to a cut motion on 
the late -running of the Grand Trunk 
Express in February 1948 the then 
Railway Minister, Dr. John Mafha l 
aaid:

"I fixed fairly early targets and
I am going to do whatever I can 
to see that these targets am 
observed. Since it is going to take
•  little time—and that is my view
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[Shri Feroze Gandhi] 
of the position—it would be dis-
honest on my part to My, as Mr. 
Sidhwa wants me, that within a 
month I am going to set the posi-
tion right I am unable to do that 
These things take a little tune. 
All that I can promise Is that I 
will see that the time is as short 
as possible.”

Mr. Depu ty - Speaker, ten years later, 
Shri Jagjivan Ram, fifth in order of 
succession, has this to say about the 
late running of the Grand Trunk 
Express:

’The history of the Grand 
Trunk Express and its punctuality 
is well-known to all the hon. 
Members, and I cannot assure for 
some time yet that we can 
guarantee punctuality of the 
Grand Trunk Express.”

Now I would like the Railway Min-
istry to reconcile these two statements 
and let us know whether ten years is 
"little time” and what Shri Jagjivan 
Ram means ten years later by asking 
for “some time”. In the meantime, 
i.e., in the last ten years, we have 
•pent on track works between Delhi 
and Madras a sum of Rs. 641 lakhs 
And on line capacity works Rs. 1,416 
l&khs—the latter work would include 
signalling etc.—a total of Rs. 2,05T 
lakhs. Still we do not seem to have 
got anywhere.
U  hn.

His Deputy Minister, Shri Shah- 
nawaz Khan, replying to a question by 
my hon friend, Shri Harish Chandra 
Mathur, said with regard to what Is 
being done about running trains 
punctually-

“Officers responsible do exercise 
proper vigilance.”

He went on to say further:
"General Managers were asked 

to la tn A  a very special drive to 
MMprove punctuality.”

Thfe is aB very encouraging but I 
wmtfd like to read out to you what

these officers do when they go out <ss 
tour and how the General Manageit 
have been asked to fcxerdse v ig ittttl 
as also how their orders are treated 
by their subordinates. 1 will read 
out a very spicy paragraph from a 
particular Railway report:

"On our visit to a certain Divi-
sional Headquarters, we found 
that the Divisional Superinten-
dent had personally issued circu-
lar instructions to his Divisional 
and Assistant officers and to Us 
Inspectors to conduct a prescrib-
ed number of night inspections 
every month. We were, however, 
surprised to find that some of the 
Divisional Officers had completely 
neglected the instructions and 
with the rare exception of an 
officer or an Inspector no one had 
conducted the prescribed number 
or anywhere near t!\e prescribed 
number of tours. The scale laid 
down for these inspections by the 
Divisional Superintendent was 
most reasonable and the matter 
that struck us most was that the 
Divisional Superintendent had 
taken no notice of the fact and 
was indeed completely innocent 
of the knowledge that his specific 
orders had been dealt with rather 
chevalierly by supervisors at all 
levels. With impunity were the 
inspections neglected "

I hope the House will not mind ffcfc 
militant language. It was written and 
signed by the same Shri Shahnawua 
Khan.

What do these officers do wtafc 
they go out on tour? How do thqp 
carry out inspections? Let Shri 
Shahnawaz Khan describe It. In p M  
47 of the Railway Accidents Bnqubf' 
Committee Report, he says:

"At another Divisional Head-
quarters, we called for the travel' 
ling allowance Journals of the 
Divisional Operating Superinten-
dent for the whole year lM t. IVfc 
found that in the month a t *•»-



nary he left his ofllee for three 
days accompanied by the Inspec- 
tor of Special Trains and the 
Government Inspector of Rail- 
wsyi. In February, he stayed put 
throughout in his office. In March 
he went out for two days to 
attend a meeting of the Chamber 
of Commerce. April was again a 
month of no movement. In May 
he moved only for one day to 
attend a court of law and inciden-
tally also inspected a station. In 
June he was out for two days for 
inspection and in July he did not 
go out at all. Thus over a period 
of seven months this Divisional 
Officer holding an important port-
folio conducted practically no 
inspections and evidently his 
Divisional Superintendent was not 
perturbed about the state of 
affairs.”

Ihis is not what I have to say. These 
are the words of Shri Shahnawaz 
Shan, the Deputy Minister of Rail-

It is not so easy to deal with this 
question of punctuality. There is no 
published material on the subject 
Therefore, we have to rely more or 
leas on questions and answers given 
in the House, a sample of which I 
have Just read out.

There are different aspects of punc-
tuality. One is, as my hon. friend, 
Shri Tiwary said, the punctual arrival 
of trains. Trains should arrive punc-
tually . The other is an aspect which 
was pointed out in 1948, i.e., ten years 
ago, by a prominent Member of this 
House, Shri Ananthasayanam Ayyan- 
gar. This is what he had to say in 
February, 1948:

“May I ask the hon. Member in 
charge why even at the starting 
stations delay is caused both at 
Delhi and Madras?"

Of course no answer was given.
I twfy here that on the 2nd 

October, ltBS, i.e„ ten yean later, the

m m  DiMuMian re Late Running o / 2730
Trains

Kalka Mail left Delhi at 5.85 in the 
morning. It is supposed to leave at 
22.00 hours. A train which is sup-
posed to leave at 10 o’clock in the 
night leaves at 5.35 in the morning. 
It is really strange. I just cannot 
understand it. I tried to understand 
it. I asked people. I tried to fathom 
why it has happened, but I do not 
seem to And any explanation. On that 
particular day there was fair weather; 
there was no summer and so there 
could be no water difficulty; the staff 
were on duty; it was October—nice 
and cool . . .

An Hon. Member: Engine trouble.

Shri Feroze Gandhi: . . there were 
no breaches on the line; no monsoon, 
but this train left at 5.35 in the morn-
ing, which is more or less its arrival 
time at Kalka. I would like the hon. 
Minister to give the House an expla-
nation as to how this happened, why 
H happened and what action has been 
taken to put things right. .

Another aspect of punctuality is 
that it is a continuously deteriorating 
percentage. In the last six years, it 
has been steadily going down, not 
improving. The causes as stated by 
the.Railways fall into certain cate-
gories which are mentioned in the 
Annual Reports of the Railway 
Board. These are:

“Punctuality deteriorated due 
mainly to the impact of the mela 
and pilgrim traffic, heavy rains, 
breaches on the lines and high 
incidence of alarm chain pull-
ing."

You will find that year after year 
this paragraph appears in the Reports 
of the Railway Board. It is the same 
paragraph year after year. I do not 
thfofc there is any change except one 
year when I find that the Avadi Cong-
ress affected the punctuality of the 
passenger trains right through the 
year. That was in 1954-55 Annual

2 DECEMBER 1988
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Report. Therefore, nicely and square-
ly, the Bailway Board put the blame 
on the shoulders of the hon. Minister 
himself saying, “It is your Party 
which is responsible. What can we

The general causes we will have te 
take up separately as it is rather a 
complicated subject However, the 
causes are the same. If a question 
comes up in the House during sum-
mer, it is water d'fficulties and the 
staff is on leave. If it comes during 
the monsoon, there are breaches on 
the line. If it comes during winter, 
there is a very interesting .explana-
tion, which I shall read out. What 
happened during winter? This is 
again what Shri Shahnawaz Khaa 
says.

Shri Naushlr Bharncka (East Khan- 
desh): Seasonal explanations!

Shri Ferose Gandhi: On 15th Dec-
ember 1954, Shri Shahnawaz Khan 
aaid:•

“The fall was mainly due to the 
special causes operating about this 
time every year, viz., overcrowd-
ing and consequent excessive 
alarm chain pulling during the 
marriage season.”

This is the explanation. Anything 
seems to be handy. I should have 
thought that during the marriage 
season newly married couples would 
iik» to be left alone rather than pull 
alarm chains and invite the attention 
of the entire railway administration.

Mr. Deputy-Speaker: That is why 
they pull the alarm chain so that the 
overcrowding might be lessened.

flkd Pem e Gandhi: Let us take 
Manner months first

When *this question was tabled, it 
was with regard to summer months 
and punctuality going down. Shri 
Shahnawaz Khan and the hon. Minis-
tar both of them explained to toe 
Haase that la the summer, conditions

l » t Lata jttm ntaf of 
Trofcw

are bad, water salinity in the 
division, staff going on leave. Very 
good. We accept the explanation m  
the Speaker asked us to do. But I 
fail to understand this 
when we separate*the punctuality 
percentage of mails and expresses 
from the punctuality percentage of 
slow moving passenger trains. Let w  
see what happened on the Eastern 
Railway, where salinity had occurred 
and staff was on leave. We will take 
the worst months. The figures are ot  
the Railway Ministry. We take the 
month of June. The punctuality per- 
centage of slow moving passenger 
trains was 75:5—in the month uf June 
on the Eastern Railway. The punc-
tuality percentage of mails and 
expresses was 60 per cent., that i l  
15*2 per cent. less. On the North 
Eastern Railway, the punctuality per-
centage of 79* 7 per cent, was main-
tained on the slow-moving passenger 
trains. The punctuality percentage of 
mails and expresses was 38*3, that i t  
minus 41-6 per cent ‘ On the South 
Eastern Railway, the punctuality per-
centage of passenger trains was 79*4 
and the punctuality percentage of 
mails and expresses was 38’3, that is, 
29*6 per cent. less. If the House 
wants, I w;ll go on giving figures. 
You will find there is some peculiar 
reason, known best to the Railways 
themselves that the punctuality per-
centage of passenger trains is much 
higher than the punctuality percen-
tage of mails and expresses. On the 
Eastern Railway, may I ask—I do not 
know which Minister is going t* 
reply; I hope both the Senior Minister 
and the Senior Deputy Minister will 
not pass on the baby to the new man.

1he Minister ef Railway* (8 M  
Jagjivan Barn): No, no. The Daputy
Minister in charge will reply.

Shri Fereae Gandhi: X would like 
to have an explanation for this 
because the Minister aaid that it was 
due to salinity. Salinity affected, may 
I know, only the mails and ezprwM f 
Wat some bad water used for maife 
and expresses *°d some special wrtfc;
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Inr the passenger trains and saline 
water was put only into the mall 
gogines?

Shri Jagjivan Bam: Salinity affect-
ed only in the Sealdah division.

Shri Ferose Gandhi; Sealdah would 
come in the Eastern Railway or 
South-Eastern?

Shri Jagjivan Bam: Eastern Rail-
way.

Shri Ferose Gandhi: Then, staff 
was on leave. Did the staff of mails 
and expresses only go on leave? What 
happened to the staff of passenger 
trains? This explanation has become 
A little too hackneyed: wa er difficul-
ties, staff on leave. It must affect the 
punctuality equally. The results 
seem to show that the thing is quite 
the other way round.

Mr. Deputy-Speaker: Probably the 
explanation would be that the fast 
trains are almost running to their 
utmost capacity.

Shri Ferose Gandhi: I will accept 
that when you become the Railway 
Minister.

Mr. Depaty-Speaker: I do not
know; 1 will not say.

Shri Ferose Gandhi: We will come 
to the next argument. Breaches on the 
line. July, August, September have 
been the worst months. They are 
monsoon months. Punctuality, accord-
ing to the Railways, should be poor. 
In the winter months, November, 
December, January and February, 
these are months of fair weather, very 
few breaches on the line, the staff has 
come beck from leave, there is no 
aummer, and good water is there. Let 
m  compare July with November. In 
(be month of July, the punctuality 
percentage was 78 on the B.G, The 
number of breaches on the track went 
28. This is from the Report at the 
Railway Board, VoL I. The major 
hreschas are given; but it is an indi-

cation. It is 78 per cent, in July, St 
breaches. In the month of November, 
when it should be better according to 
the arguments advanced, the punctu-
ality percentage is 78*7 and the num-
ber of breaches is me. It has coma 
down. In the month of August; punc-
tuality percentage has risen to 79:1, 
and the number of breaches is 28. In 
the month of December,—fair wea-
ther, staff has come back, all these 
things are there—punctuality percen-
tage drops to 75*7. The number at 
breaches is zero. In the month of Sep-
tember, the punctuality percentage is 
78*9 and the number of breaches ic
12 In the month of January, the punc-
tuality percentage is 77*5, again a 
drop. The number of breaches is zero. 
When there are no breaches it appears 
the punctuality goes down. When 
there are more breaches, the punctu-
ality improves at least according to 
the figures of the Railway Ministry. 
These are figures of the Ministry 
themselves. With regard to summer 
and monsoon, all the arguments seem 
to work the other way round.*

With regard to winter, going 
through all the questions and answers 
for ten years I have not been able to 
find any explanation. Except for the 
marriage season, there is no expla-
nation and I have not been able to 
understand the explanation. Probably, 
the Ministry may think of something 
else.

What is punctuality? How is punc-
tuality defined? Yesterday, the Speak-
er arrived two minutes late in the 
House. Probably he was held up at 
the Great Place by a policeman. Ac-
cording to the instructions issued 
by the Railway Board, on the basis 
of which this percentage is calculated 
tiie Speaker arrived in time. He was 
not late. I will show you how. This is 
how punctuality is defined. A train 
not losing time Is to include all mail 
and important through-traina termi-
nating right time. This means that a 
train is said to have arrived punct*-
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'iOJUr if it terminates right time. In a 
thousand mile run, it may be one or 
taro hours late. Shri C. D. Pande 
should know on the way some connec-
tion may have been missed and pas-
sengers put to inconvenience; but it 
would not be reflected in the punc-
tuality percentage as stated by the 
Railways. The Railways have a very 
special advantage. Look at the advan-
tage in statistical compilation. A train 
runs from Delhi to Howrah and it is 
late by half an hour or one hour by 
the time it reaches Kanpur or Alla-
habad, and then it makes it up. 
Everything is all right because it has 
terminated right time.

There is something here, which I 
must explain. Here is an explanation 
how the compilation is to be made. 
Look at the margins that the Rail-
ways keep to themselves. “Train F 
starts right time on homeline and it 
is delayed 30 minutes en route at a 
junction with a foreign line";--that is 
the policeman who stopped the 
Speaker—“due to waiting for connec-
tion with a foreign line train, it ter-
minates thirty minutes late."

"Hiis train is not to be considered 
to have lost time." If you can make 
head or tail out of that, if the House 
can make head or tail out of that, 
they are welcome.

With regard to the time-schedul-
ing of all trains, during the regime of 
Dr. John Matthai, the Railway Board 
end the Railway Ministry both 
thought of a new idea: these trains 
refuse to run punctually; let us do 
something. So they extended the 
running time of almost all the trains 
by two hours, four hours, one hour, 
half-an-hour, according to what they 
calculated. In spite of that, today, 
w« And that, even after these trains 
have been running an an extended 
ttan  schedule; the trains are not run-
ning punctually. I hope the hon. 
Minister will let us know the ex- 
pllMtion far this particular decline.

Proper maintenance of rolling stock 
would go * long way to improve 
punctuality, because, it rolling stock 
keeps failing all the way along, it is 
going to upset the schedule of punc-
tuality. I shall illustrate how roll-
ing stock affects punctuality by read-
ing out from a report of an accident 
made by the Chief Government Ins-
pector of Railways.

The accident took place between 
Chanpatia and Bettial. A passenger 
train was involved in it, and it was 
passing over a girder bridge. “The 
storm ripped up the roofs of three 
passenger bogey carriages, the wood-
en framework of which had been ex-
tensively pock-marked with screws 
and nails due to repeated removal 
and re-flxing of roof sheets during 
periodical overhauls.” You can under-
stand when the roofs of three passen-
ger coaches blows up and the train 
is on a bridge how unkind it is to the 
passengers sleeping in it at night in 
the upper berths, to see the sky- 
above and the river underneath. The 
Government Inspector of Railways 
found that this accident was entirely 
due to the negligence of the work-
shops, and if the coaches had been 
overhauled properly, this might not 
have occurred.

I would like to explain another as-
pect, how goods trains can upset the 
time schedules of passenger train* 
if they are not in proper condition. 
If the wagons are not properly ser-
viced, not properly attended to, and 
if the train fails on the way and oc-
cupies the track, the passenger train 
that comes from behind has either to 
slow down or stop completely.

It is very surprising to And the kind 
of train examination that we have, 
and the kind of trains that are passed 
as fit to run. I shall read out from the 
Railway Accidents Enquiry Com-
mittee Report a description of « par-
ticular goods train and the condition 
in which it was allowed as fit to 
travel.
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First wagon: 4 truu  bar (plit 
pins defective.

Second wagon: 2 buffer socket
bolta loose.

Third wagon: Truss bar nut with 
syphon pipe-clip as washer.

Fourth wagon: Truss bar split 
pins defective.

Fifth wagon: Brakes completely 
inoperative.

Sixth wagon: One brake plug 
worn out and two buffer 
socket bolts loose.

Seventh wagon: Axle guard
sufficiently expanded to get 
out of the axle box grooves.
(It is a very dangerous thing 
in a wagon or a coach).

Eighth wagon: Brakes inopera-
tive.

Ninth wagon: 3 buffer socket 
bolts loose.

And so it goes on.

If we are going to allow trains like 
this to move, then I am not quite sure 
what we are doing with our train 
examining staff. I have travelled, 
just as all others have travelled, and 
I have found occasionally that a train 
has to be delayed because a coach has 
to be removed due to a hot axle after 
it has travelled hardly a hundred 
miles. I am sure this kind of thing 
can never happen if train examina-
tion has been properly and effective-
ly done.

Lastly, I would like to mention 
something which I forgot. Besides 
summer, monsoon and winter, there 
is another cause, i.e., the heavy inci-
dence of alarm chain pulling. 1 
have got the figures for 1954-55 and 
1 And that there were 43,295 oases of 
alarm chain pulling. This works out 
to about US a day. We are running 
4£0t passenger trains a day. Hay I 
ask whether this is a good enough 
explanation? Four thousand trains

Late KwaUng of ftnfc 
Trains

are running every day, and 118 inci-
dents of alarm chain pulling do not 
seem to me to be very high to justify 
the continuously declining percentage 
of punctuality.

The heaviest incidence of alarm 
chain pulling was on the Eastern Rail-
way, not on the North-Eastern—I do 
not know why it has got such a bad 
name. Out of a total of 43,295 cases, 
13,578 alarm chain pulling incidents 
took place on the Eastern Railway. 
The North-Eastern Railway was a 
close second with 11,225 cases. You 
will find that the Western Railway,, 
which has the cleanest record, report-
ed only 418 Incidents. What has hap-
pened on the Western Railway? Has 
punctuality improved on the Western 
Railway? Has it improved in all this 
time?

Therefore, my fear is that these 
explanations which are given to the 
House are not justified. There is 
some other cause, there are tome other 
reasons. I do not know them. 1 »w 
not a railwayman, I am not an 
engineer, I do not know anything, 
about them. I think the causes are 
quite different from what the railways 
seem to advance from year to year.

That there is a general fall in effi-
ciency, there is no doubt I know a£ 
cases where station masters are afraid 
of their staff. They are really afraid. 
There is general indiscipline. I do 
not say only the workers are to 
blame. I have already read out to 
you what officers do. It appears 
both officers and staff have somehow 
gone, what we call in Hindi, dheela.

15.26 hrs.

[Panmt Thakcr Das Bhargava in the 
Chair]

I have a suggestion to make to the 
Railway Ministry. In the last six 
years punctuality has been continu-
ously going down as I stated. My 
suggestion is: let there be a commis-
sion of enquiry. I am a great believer* 
in commissions of eiufuixy, even

s D a c a u s m  itsa
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..though their reports are kept secret. 
I think that such a commission or a 
committee may be appointed in which 
railwayman should be there. The 
Railway Board Members could be 
there; some Members of Parliament, 
if you do not mind, could be there. I 
jan qu<te sure that if this work is 
wen trusted to a committee to go into 
the real causes of unpunctuality, it 
would be able to come to certain con-
clusions, and it would be good both 
lo r the Railway Ministry and for the 
.public generally, beacuse it is good 
that the public should know the 
causes. Four million passengers 
travel every day. Every 24 hours 38 
lakhs at people are travelling conti-
guously. It is in their interest, and 
also m the interest of the Govern-
ment itself, that the causes of this fall 
in punctuality should be made known, 
should be found out. I am qufte sure 
that if the hon. Minister agrees to 
appoint a committee, we will know 
the real reasons.

Shri A. K. Gopalan (Kasergod): 
"We ar£ discussing the late running of 
trains. It has been pointed out that 
the reasons given by the hon. Minister 
several times are not the real reasons. 
Not only are trains running late. 
When they reach the destination, 
trains also start late. So, there is late 
running and running late. Both things 
are there.

None of the reasons given so far, 
vis., severe summer, salinity of water, 
alarm chain pulling, heavy rains etc., 
suffice. I think there are some other 
seasons why trains also start late. I 
shall, however, not go over the points 
whicfe have been very elaborately ex-
plained by the hon. Member who 
spoke before me, to show how there 
to absolutely no punctuality.

Jt bad been stated ten years ago 
that the punctuality of the Grand 
Trunk Express would improve, but 
we know that the hon. Railway Min-
ister has said in the Budget session 
feat its punctuality cannot be lmprov- 

* *  some tim e In this connection,

I have only to point oat what the 
Estimates Committee have i***m la 
their report;

"The Committee was rather 
/surprised to know that even on the 
main route over which the Grand 
Trunk Express passes, there are 
sections containing non-in terlock- 
ed stations which require the 
trains to be slowed down to ten 
miles per hour while passing 
through such stations. The Com-
mittee desire that the earliest 
steps should be taken to make 
such stations fully interlocked.".

As far as the implementation of this 
recommendation is concerned, like 
railways have stated that they have 
interlocked some stations. But from 
our experience we do not find whe-
ther anything has been done over the 
route over which the GT express 
passes. It may be that five or tea 
stations may have been interlocked 
but we find that generally it had not 
been done.

The last suggestion that was made 
by the previous speaker was that 
there should be a commission of in-
quiry. He also said that even if the 
decisions are not implemented, let 
there be a commission of inquiry. I 
do not disagree with that suggestion. 
But the Estimates Committee's report 
has very definitely pointed out that 
there is no question of the appoint-
ment of a committee or eommissioa 
of inquiry, because even the recom-
mendations of the previous Inquiry 
committees have not been implement-
ed. I do not want to read fully what 
they have stated. But at page 44 of 
their Thirty-third Report, they have 
stated:

"Even though the same com-
mittee has recommended that the 
railways should obtain recosds of 
the condition at track by the use 
of test marks or instruments twice 
a year and that the annotated 
records should be in the hands of 
the permanent way supervising
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staff expeditiously, not much 
progreat appears to have been 
made.”.

4%ere are many other recommenda-
tions in respect of which also it is the 
same story. So, while even the recom-
mendations of the Estimates Com-
mittee are still to be Implemented, 
there is no point in having a commis-
sion of inquiry. II only those recom-
mendations had been implemented, I 
think there would have been some 
kind of improvement, but, unfortu-
nately, that is not the case.

As far as the late running and late 
starting of trains are concerned, the 
reasons that have been given do not 
count much. My information is that 
there are certain other reasons why 
they are running late. It is said that 
the largest number of engine failures 
was in 1956-57. There is no proper 
maintenance, and there are no proper 
repairs, and as a result, there are also 
accidents. Besides, there is no pro-
per supply of spare parts also. It has, 
in fact, been admitted by the Ministry 
also that there is shortage of spare 
parts. When the engine is on the line, 
and the man wants to start it, he finds 
that there is something wrong either 
with the boiler or some other part; if 
he wants to repair it and set it right, 
then he must have spare parts for that 
purpose. But the spare parts are not 
available either from the loco sheds 
or from the other sheds. This has also 
affected operational efficiency. And 
not only that, there, is also delay in 
fulfilling the indents. When the man 
finds that the engine cannot move, he 
somehow sets It right and the engine 
•tarts, but after running for some 
miles, the engine suddenly stops. This 
is because the people do not get the 
spare parts for a long time. The short-
age of spare parts and also the non- 
fulfilment of indents also cause delay.

Ik t third reason Is that there is 
considerable increase in foods §s well 
as passenger traffic, but there is so

corresponding increase in the number 
of workers required to handle them. 
There are more trains both passenger 
as well as goods, but there are not 
enough people to handle them. Where 
117 people were there to handle it, now 
only 75 people are there. Due to the 
heavy overload of work, there is no 
time for them to do proper checking 
and to see that they are in a perfect 
condition. They just hurry up and 
take the engine to the line, and that 
is the reason why they are not able 
to keep the engines in perfect condi-
tion. This is also another reason for 
late running of trains.

During the last Budget Session, one 
hon. Member had pointed out that 
there must be some job analysis, and 
this must be undertaken in all seri-
ousness. But that was not done. Con-
sequently, there is delay in fulfilling 
indents for spare parts, which again 
contributes to delay.

Then, I would point out that the 
number of trains has now shot up to a 
big figure, and they can run ̂ perfectly 
and safely only if the old system of 
working is done away with, and 
appropriate modern systems are 
introduced. Under the old system, 
there is longer detention of trains at 
the stations. The trains reach near 
the station, but they are not able to 
reach the platform. This also contri-
butes to delay.

Apart from the various reasons that 
have been advanced such as failure of 
the engine on the way, failure of 
rolling-stock, derailment and blocking 
of the track, under-staffing in certain 
sections, there is also another very 
important reason which has not been 
referred to so far, and I would like 
to deal with that mainly.

The Estimates Committee have stat-
ed in their report:

"The machinery in the railway 
optTyttnM is essentially human in 
character, and unless the hunsft
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touch is deliberately maintained, 
the administrations must become 
impersonal and much of the good 
work which follows from a sense 
of traditional loyalty would be 
lost if the rank and file neither 
recognise nor are recognised by 
their top officers.”

The most important thing, therefore, 
is the recognition of the rank and file 
by the top officers and vice versa. But 
this is lacking. That is the reason 
why there is no discipline. It is true 
that in some sections, there is lack of 
discipline, and the efficiency is also 
less. Why is the efficiency less? X 
have already pointed out the reasons 
so far as the lack of efficiency in 
regard to engines and other things are 
concerned. But the main thing is the 
recognition of the human value, and 
that is lacking.

The Kail Flash, which is the official 
organ of the station masters and assis-
tant station masters, has quoted 
authorities and then stated:

"Today, it is termination of the 
services of the employee in the 
name of prevention of accidents.
Do these removals help either to 
eorrect the staff or to prevent 
accidents? The answer is, no.
They only serve to infuse a fear 
complex in the other staff. They 
widen the gulf between the staff 
and the officers. On the one hand, 
the railway loses the services of 
a trained and experienced worker 
on whom much has been spent”.

There are no joint committees for 
discussing the various problems. When 
ibis suggestion was made last time, 
the hon. Minister said that the rail-
ways would implement it, so that all 
those who worked in the different 
sections could come together and dis-
cuss. One might say it was because of 
engine trouble; another might say it 
was because of signal trouble and so 
on. They can discuss together and 
eome to an understanding as to where 
the difficulty lies. But we find that
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these joint committees are not func-
tioning. Besides, what is happening 
is—and the station masters and assis-
tant station masters have given so 
many instances—where they point out 
the difficulties, instead of it being 
seen whether their report is correct or 
not, they are punished. I want to 
give the example of the assistant 
station master of Ghaziabad. Eight 
months ago, he pointed out to the 
authorities that the old system of 
sending memo in the form of a line 
advice book should be changed and 
arrangements made early to commu-
nicate this information electrically to 
see that the platform over which the 
tram was to be received was clear 
and free from any other obstruction. 
He gave an instance. He said that 
when this information was sent under 
the present system, by the time the 
information came the train also came. 
So he suggested that this information 
should be conveyed quicker by elec-
trical method. What happened when 
he gave this suggestion was that he 
was transferred from that post to 
another and then his pay was stopped 
for two months. Then he had to file 
a case under the Payment of Wagee 
Act. Now he has been suspended. So 
when an assistant station master 
really wants to do his duty sincerely 
and makes a suggestion to that effect, 
due to the increase in the number of 
trains always on the line, his pay is 
stopped and he is suspended, instead 
of either acting on the suggestion or 
telling him why his suggestion could 
not be implemented.

If this is the sort of attitude 
towards the employees, it adds force 
to the statement of the Estimates 
Committee that as far as the railway 
is concerned, it is the human material 
that counts and is important and con-
fidence should be enthused in them. 
A human attitude should be adopted 
towards them as tar as their demands 
are concerned so that they can do 
their duties properly. But here when 
he wants to faithfully do his work, ho 
is punished and sometimes dismissed.
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There is another ease, a case of a 
ticket examiner. Be has to report 
about chain pulling and other things. 
There was a ticket examiner who was 
travelling in the train to Cochin Har-
bour. Be saw a certain officer travel-
ling, in first class. There was a lady 
in the same compartment but with t  
second class ticket. He met them at 
Arkonam and asked them to pay 
either the excess or get down from 
the compartment.

At Olavakot, he reported the matter 
to the Station Master and the Rail-
way Police and sought their help, 
because one passenger was travelling 
in first class with a second class 
ticket. The officer told the ticket 
examiner that he would pay him 
‘something’. But the ticket examiner 
refused and said that he should pay 
the excess. The matter was reported 
to the Station Master at Olavakot Of 
course, the excess was paid. But in 
the process, the train was late by five 
minutes. The ticket examiner was 
•charged with delaying the train for 
five minutes and now his promotion <s 
.stopped!

How can the ticket examiner, a 
young man, who wants to do his duty 
and prevent Iosb to the railways by 
people travelling above their class, 
continue to do his duty faithfully if 
this is the sort of treatment meted out 
to him? In fact, a charge is levelled 
Against him that he delayed the train 
for five minutes and his promotion is 
stopped on that account.

As for as the Southern Railway is 
concerned, I do not want to go in 
detail into the question of recognition 
of the unions. There is no oppor-
tunity afforded to the representatives 
of the railway workers to ventilate 
their grievances. Instead, they ask 
the workers to represent themselves.
I went to the General Manager with 
other people when there was a hunger 
strike by Shri Nambiar. a former 
Member of this Bouse, in connection 
wijh Hw grievances erf the workm.

Be said that the workers could repre-
sent themselves; but when the 
workers represent their cases, they 
are punished. So unless the worker 
is very bold he will not go and repre-
sent his case for fear of punishment

This is the main reason why 
workers think that even if they want 
to do their duty faithfully, even it 
they are loyal, even if they want to 
make suggestions for better working, 
there is no place where they can go 
and make their suggestions, there if 
nobody with whom they can discuss 
it. Once they report to the authori-
ties, they are punished and sometimes 
even dismissed.

So as far as the station masters and 
assistant station masters are concern-
ed, you will understand why they get 
angry, because when they try to 
improve the performance of the rail-
ways by making suggestions, they are 
punished; so it is not their fault. It 
is the fault of some one else. They 
are not able to see that the trains 
come and leave the station in time. 
When they point out the difficulties, 
instead of removing these difficulties, 
and effecting punctuality of trains, 
they are punished.

Regarding the Olavakot Division, 
there are so many complaints regard-
ing non-payment of overtime allow-
ance. For four, five, six or seres 
months, workers are not paid their 
overtime and other allowances. So 
naturally, they are not enthusiastic 
about their work. It is said that some 
officials are appointed to go into the 
question of arrears and settle this 
question. It was admitted by the 
General Manager himself that there 
are arrears and they are going into 
the question and settling i t  But I do 
not know how this will be settled 
even if some officers are appointed 
for this purpose, because geither is the 
worker directly approached nor is 
any representation favourably enter-
tained from him; if the worker makes 
a report he is punished.
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f t  A «Ffnr i* «wr «toc »rc #s«r(Shri A. K. Oopalan]
As tmr ma the ticket examners art 

eonetraed, they are the people who 
eheck ticketless travelling. But they 
have no house* to live, no rest houses 
and no places to stay during their 
duty. They cannot sleep even in the 
first class waiting room; they cannot 
use the latrines etc. They have to 
sleep on the platform. Then there is 
nobody to call than when they are 
asleep when they have to wake up 
for their duty. That is why we find 
that these people are missing from 
ttieir duty.

So far as the human conditons are 
concerned, they are human beings and 
they have certain difficulties. These 
difficulties must be removed. If hese 
difficulties are considered and remov-
ed by the railway authorities, there 
will certainly be a knd of organisa-
tion by which they will be able to 
understand the difficulties of the 
workers and enforce discipline. 
Otherwise, you can give the reason 
that it is due to salinity of water and 
so on and escape responsib lity for the 
unpunctuality of trams But certain-
ly if the* grievances of the workers are 
•ot removed, conditions will continue 
as they are and there will be no 
improvement.

«ft w m  (Trsnftrfr) : *nrrofa 
iftei, % Wt % % snr A
i$r n f $ 1 vti ftir, ^rr
w a r  *PT a ft  f*TT*T T^T
3 1  % ^  *ro<TT 11 to r  % 
f i n :  f t  * n r a r  s i  *  f a i  w r  s r ^  

f a l T  3T R T  ^ T f ^ ,  1 5 T1 T A ( R T

i t  5 s ?  l ^ R f t  j fi  W  f l  
f t  t  %  *rr«r % 3ft i t r t  wtii 

f t & r a i r  a r t  s r i t f r # *
f  i f e p f r  $ fa  5 *  * f i  f t  
t r a r  i 3 1  i f r  %  v r s t

i
#  »ft*r t& X  A  ItWHT ITglT |

\ « i  *  wrt A f t  isgiT i

y r c  s f t r  < f r r w w r  3r f o r  3*  
i f t v s r  f i  v s R fr  t  i q » f %■
i r t  i  ? f t i  i t t  i t s  «r i n r r r  w  T $ r
11 < pF*ft, $ r r 3 i i i $ f * T i T « ! i f a i s  
^ » V 5r  ^  stir «*i qr ISRft # IT 

qr qjaRft ft i A menr £
f«F *!§■ « f t r  5rt-TT?THT «T 
q j^ jfa r  f  %tn w j? r  %  v ^ r r f t  art 3 T  
A  v t * t  q n fc  £  f ^ t  | ^ r  % f i w  v r ? t  f  i 
^ri $ wjpr ^  qahrtft tft art w r 
q r  an%  f  f ^ r  *r f  i ? r  $  i
31 ? ftn f  O r i n  f t ;  e r n m  
a r w , « n fr  a *  $ f t  i g t  5$  i < r  
i t f t a r  f * r  f a  » k it  %  a ft  f r o v r c f t

t i iq ^ g t% ? r* R c ! tt i  w  *
*sr*q *fnr str w  qr srft qy* 
qnt 5 %t\* ^  qfr aift ̂ ftqrpr tt ?rm*TT 
qrr?TT qfen 11 Mt pr ^  A srw 
qsjT arrTT i  ? fn n i qrnnr srt^it fe lt 
afPTT ^  i crqr i t ?  <?m »r *m r *rr 
ft. JpTT fTfTT t 5»r f
f t c f t  1 1  « r t  * r r r  ^  w  ^  q ? n  
5HTR 2(ft t̂fssrw f t  |  fqr %^|frPT v f t  
$mr % i irt «fT «iq h vrft srarT ^  
f’p n  ^ i ^  q j  «rk h h w i  
sftqr t̂ % f a i  w?r f, p r  *  fa  
3*r «̂ t % fa* fsr
*rsnri arnfr, q̂*J t̂ aft ^  ^

# %r f̂t qpr »r| l̂ wr %
qfcqmwq *iif«*rr ^  %ttK it

fcd qjpw H»ft i A srwu u wq1 qfT' 
f t i  q ? ft  « w r i t  q.T?ft iT f^ R  f w  %  
3?r #t»ff qfr gfwn ft i w  s iii- 
z v t  *m  u rn ,  aftfa f t  gftnr-
5Rf ft I

«w A i«i|  ^wr §i % it* ̂  
q ^ prt n f m  j [  i « i i « t i r f i $ i T f c
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*  <tw rifrr Wtaft % fa* wrtr 
f  irtr arm̂f qr *ft % fat

**tfr f  I * *  fPPW n% |  f a  *
«pr q?*r iftr *n* «mr vzr fer *ra?fr 
f i  vft infr ?ft # qffc #  &rProntO 
$ ufr *r*ft vift t t#  for ft *>t fc<r 
« m  t f e ^ n r  t c  q j * ? f t  1 1  #  s f a r  
fww «nfc ?rt*r f  *ftr **r <t $ftraT vt
im  * t «TH TSMT *TffJT *fft ^RT 
* T { f S  f a  r r  qft m s i *  V T « f t f t  
« r t r  ^  m ti  q r  * n r  i i r t  *  
rftor i r  *rFfa*r qjprct y <ft s?r <ft 
fprafr *nv t t  fa n  fr fa r 

q ^ nTf o ff  qrr ^  q?r h tjp t t  
TWT % I *« *  WTt 4 *f?T % ftfsTff^PT 
fair w  |  jfrc ^  y ^ n r  fafa*zT 
STf*T *ft f*T*T VT *SHR «RTT 
H f t  3 3 W T  W T  I A =an??ir $ f a  &  
tf tf f  f̂a^TT % fa*  9 f  epgT 3THT 

| fa q f  ̂  3fa TO <*X I

«wr $ w r *'r ?
t o r  qfr r p r  * m  «p ? t s i f i i  fc, « * r  *> 
wft *  ^ r r  ^igni i fire^

*  a n r f a  *n*m  >ft *nw «jr <w r 

* tf 5»r(t *rn*t tfr «ft q r  q* 
<dk s r  *r «ie a ?  **rat ’ f t  i A «mr * t
«TRT *nj>pr WTRT ^IfcIT g I \%
«rrtt^r * t  4  an r w m  eft j j f  q^T ^ r  

f a  «rf «nf t  • **f fa**rc % 
*w  «re * fr  »rt i 
m frtr  * t  aw *»fr % o t* t tffar apft 
a t  i f t  *Fftw i*  «ic t  %s ift « 
%$ « T  V R flT  a w  #  ^  A ST ?W  W in n
vnr fa *r |?t m  *pft i ,  
wfaw far h t an?ft f , ftw  to *  
i t  fR T  qr*«T |  iftr ^  amft 1 1  

y i r # ^  •nDft w a f t  $  i q i w t f  1 1  
irtnc «w i f  f a if t  % <|£t a t sw 

# «  «ft i %ttK **tt nrit

f f f  % ^  fa  €»rerr |  fa  v w w  
irw  ?w wnw w c t X 
JTjrf ftwr aftfa gtr v t ^ ^ i 
f*r v r qftimr Jif f w  fa  »«wbt  vft* 
i f  wsT f t  n< j

3f t t r 5r t 5T ^ ^ T % ^ ^ a r R > i f T  
^ 8TT JCTTT TOTOT *m fa  fc-
w f w i O - ^ R q T j ^ r ^ t  • ^w *nfr
f t  *tt  s p r *  n r #  f t ,  T fr
f?n  ^ q ^ r  vi%3r ?RTf r̂icft f  i A
ITTTOT j? fa  «5?T 5HRT VTIT V ̂ TW
^ T  JFt *q 5 F T  ^ 3 T  SR\ 5 1 T O I W  ^  1 
?*faH fsr Vl%3r JFt T o  V fa^  f!T q v  
fCTR q r ?rrm wnrr *iift «ft

^  11 f<tft  i r-r t t  »R«r ?tf |  
f a  * r t  n? q r R ’sr crfgpr v  qr?r ? r» n t 
arR fft ¥tu& v  »r s®pr q^rnft 
fH t ft t f c  trreffa A w n f  3tpt 
?fr v  i f *  5nr% t ,  *n*r fq ^ t  ^ p t  
q5t q * * T H t T#f fT ift  I  I 5 *r f s n ;  'fR T  
f*pft ftwH qr fspfr >qT»T nrfr *Pt 5t»it t̂ 
firm tfr^RT*frt?t^ ^  ̂  f̂r n w »  
frm ^t-ft |  i «rtr «iar v r r  ^ t  ^  ^
fpTH TT SHTrT fqnrr T̂TrfT ^ cTT ^  ^ t 
«rarg % ?r q r irrst tsrt fipf^ 
ut wrarr ^ t  fT ariffr 1 1  4  ^  ?rsr 

vrTfT«rr i ttH ft A nTfr irfhf 
<rrarr ^ r t  ^z: f t  *r$ i 4 ^ * f f q r $ 5 r 
f a  w t f a r  » n f t  f c z  w f  f t  |  ?ft ^  

*w fa  *[*t *iT*t ?r v  *nfa*w
air <ftr ̂ r  vtw v t ^
11 ^  v t  f t *  ^r h » t r  v  f a c :  * r r ft  » t  
fruf**! A « tr t v r w f  ^ i 
*frf? «r ft#  ^  Trmr nrrt «rar <rt 

«rrft T^t ^  v t  ^ r  % ^  
f t  »rf i #  wi^tT f  f a  w  ^  ^  
^far lr fa*nr fa*rr *r*r fa  wrar **  

f«r a W h h  tz*f o t r  w i w
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*t  <sr*ra- ^ n t t  farfa w t  $ i
tp rr< t f r r f t r  * f  |  f a  w r a r  v h r  * r n #  

fir?  m ft <Ft wr*rr i r w  *tzt f*F*rr
*TRTT* I *Tf T ^  I  wfftr
**r Ir or?jt n  h> ^ih far ftar |  i

f* rrt r r^ rffr  * t t  ^ rr Sr f* s r  
i «r*w$ St v t T 'r ^ r  srr^r 

* jt t & r w**rf *r f t *  s p tr t  «rr i 
fiferT w  »n*t #  T n fr s r  *f?ft f ,

f o r  * t * f a r  5rnT ^  »r* i 
* f  crt f«p wtz- f i f  v s w r  r f i
f t ,  fcfrsr % f a w r  % m  f t  
w  f a  &  n f  % z z  *Pt %
JTlft Vt *Tf *  k  q*T I f̂*FT
**r % arr*- ^  v r f  *rr^t fc w ifa fa fa s t 
^fr ? ift |  • ^  v r v t  ^ t 
?nft fa rr  srrTT $ i aw  f *  * m  ^n^rfn 

a r ?  % ^ rra w rlr %tz q>r £ 
«rtr a *  tfr **r ?r*f % % k *  *rrr ^  ?f 
-m lAij^iWY jft  $fw *r «rrr ? f p - * m ? r  
W  » **r v t  i f a  V r$ ?rft it*m  f v  
??  * r fm f  v  warm >» * t fw f  m * m *

*TT*t i f  * r t  ^ rr  f t  * r i  1 A  v s m  
•fT^m 5 f r  **r ?r»f % ?*r vt
«l^  *T fe* if)*  PT TT Wf?T »IftT# 
%f»RTT f t  VTW VZtT $ I

? S %  JTT< K W T  «Ft < a ~H IA  ft?
^ T  it  t f w i z  f**T ! SRST q r  art tfto 
T^fTT I  O T T T  sr^ar V T « V  I  f v  ^ r  
^  «prs?r a r m  1 %f*p^r k  ^  * * c r  f r  * f T  
* r r  * t  e ^ m r  ^  ^  1 n  q f> i* r c ?  
jw t, argf «• z f m r n  * tm , z ir i:  * n t 
$  j t o  n ^ o  f t  ^ T  * w *  lr arprr 
^ nf?^  m  k f o t  »m ari 5 « r fo r  1 y n  
%  3 : «nr «RrTi ip rm r ft

M v h  ^ ? > r  q > if s w  n  ? ft  <r? ^rr w tir

w *w r «inrinr ^ r  « r f

«W f farce a *  *rrifr cfh ; in r
ft *rf 1 % ww *rnft 1 ^r %
t o  ^  * n  5r%t <nt Pf wf wqw **

1 $ JRT5TTm vr$m jj fa? *rr 
w  w  TR?t #  trr |
q rrrf »Tf tr tr  a w  jrfto i ^ o  n r f t  VK 

?rt »n ft ’ R r f  »rf 1 ^  ?rt 
«nf<R?r# <̂ r s to w  1 1 a w  wt
f ^ T  a m n  |  f f  v* ?T T f %  ^ f e r  *r*tt 
?rc$ «f h t  f v r r  an t u t  | ,  wrr
f t  ^  |  *»? v t t  ^  1 wtft f i n  
4  i  *n[ «rt ?ft?r ^  arenf f  1

f *  *($&  f t  *R , *ft»T W5R  «R%
i  «ft i r i t  «r f t r  q w s  w i f  $  
« T * f  4 t  «i^f (  1 T% vurt n 

fvm fv ?tt̂ ? jj?ft |  «rfk 
w nrn  Fft »m *?V <vm ̂ ar 
T f T  I  f«F ir% f^ f» T !ft  *nH T q^5t  $, ^ rfT H  
tnrfa^ fa^t TFTT ^  ^ft ^ t  I *TT*t 

v  rrzn r  u s  vt <n* f t m  f t  
srpr ir? w i t  *rr ?ftn 

fvsrsft Jim vr »rr̂  urtr vgx f% 
w T f? qfr 3H> w<t 1 fm r s j *  wrn v  t w  

vr jflr w xtjvr r̂er h»t »rar 
ift*  *mft ? 5T!ft ^nr ? r  >if 
^ *Tf t  fv ?* w?ft # ?ft w  
v t  s w  <t^t arrsrr t T  o t s  f  ^ m t  

f r f s ^  f  h t  « n ^ * w  f  1 s w r  a rn ^  f t  

<rwn»fli *T̂f fpft ’Tiffi 1 f t «pr 
3RK ar?fr f«rf?T s qV ?*rf^ ift «irf«*rt 
W?fpftf I 4[fnfTaif!T*TTWSRrT«»*»ff 
f , « if A ^rifWT £ 1

«nfr ftrew  ¥*r Ir »rf i m  w s w it  
«ft f v  aR?fT n  f»r fr tfr  Ir « y r  * $ & *  

4w  Tffr 1 1 f«wT u rn  v i t*  *nj |  f»  
ip ir v*®i*c v ty r (  5 ! w  
t t  v t t  anrr«r f v n  a m n «w w  « » i t
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#  iftfiwfil fyft £ f«F **Ff <T*
?*r Wift f, i<Fr iftr vwr 

•nfinrt *nsRft f  <ftr wnrar «n*r
VTWm̂ T? I frft ?TCf % *[*TT

% tfftr r f f  ?r? vm  i , *$r if
*TT tfgfVTT VTVUTV fraTf I fflV’T

^ j t  * r f  $  f v  * r m  m f i w t  vrrft f  1 
«frr ifrr w w  qr 1m  vm  qr ?nff 
«qpr »ntf £  iflr  & m  sttt*
^TT t  I «ft# fePT «Tf# W Wl’
*nr *ft v$rft i f t  *ft 1 3*rof ^rrn 
*wt <rr fv trytrr *n?* * 
* f  ? ^ h t  f *  ?r s r w  $  « m  m *  
v t  1 * f o r r  *nft # ?  w  «fV,

m tf % * m  tffo ftiTT «pr¥fa ^ t7 

v y v  far n t v m  $v t  fa
nrf t  ttw. w r  «rr  q^t 1 ^  $
i^ i  fir trc* It *. ft *rfr 1 gr?r% 
* r *  *farr ftr  xnrsr ^ n
mrft Jr w iff to?* tftr $ fa r
?*t «rr #5 qr?- ?trtt t t  m it *r <m 
«ttt wr *rcr ? *ftr ^farcr *t 501# ?m 
« ra r  *n? m f t  f c r  fr*  z t^ jt  « tt m  » rf ’  
«rff qr sr*Fr w & t 'ft «rr $, 3^  

& 3*51 ffr sjtfw firr far Jfft msw 
Jnrtft stq. n?*r «rr Hjft «rrf f, v?

t r ?  »ra m f  $ 1 ? ft  ;> *  i i
nT^t r̂sr arr * m t  # 1 qrr ^ x m m  
% wbejV ?rn r %  f W ^  ^ r r  ^ rrfiw  1 v*  
«rrt vf fffarT q lr  *ft
t o  Pf^rr arm  1A sp r ^  c« r  «nr
qar «pr ̂ tptt wTgnr jf, fsm •m  # i t  
f v  ■srJTm v t ^ f f i : 4 T T ^ * p n m r t

"This Association has to draw 
your immediate attention to the 
shabby state of affairs going on 
In the Central Railway. Once 
upon a time under the manage-
ment of G.I.P. Railway this rail* 
way was one of the jewels of 
transportation of this country. 

2»(Ai) LSD—8.

Now that it has become the moat 
unreliable organisation. Beside* 
many times the train services on 
this Railway, particularly, Bombay 
Poona section, has been running 
late to reach destination on and 
off during the last fifteen days 
and the passengers are losing con-
fidence over the services.”

itf t  m m  rw  tfbc <rc *n*r v t 
*rta?TT ^rrfstf 1

Mr. Chairman: Shri Vldya Charan 
Shukla. I do not find him in Uae 
House. Shri Harish Chandra Mathur.

10 hrs. * .

Shri w»ri«h Chandra Mather (Pali): 
Sir, this discussion regarding the 
punctuality of the trains emerges out 
of the unsatisfactory answers given 
by the hon. Railway Minister during 
the Question Hour in the last session. 
My hon. friend who has spoken before 
me from this side has dealt with this 
matter at length. He had taken? great 
pains to collect all the information 
and has laid before the House certain 
very interesting facts in their true 
perspective, exposing how the expla-
nation1: offered by the Railway
Administration from time to time are 
inconsistent and unimaginative. With-
out giving proper thought they have 
been advancing certain hackneyed 
arguments and explanations which do 
not hold good when you examine 
them. I would not like to go into 
those very facts or even try to 
multiply the instances of the late 
running of the trains. It is accepted 
on all hands that the trains are run-
ning late and if I give you another 
fifteen or twenty examples, it will 
serve no useful puroose. But I wish 
to convey that we who are criticising 
the general late-running of trains are 
quite aware of the difficulties of the 
Railway Administration which Is 
working under a great stress and 
strain in respect of personnel as well 
as material, track repairs, etc. But
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white we-do not want 40 be uncharit-
able in our criticism and we fuHy 
appreciate the difficulties of the Rail-
way Adistfni&teation, we do wish to 
convey to the Railway Administration 
that there is a general feeling among 
the people, for good reasons, that the 
Railway Administration has not been 
able to give satisfaction to the people 
and that the tate<inu»ning of trains is 
not excusable. It is definitely a matter 
which requires serious consideration 
of all concerned, and most certainly, 
tfco Railway Administration in parti-
cular. Ifeere is no use of trying to 
find explanations and excuses. Let us 
go into the real causes and the difficul-
ties and let us see what we can do in 
the present circumstances.

After these questions, the Railway 
Administration has taken one step— 
to extend and change the timings for 
the running of trains. It is a sort 
of superficial satisfaction which it 
wants lo give us; it will not help 
matters or improve them Instead of 
the 'train leaving from Delhi to Jaipur 
at 1QJ{> pm., It leaves at 10.15 now 
and octaves there a little later than 
betas*, thus allowing another hall an 
hour or (me hour for the Railway 
Administration. Thus, the late-run-
ning of trains, about wh'ch there were 
complaints, was sought to be covered 
up bjr the extension of the scheduled 
timings. These are only superficial 
methods. If the previous tizne-tables 
were based on certain criteria and 
certain facts, I do not see why they 
should try to just lay this thin cover 
to hide the real state of affairs. I wish 
the Railway Administration to throw 
seme Ught on this subject By 
adopting such methods we do more 
harm to ourselves because it throws 
thf» Railway Administration into a 
sense of complacency. I would like 
to  kaow what would be the effect of 
then! extension in timings. Extension 
of tfrne means less utilisation of the 
staff aad material: it means that the 
opentiopi cost will be a little higher 
beoafcse of tJupe reasons. What would 
be fjj* impact qf these extensions? 1 
want to know th a t Went these

extens'en* in tfatMnfs justified 00 «*y 
grounds?

I would rather welcome a tfeoreufth 
enquiry Into the whole matter. It 
would be helpful to the Railway 
Administration if certain people from 
outside the Railway Administration 
make a thorough probe into the 
matter. That will bring a fresh outlook 
and a sort of a scrutiny which are not 
otherwise possible for various reasons. 
I need not eo into it but that would be 
very helpful

We know of certain reasons and I 
want to appraise the hon. Minister of 
those reasons. One of the reasons 
which I have felt is that there is 
complete lack of co-ordination 
between the various zonal 
railways. The Western Railways 
which are steaming into Delhi are not 
accorded the same treatment—it is 
really very funny—as is being given 
to the Northern Railways steaming 
into Delhi. I can understand one 
reason. Perhaps the Delhi Railway 
Station which is administered by the 
Northern Railways wants to improve 
its own performance and give a better 
account of itself in respect of punc-
tual ty. So, they do not mind if the 
Western Railway whfch are steaming 
m are stopped at the ftignal or some-
where. It may be justified from a 
very narrow outlook but it gives a 
very bad account of the overall 
situation. It does not end here. I 
have got numerous instances where 
lack of co-ordination is exhibited in 
such a manner that one really fails 
to understand whether there has been 
one integrated admin’stration or noL 
Recently, the timings have been 
revised in such a manner that the 
Northern Railways had taken 
absolutely no notice of the changes 
made by the Western Railway and 
stations wh'ch used to be served by 
proper connections before are now no 
more served by these Railways. I 
will just give you an example.

For Jodhpur we had previously four 
connections. Now, wo ace W t only
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two connect’ans from Fhulen 
baeaua* fee ethers leave earlier ^ * sm 
th* train* come in, This ku* of co~ 
ozdiamtlaa it tlMK.

I would also like to emphasise the 
lack of a sense of responsbility on 
behalf of the officers. When I say 
this, X also tried to know why it »  
s* My feeling is that (here is 
generally creepng a slackness all 
over. It is not only in the particular 
Railways; it is a general feature. 
There is a sort of demoralisation 
among the officers and they feel that 
they could not be as effective as they 
ought to be if the Administration is 
to be efficient.

You will remember, Sir, that I 
asked a question here about the Con-
ference of the General Managers, held 
sometime back. I asked the hon. 
Deputy Minister who was answering 
the question whether he had discussed 
any question regarding the enforce-
ment of disc'pline. He said that he 
had discussed it, but he will not be 
able to give that information because 
it was something confidential and 
that he will be able to tell me some-
thing at a later stage. That is on the 
record. I do not understand what is 
the confidential nature of a discussion 
where we are thinking how to make 
our officers more effective and how 
to enforce a better sense of d:scipi:ne. 
Until and unless we are pble to hrve 
a better sense of discipline, until and 
unless our officers are going to be 
effective, it will have a double effect. 
Our officers, some of them are already 
slack. Others who want to do a little 
bit of work w'll also begin to feel 
irresponsible. They know that there 
we some difficulties but if they 
actually try they can get things done. 
They will also begin to feel, why take 
all this responsibility and trouble.
1 think the hon. Minister should tel! 
ua now on the floor of this House 
whether they have given mature c-m- 
sideration to this matter and whether 
they have been able to find a solution.
I think it is now time we should take 
courage In our hands and Btick to 
certain principles which are so

Late «f w t
Trains

f aaf n^ t * *“ «* ■fcntafatattiim. I  feel. Sir, that we must, as a matter 
of fact, five all the amemte* and all 
the facilit’es to the staff, but we must 
see that the staff works well,

The last point which I wiah to urge 
with all respect to the hon. Minister 
is that he will do no service to his 
own administration by throwing him-
self into complacency and by trying 
to justify an the floor of the Rouse 
somettrng which cannot be justified. 
He must face the facts. I can under-
stand that it is always a natural 
tendency for every Minister to defend 
his Ministry and try to give a good 
account of the Ministry. But if he 
himself is not fully satisfied and be 
gives lame excuses and explanations 
wh ch are untenable and which in the 
eyes of the public are no good, what 
happens is that it creates again a 
great sense of irresponsibility in the 
minds of officers. It creates a sort of 
feeling of contempt, I might aay, in 
the minds of the people at large. It 
is much better that we give proper 
thought to the whole matter. What is 
the harm in saying, well, these km 
our d’fficult'es, the^e are the reasons 
whv we have not been able to do 
it, these are the reasons why we have 
failed in do:ng it, we wish our officers 
do much better, we are giving them 
these directions, we are giving them 
these facilities and we are making 1ft 
possible for them to administer in « 
really efficient manner?

Sir, this is the general feeling in 
the House. This is the general feel-
ing outside. Everywhere there is a 
feeling that there is a great deteriora* 
t on in the Administration in general.
The Railways come in for 

criticism because they have a direct 
contact with the people, because we 
know what happen* if something is 
delayed. If something is delayed in 
the Secretariat here, people will not 
come to know about it  But if a train 
is late by five mhmtes thousands of - 
people who are travelling by that train 
feel about the deterioration in the 
Railway Administration, about file 
inefficiency at the Railways. We



3759 OucttMion re- 2 DECEMBER198# Lata Running of 2766
Train*

(Shri Herish Chandra Mathur]
come In direct contact with it. Though 
this is a good explanation, it is again 
the reason why we expect the Rail-
way Administration to be much more 
efficient They should do everything 
to give full satisfaction. There is no 
denying the fact that there is a strong 
feeling in the minds of the people 
that the late running of trains is in-
excusable and that something really 
serious must be done to see that we 
get our trains to run not only 
punctually, but to run quicker and 
also punctually in the circumstances 
as we stand.

Shri Hon Barn* (Gauhati): About 
the late running of trains, I feel this 
is an inter-connected problem which 
cannot be isolated into a single 
pattern. What are the problems that 
are inter-connected with th's aspect 
of things? When I examine it, to my 
mind it comes like this. There are 
at least three primary factors that 
contribute to the late running of 
trains. One is the human factor, 
another is the mechanical factor—I 
would *like to describe it like that— 
and the third is the attitude of some 
of the passengers.

About the human factor, when I 
read the statistical report of the 
Safety Committee prepared on the 
Central Railways for the years 1955 
to 19S7 I found'that out of 179 cases 
of trains passing at danger signal 
points almost all of them excepting 
four were due to the failure of human 
element. That is the primary factor, 
I would rather say, but it does not 
dominate over other factors that con-
tribute to the late running of trains, 
almost in an equal measure.

When I speak of the failure of the 
human element, Sir, naturally, the 
thing* that come to my mind are the 
temperamental defects, negligence and 
carelftasness* on the part of the 
employees. But there are other 
factors also. I always find a lack of 
co-operation between the officials at 
the top aad the workers at the bottom.

Somehow or other the officers are 
converting themselves—not all, of 
course, but to a large extent—into a 
class. That is what is happening 
today in this country. I do not speak 
of the Railways only; it is reflected 
in every aspoct of our national life. 
If they have imitated anything, they 
have imitated only the worst
aspect of the Englishmen’s life and 
not the brightest aspect of it. That 
is the legacy here

Now, for instance, the workers 
want their unions to be recognised. 
They want the officers to listen to 
the;r '’ problems. But, instead of
getting sympathy from the officers, 
instead of getting some sort of an 
understanding from the officers, they 
only get a rebuff from them. That 
is my experience, Sir, being connected 
with a Railway Union in the North-
East Frontier Railways. When you
pull the workers like that, snub them 
like that or turn a deaf year to their 
problems, you cannot expect good
work from them, because they are 
also human beings.

About the officers. I And that they 
take to luxury and go about cruising 
in the Brahamputra with their wives 
and a couple of other pretty girls. 
I have seen that with my own eyes. 
The Railway Administration is pro-
viding so many facilities for the 
officers. In Pandu, Sir, I have seen 
officers living in a luxurious atmos-
phere having electric bulbs attached 
to their playgrounds while the 
children of the workers staying within 
25 yards from the officers’ bungalows 
are not able to do their lessons for 
want of kerosene oil.

That is what is happening. That 
is why I did not like the wording 
here in the resoultion when tt says 
that it is due to the failure of the 
railway staff to keep to scheduled 
times There are reasons for this. I 
do not want to say that they do not 
have their defects. They have defects 
to a certa:n extent, but there are 
reasons for that.
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Take the question of starting of 
trams from the starting stations in 
time Very often it does not. Recent-
ly 1 was travelling from Lumding 
and the train was to start for Badar- 
pur The train did not start. I tried 
to find out the reasons Nobody 
could give me the reasons It took 
70 minutes for me to discover that 
the train was not runnmg according 
to schedule because of the fact that 
the tra»n was not till then examined 
One felt like shouting* “What the 
hell you had been doing so long fiom 
sun-set to 1100 pm ?" That is my 
experience This is a factor that has 
to be taken into account

About the receiving stations, they 
are not ready to welcome the incom-
ing trains and the trains have to wait 
outside the signal fur a long time 
It may be for a few minutes, but often 
it is more than a few minutes The 
trains usually wait outside the 
receiving stations and whistle to 
receive the welcome signal from the 
station Wh\ is it that the receiving 
station is not ready m time to receive 
the incoming tiam**

There is another element, as I hu/*. 
said, and that is the mechanical 
element The engines very often fail 
because most of the engines are ’n a 
dilapidated or damaged condition 
Recently there was a passenger not 
at Sealdah about the late arrival of tht 
down local Krishna Nagar train The 
train arrived late and the employees 
could not attend their offices It is 
quite natural for them to get pei turbed 
and there was a riot I remember what 
the driver of the engine told the 
press-reporter He said very signi-
ficant things I And this not only very 
significant but also very illuminating 
He told the press-reporter like this

“It is a vicious circle; you can-
not blame anybody If passengers 
are impatient, it is because of the

irregular running of trains. For 
faJure of engines which disrupts 
the services several factors are 
necessary But the drivers who 
have no hand in it have to face 
the music"

He pulled out his sola hat and 
showed that there were several marks 
on it, because these passengers pelted 
stones and damaged his hat

Then this driver took the press- 
reporter to the repairing died and 
there he showed the engine All the 
pipes in the engine were leaking He 
said that there were six or seven 
ileim of defects which had to be 
repaired The repairing shed did not 
have the time to repair all of them, 
and m fact the railway engine had 
to go on the rails and perform its 
ser\ ices with certain defects still 
remaining there and without any 
i&pairs whatsoever This is what 
happens

I can undei stand one thing, Yiamely, 
the calamities like monsoons and 
floods damaging bridges and all that 
That is what very often comes before 
th s House for consideration. But 
what about other countries. In other 
countries they have an aim before 
them Hie administrations there have 
an an i before tham Possibly, if 
necessary, they would like to split 
the second m order to be punctual 
Hire we do not have any aim If 
there is late-running of trains in 
western countries, that is due to 
certa n natural calamities, the lines 
might be blocked by fogs'and snow-
falls and all that But in our country 
there are natural calanutes and the 
people have accommodated themselves 
to the natural calamities If the trams 
rim late, they are sometimes due to 
natural calamities like floods or mon-
soons—might be as Feroze Gandhi has 
pointed out marriages but marriage is 
not a natural calamity—and people do 
not object to such natural calamities 
whatsoever, because they have accept-
ed them as they are.
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Mfe. Owl— iw: The ton. Member's 
time is up.

Shri B w  Baraa: I shall be very 
briet These is another thing that I 
want to say. Our trains have lost 
their virility. Phycho-analysts are of 
the opinion that when a man dreams 
of a journey by train, that shows his 
virility. Recently I have engaged in 
readng a monumental book by Fosco 
Maraini—Secret Tibet. 1 And a 
passage there about the railways. 
These are very beautiful words and 
that is why I want to quote them:

“What could be more virile, 
more youthful and crazy than a 
train hurling through stations and 
plunging through mountains in a 
headlong, exciting clatter of
metal, with the sensation of 
irresistible power and will”?

Somehow or other. I find that our 
trams have lost their irresistible 
power and will, because of the 
dilapidated and damaged engines. 
Whenever our people—a man here or 
there-^dreams of a railway journey, 
possibly, he does not show any sign 
of viriLty; it shows his fear or 
apprehension. There is reference to 
the clatter of metal in that quotation. 
But when our metals clatter, there is 
also the apprehension of the loco-
motive or the engine running off the 
rails, creating damage to passengers 
and resulting in accidents and all 
that.

There are so many problems, and 
that is why I agree entirely w.th Shri 
F em e GrSndhi when he sa d that 
these should be some enquiry into the 
matter; they are trying to camouflage 
thvanttae thing by all sorts of state-
ments, just in order to defend them-
selves because this combative instinct 
or 4he instinct of self-defence is the 
primary instinct of human being.?. 
Instead of paying on that or trying 
to defend one’s own position by all 
sorts «f camouflaged statements, I 
w aA l rather very mueh welcome the 
Mtqtstcr to pay attention to this

problem, and as suggested by Shri 
Ferose Gandhi, to hold an enquiry 
into the late-running of trains and 
try to improve matters not only ter 
the well-being of the Railway M nis- 
try or the administration but also tor 
the well-being of the travelling 
population at large.

The Deputy Minister ef Railways 
(Shri Shahaawas Khan): Sir, I am 
very grateful to all the bon. 
Members who have participated in 
this very interesting debate and I am 
very grateful to them lor very useful 
suggestions which they have made; 
suggestions which are worth taking up 
will certainly receive due considera-
tion.

Shri Ferose Gandhi: You appoint a 
Committee; you will find out every-
thing.

Shri Shahnawas Khan: At the out-
set, I wish to say that I will not try 
to say that there is no unpunctual 
running of trains.

Shri Braj Raj Singh; You cannot 
say that. Everybody knows i t  How 
can you?

Shri Shahnawas Khan: I will not 
try and defend it. It will be our 
constant endeavour to try and im-
prove matters, but 1 would seek the 
indulgence of the House and request 
the Members to listen to some of our 
difficulties. The hon. Members have 
given various reasons why trains are 
not running punctually. They have 
also tried to prove how the reasons 
advanced by us are not the correct 
reasons, and that perhaps there are 
some other reasons besides the 
reasons that are given out I shall 
conceal nothing and I shall place the 
true picture of our railways vary 
frankly before this House so that the 
hon. Members are in a position to 
judge the things dispassionately.

In the figure* whieh X shall give 
later on, I will be dealing with the 
calendar yean 1069,19M, 191? and up
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to Octbteic!, IMS. Soma hoeu Member* 
Mid *h*t the Indian railway* should 
A* definite target* up to which they 
riMtM ran their train* in relation to 
punctuality. The H o u m  Is aware that 
the Estimates Committee have laid 
down the targets. The Estimates 
Committee fixed the following targets. 
For all trains, they fixed a target of 
90 per cent punctuality. For mail 
and express trains, they have fixed 
a target of 85 per cent. For electric 
suburban trains, they fixed a target 
of 99 per cent, and for other passen-
ger trains they have laid down a tar-
get of 90 per cent. The Railway 
Ministry have accepted these targets. 
It is quite true that we have not been 
able to come up to these targets fully 
on all the sections. In some cases we 
are very near the targets.

1 have no hesitation in admitting 
that there has been certain deteriora-
tion in the performance of trains on 
the broad gauge.

Pandit K. C. Sharma (Hapur): What 
is the percentage of improvement?

Shri Shahnawat Khan: I shall give 
the figures in relation to all the trains 
on the hroad gauge. The punctuality 
has come down from 77.3 per cent, in 
1955 to 75.3 per cent, in 1958.

Shri Faros* Gandhi: This could be 
misleading. In 1952-53 it had reach-
ed 82 per cent., and since then it has 
dropped. You are taking two years 
where the drop is only 0.8 per cent.

Shri Shahnawas Khan: 1 am going 
to substantiate the point. I would also 
admit that the deterioration in the 
mail and express trains has been more 
marked, and it has fallen from 69.4 
per cent, in 1959 to 86 per cent, in 
1958. This is the deterioration In re-
gard to the broad gauge.

1 was surprised when some ban. 
Members said that there was great 
deterioration in the operation and 
punctuality of metre gauge trains. 
That, 1 beg to submit, it not correct

On the contrary, on the metre gauge 
sections, there has been a steady pro* 
grass. In the year 1955, the punc-
tuality figures for all metre gauge 
trains was 74.2 per cent and in 1958, 
it is 80.8 per cent This certainly 
does not show any deterioration.

Shri Feroee Gandhi: The published
figures by the Railway Board seam to 
be quite different from what the hon. 
Minister says. I am reading from 
the Indian Railway* 1998-57 where the 
figures are given year by year. From 
83.57 per cent, in 1952-53 it has drop-
ped to 74.52 per cent, in 1958-57. I 
would like to know from where the 
hon. Deputy Minister is giving the 
figures.

Mr. Chairman: It appears that the 
periods of comparison are different.

Shri Shahnawas Khan: The hon. 
Member has given the figures for a 
certain period. I am giving the figures 
tor a later period.

Regarding the metre gauge • trains, 
my hon. fnend, Shri Tiwary, made 
out a case as if there was absolute 
chaos on the North-Eastern Railway 
and no trains run to time.

Shri Tangamani: What about mail
and express trains?

Shri Shahnawas Khan: I would give 
the latest figures I have got, via., lor 
the month of October, 1958.

Paadlt D. N. Tiwary: What was the
position in August, 1958?

Shri Shahnawas Khan: The punc-
tuality figures of the mail or express 
trains on the Nort-Eastem Railway 
are: 55.7 per cent, in October 1957 and 
80.5 per cent in October, 1958. For 
November, I can inform .the House 
that the figure is even better. One 
very prominent Member of this House 
returned recently a fte r  travelling in a 
section of the North-Eastern Railway 
and he came ahd congratulated tha
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hon. Railway Minister on the punc-
tuality performance of the trains on 
the North-Eastern Railway.

Pandit 1>. N. Hwary: A reply to a 
starred question in November says 
that in‘August, the figure came down 
to 39 per cent, for mail and express 
trains.

Shri ghahaawas Khan: If it is so, I 
am'glad to see that in two months it 
has ^risen from 39 per cent, to 80.5 
per cent.

On the metre gauge section of sub-
urban trains in the Secundrabad 
and Madras Divisions the punc-
tuality figures are 92.1 per cent. This 
is very near the target which has 
been fixed by the Estimates Commit-
tee.

Hon. Members have given various 
causes for late running of trains. I 
would also like to come out perhaps 
with the oft-repeated causes, which 
were*not accepted by my hon. friend. 
Shri Feroze Gandhi. The causes res-
ponsible for late running of trains can 
be divided under three heads: opera-
tional causes, seasonal causes and 
other causes.

Taking the first cause, namely, 
operational cause, the reason y 
thefe has been deterioration in punc-
tuality of trains is that there has been 
a very heavy increase in the goods 
traffic. That means on the same sec-
tion, we have to run a much greater 
number of goods trains. To give 
some idea, in 1948-49, the goods train 
miles were 4,03,75,000 miles. In 1957- 
58, it has increased to 6,28,62,000 
train miles. Taking the index of 
1946-49 as 100, the increase in the 

ryear 1957-58 in train miles alone has 
■been to the extent of 155.7 per cent. 
So* it has (ipcreased very considerably. 
Hie increase in the ease of metre 

trains is even more. Taking 
the index of 1948-49 as 100, in 1987- 
68, it has risen to Ufcft per cent. 
There has also bees a great increase

Late Jtantiixtf oi a r il
Traint

in the density of traffic; On a  parti-
cular section in the year 1988, the 
train miles per running track mile 
per day on the broad gauge was 18.8, 
whereas in 1957-58 it has risen to 20.1. 
In 1947, the figure was 14* 1. It stands 
to reason that if there are more 
trains running on one particular sec-
tion, then we have to cany much 
heavier traffic and a much larger num-
ber of passengers. The other facili-
ties have to be increased accordingly. 
I might say here that the density of 
passenger traffic has increased by over 
300 per cent, which means the num-
ber of passengers travelling on the 
railways has increased by over 300 per 
cent.

16.39 hrs.
{Mr. D e p u t y -S p e a k e r  in  the Chair]

In train miles, the increase is 106 and 
odd per cent.

As the tempo of the Plan is deve-
loping, we are constantly faced with 
the problem of carrying more and 
more goods traffic. As production in-
creases more and more, we have to 
carry all the traffic. So, more trains 
are necessary. At the same time, the 
population of our country is increas-
ing very rapidly. Naturally, that 
also affects the position.

Mr. Depnty-Speaker: Family plan-
ning comes m.

Shri Fem e Gandhi: May I suggest 
that the hon. Minister should confine 
himself to the arguments advanced by 
the railways, which we have refuted, 
and see how things stand? Why 
bring in new things?

Shri Shahnawaa Kkaa: There are 
some other arguments, which I want 
the hon. Members to consider. On 
the one side, there is a constant 
demand for the running of snore 
goods trains. On the other side, 
there is need for running of more and 
mpre pasbenger trains. Then, there 
is a constant demand from all quar-
ters of this hon. House that the

i  paCK tfltes i&si
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kiMiu must be given facilities to tour 
round the country. So kisan specials 
must be run. Then* the students 
must see the various development 
works in the country,

Shri Hem Barna: Is that not a lame 
excuse—excuse about special trains 
for kisans and students?

Mr. Deputy-Speaker: In the opinion 
of the hon. Member it may be lame; 
but it would be good in the opinion 
of others.

Shri Shahnawaz Khan: There is a 
constant demand for running of more 
and more trains. Thu creates more 
density and more congestion on the 
track. Suppose there arc two trains 
running either way on one section, 
that—two trains from either would 
entail four crossings; at four places, 
the trains will have to cross each 
other. That means that there will 
be a certain amount of detention of 
the trains. Suppose we introduce 
one more train either way. In that 
case, the detentions would not be at 
six places but nine places. The 
trains will have to be detained at nine 
different places. If we have to in-
crease it by one more, then then* 
will be 16 crossings.

Shri Ferose Gandhi: But don’t you 
make some allowance for all that m 
the time-table?

Shri Shahnawas Khan: Our main
difficulty is that the capacity of the 
track is limited and all our main line 
tracks are working more or less to 
saturation point. The only remedy is 
that either the track must be doubled 
or it must be electrified. These are 
steps which naturally take time.

As the House is aware, a few 
months back we used to have 
Constant oomplaints that passapgers 
have assaulted the railway employees 
between Howrah and Burdwan and 
that they have taken law in their 
own hands. Another thing is that if

a particular .train is late at one 
station, both the trains will have to be 
help up. Now, if one train is first 
allowed to pass, the passengers of the 
other train will come and sit on the 
track asking “why should that train 
pass first and not this train?”. These 
were the difficulties which we were 
facing and the- House was naturally per-
turbed. Then we electrified the rail-
way line between Howrah and Burd-
wan, etc. a distance of 88 miles. I 
have recently been there and I have 
seen how happy the people are. 
Trains are running very punctually. 
They are maintaining the figure of 
90 per cent, punctuality. There is 
no over-crowding, which was so 
intense at that time, because with 
electrification we are running more 
trains. Where we were running 90 
trains we are now running something 
like 110 trains. But jt cannot be done 
overnight. Further, it is a very ex-
pensive business. A lot of materia! 
is imported and we have to cut the 
coat according to the cloth. We 
have to function within the amount 
that is given to us.

•

Shri Hem Barna: Cutting the
sherwani.

Shri U. L. Patti (Dhulia): What
about the late running on branch 
lines? Will you believe me when I 
say that on the Dhulia-Chalisgaon 
Branch line punctuality is not even 
one per cent.’

Ho W* f rN t •
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What I was submitting was that in 
order to cope with this great increase 
in the goods traffic and the great in-
crease in the number of passengers 
We are busy either with doubling the 
line somewhere or electrifying the 
line somewhere or creating more 
line capacity works or remodelling the 
yards. Signalling also has an im-
portant bearing on the operation of 
trains. Wherever the intensity is 
very very high we have automatic 
signal system.

My hon. friend. Shri Feroze Gandhi, 
said that the standard of signalling 
was low on certain mam lines. We 
are taking steps to improve the stand-
ard of signalling.

While I am on the subject of sig-
nalling, 1 may refer to what one hon. 
Member—I think it was Shri Feroze 
Gandhi—said about the late depar-
ture of the Kalka Mail by several 
bouts. That is a very regrettable 
thing. I remember that very night 
one hon. Member of this House rang 
ate up from the Railway Station at 
one o’clock.

Shri Hem Baraa: 1 a.m. or 1 p.m.’
Shri Shahnawas Khan: I imme-

diately found out the cause of it.

t t r i  Fem e Gandhi: Mrs. Swami- 
nathan is in the Rajya Sabha and 
not In the Lok Sabha.

flfcfi Shahnawas Khaa: No. This 
wa* another hon. Member from the 
Opposite Benches.

D m  reason « u  that we were im-
proving the signalling equipment We 
were overhauling lever frames in two 
cabfeu at Delhi West Overhauling of

Jevfcr Srsmu at cabins wee t llw  in 
hand on the Aid October (fmem ie. 
tiow).

I would like hon. Members to first 
listen to this and then appreciate our 
difficulties The overhauling of lever 
frames of two cabins was taken in 
hand on th 2nd October. This was 
the first day when normal cabin 
inter-locked system of working at 
this extremely busy nerve centre was 
suspended. Eight temporary gvmUi 
were set up and 32 additional Btation 
Masters and other staff had been 
posted at various points as required 
by the temporary working instruc-
tions specially framed to ensure safe 
train working. All facing and trail-
ing points had to be padlocked—and 
there are hundreds of them in Delhi 
yards—for train movements during 
the time of heavy grouping of import-
ant trains. The fact that one train 
had arrived 2 hours and 32 minutes 
late resulted in further difficulty as 
this was running out of the path of 
a number of other important trains. 
The yard was dislocated. Unfortu-
nately, during this difficult per od two 
coal cranes also failed in the loco 
shed, thus delaying the coaling of 
shunting and train engines. These 
are some of the difficulties.

When signalling equipment fails 
each train has to be piloted. There 
are so many different points. Each 
point has to be set An A.S.M. has 
to be posted on that point for this 
purpose. It has to be padlocked. 
That train has to be got safely through 
and then another train has to be 
brought in safely. All this is inevi-
table in the process of improvement.
I know it is very annoying. We are 
trying to make it as painless as 
possible.

Shri Bra} Raj Stegh: The pain is 
increasing: - f ' f .

Shri Shahnawas Kheft: This j« in-
evitable in the process of improve* 
ment I have no dotfM that when we 
have completed all these works, our
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teains WlH run very punctually and 
our paaseftgar* will be m  happy as 

on the Howrah-Burdwan aec- 
Uoa. (Juterregpllott).

Mr. Depnty-Speaker: It is a conti-
nuous chain; we should not worry 
about It

Shri M. L. JHrivedi: In the process 
of improvement, the timings are 
deteriorating very considerably; not 
in places where lines are made, but 
where no work is being done.

Shri Shahnawas Khan: My time is 
very limited, Sir.

As I said, there has been a very 
phenomenal increase in the volume of 
passenger traffic.

An Bon. Member: It has decreased 
recently.

Shri Shahnawas Khan: Taking the 
index of the year 1938-39 as 100, in 
the year 1957-58, it was 306: over 300 
par cent, increase in the number of 
passengers. On the metre gauge, the 
index had increased from 100 in 
1938-39 to 210. The passenger train 
miles have not increased in the same 
proportion. Taking 1938-39 as 100, 
the passenger train miles in 1957-58 
are only 106.9. Hon. Members will 
appreciate that on the one hand, 
passenger traffic is increasing im-
mensely—it has multiplied by 300 per 
cent.—and on the other, the passenger 
train miles, the trains that we have 
been able to add up so far has in-
creased from 100 to 106.9. That is 
the index of train miles. On the 
metre gauge, the position is somewhat 
better. Taking the year 1938-39 as 
100, the number of passengers in 1957- 
58 was 210.5, whereas the index num-
ber of train mile* ha* increased from 
100 to 127. The situation in the 
metre gauge section fa better. I re- 
fute and I deny what my hon. friend 
Pandit a  H. Tiwary said on the metre 
gauge Motion.

Shri Narayanankutty Meaont From
this very point, are we to understand 
that because of the additional num-
ber of crossings, the time for tin* 
crossing is to be taken over and 
above the time given in the time 
table?

Shri Shahnawaz Khan: Every cross-
ing adds to the detention and diffi-
culties on lines which are fully 
saturated already. That was the 
point that I was trying to make.

Mr. Depnty-Speaker: Hon. Members 
have put it to the hon. Minister that 
these things can be considered when 
preparing the time table. The Rail-
ways have got sufficient experience 
of what the difficulties actually are. 
These may be taken into account 
when the time table is being pre-
pared and a latitude given there sc 
that time may not be lost.

Shri A. K. Gopalan: It was con-
sidered also. A train that hhs to 
start at 5 o'clock starts at 2 o'clock 
and readies late.

Mr. Depnty-Speaker: Now, the ho*i. 
Minister may be allowed to proceed 
uninterrupted.

"  Shri Shahnawas Khan: I will give 
just one illustration regarding the G. T. 
Express. The distance from heve to 
Madras is over 1300 miles. Out of 
that, in spite of all our efforts, there 
are still 1200 miles of single line 
track between Delhi and Madras. 
Constant work on the improvement of 
the track and remodelling of yards is 
going on throughout the line. W? 
take one block section, we include 
that in the time-table. In between 
the period, we start work on another. 
That cannot be taken. So, there is 
constant activity, and hon. Member* 
who travel from here either south or 
east or west would observe the acti-
vity 1*¥* a beehive on the railway 
tracks. We are all busy trying to im- 
orove thing*.
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Another thing which milita'es 

against punctuality is the over-aged 
stock that wfi have to keep in service. 
The position today is that on the 
broad gauge we have to maintain 
29.82 per cent, of over-aged loco-
motives and 36.14 per cent, of coaches. 
On the metre gauge the number of 
over-aged locomotives is 19.35 per 
cent, and coaches 18.7 per ccr.t We 
would very much like to get rid of 
this over-aged stock because it is a 
constant headache to us. An engine 
which is over-aged is giving constant 
trouble. It is breaking down. There 
are engine failures, but wc must rur 
the trains. We are faced with the 
situation where either we have got to 
keep the old stock in service and run 
trains anyhow, or run no trains. 
That is the situation on certain sec-
tions that we are faced with. That 
is why we are forced to maintain a 
high percentage of over-aged stock 
in service.

We are also trying to see, under 
the constant urge of this House, that 
we should not waste our money in 
purchasing things from abroad which 
we can manufacture at homo. Lucki-
ly we are almost self-suftident in 
locomotives and in coaches. We arc 
trying to produce these in our own 
country. That is why we are not im-
porting from abroad. For one thing, 
we are very short of foreign ex-
change, and we are trying to conserve 
that, with the result that we arc 
trying to make even old locomotives 
work somehow or other in spite of 
difficulties.

Another great difficulty which the 
railways have to face, which is con-
nected with this over-aged stock, are 
the engine failures. In the year 1957 
there were 1,624 cases of engine 
failures, roughly about 135 cases of 
eftgine failures every month. These 
cosine failures are xnqinly due to the 
old condition of stock. 1 would also 
like to take the House into confidence 
Ai I am not trying to conceal any-
thing. I would say that a large num-
ber of these failures are due to the

poor quality of coal that the railways 
are getting. We have taken up this 
matter with the sister Ministry. At 
present we are getting coal from the 
Coal Commissioner. We have already 
taken steps so that the railways may 
be allowed to make their own 
arrangements to obtain roal from 
collieries which produce first grade 
coal, and also for the proper inspec-
tion of coal, we are thinking of set-
ting up a coal inspectorate at 
Dhanbad. That matter has already 
been accepted by the sister Ministry 
and arrangements are going ahead 
with the setting up of a coal inspec-
torate of railways so that we can at 
least go and inspect the coal that is 
going to come to us.

Shri Ferose Gandhi: All these 
measures are not going to improve 
punctuality. It will further deterio-
rate because of the general ineffi-
ciency of the railways which you 
refuse to accept.

Shri Shahnawaz Khan: Another
cause has been the signal and control 
failures.

Shri Feroze Gandhi: It is surpris-
ing that the Deputy Minister has not 
answered even a single point that I 
had raised.
17 hrs.

Shri Assar; He has not also answer-
ed my question.

Shri M. L. Dwivedi: Al! these things 
were there when the trains were 
punctual.

Shri Shahnawas Khan: I am very 
glad that a number of hon Members 
in this House have focuued attention 
on the growing indiscipline among 
the staff and other workers cn the 
railways. That is a thing that has 
been disturbing the minds of the 
Ministers, the Railway Board and the 
people who are in charge of train 
operations. I  know of certain inst-
ances where the inquiry committees 
have reported that station masters al-
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most felt paralysed because of the 
fear of the class IV staff there All 
that Z can say is that we are deter-
mined that indiscipline will not be 
tolerated in any form, and I would 
request all the Members of this House 
to help us restore discipline of a very 
high order

Some bon. Members compared the 
punctuality of trains in Japan and 
Russia and Germany with the punc-
tuality of our trains. I have not been 
lucky enough to go to Germany or to 
Russia But I did spend a few days 
in Japan, and on one day, I went and 
met the president of the Japanese 
railways It was just a courtesy call 
that I paid, and I asked him ‘How do 
you tackle your ticketless travelling 
problem’’ He gazed at me very 
blankly and asked me ‘What do you 
mean9' I said "I am referring to 
those people who do not buy any 
tickets and who travel without 
tickcts” He said ‘Such a thing never 
happens on our railways It is un-
heard of Then, I asked him ‘How 
do you tackle the peiaons who pull 
chains7' He said, These things nevci 
happen on our railways’

Shri A. K. Gopalan' Because three 
is no chain

Shri Shahnawas Khan: The discip-
line amongst the workers and also 
amongst the general population there 
is so high. I am hoping that it will 
be a good day for iu  when our 
workers and our general public arc 
as well-disciplined as these people 
are

All that I can say u  that I would 
request the hon Members of this 
House to instil a sense of 4iscipline 
amongst our workers. Many a time, 
the workers are incited. Often, the 
question i* raised here, *Oh, the offi-
cers behave like lords, and they look 
down upon the staff1.

Shri Hem Bartu: Of course, they 
do that-

Shri Shahnawas Khan: I beg to sub-
mit that that distinction is wearing 
off on the railways, and the less of 
interference there is with our workers 
from outside, the more efficiently 
will our railways work (Interrup-
tions)

Mr. Deputy-Speaker: Order, order. 
At least, there should be some dis-
cipline here

Shri Shahnawas Khan: I was real-
ly amazed when a responsible Mem-
ber of the House like Siin A. K 
Gopalan said that tne Maff were 
punished for making suggestions

Shri A. K. Gopalan; Would the 
Deputy Minister allow me to place 
before him all the facts so that he 
can understand them and then give 
his judgment9 I had not explained 
when I had spoken, occause I had no 
time

Mr Deputy-Speaker. If the hon
Member had no time then, then ho* 
could he expect to ha^e time n<w’

Shri A K. Goplan; 1 had no tint 
then Otherwise, 1 would have ex-
plained the position I shall prove<t

Mr. Deputy-Speaker. The hon
Member may wait for some other 
opportunity

Shri A. K Gopalan: Then, let the 
Minister also wait foi some other 
opportunity

Shri M. L. Dwivedi: Some more
time should be given for this discus-
sion because there are so many things 
to be said

Mr. Deputy-Speaker: Shall we stait 
the debate again7

Shri Shahnawas KJian.* I would 
like to inform my hon fuend, Shri 
A. K. Gopalan, that we nave set up 
committees on every railway where 
suggestions from workers are invited
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[Shri Shahnawaz KhaoJ 
Manjr «f those suggestions jure accept- 
e j  and tbsjr are given 3»wards.

AM A- K. Ooptlto: Tbe reward it 
punishment

Shri Shahnawas Khan: Some useful 
suggestions have bscn given to us. 
We have accepted those suggestions. 
All credit to the workers who have 
given those suggestions (Interrup-
tions).

Shri F em e QandM: I have given 
several ideas.

Shri Keshava (Bangalore City): 
Decentralisation of power may be one 
of the remedies.

Shri Jagjtvan Kent: It is already 
decentralised.

Shri Shahnawaz Khan: Shri Harish 
Chandra Mathur referred to the lack 
of co-ordination between zones and 
pointed out how dununination was 
shown* against trains coming from an-
other zone.

Slirl M. L. Dwivedi: That is a fact.

Shri Shahnawas Khan: That is not 
quite a fact. The real position is that 
at a station the rs.'epl.cn facilities— 
the number of plati jrms—are limited.

Shri M. L. Dwivedi: But they give 
priority to the trains cf their own 
zone and not to others.

Shri Shahnawas Khan: When trains 
are coming in at a'.mcst at the fame 
time__

Shri ML L. Dwivedi: Even when 
trains come at different times, dis-
crimination is there

Shri Shahnawas K k u i — some
twins ace stopped at the outside 
signals. It might h a p p e n  that ana day 
one train from one zone is held up 
and another day another train from 
another sane is held up. But the 
difficulty is so t the lack at co-ordi-
nation but lack of Mception 
facilities.

Shri ML L. Dwivedi: It is wrong. 
Trains from the svne zone are htld 
up. I say it repeatedly.

Shri Jtadhelal Vyaa (UJjaht): 
Mathura and Bhopal.

Shri HI. L. Dwlvedl: And Kanpur, 
I wrote several letters and there has 
been no response.

Shri Shahnawaz Khan: With these 
words, I would again say that we in 
the Railway Ministry are not satisfied 
with the punctualit / of trains. We 
are trying to improve it.

Shri M. L. Dwivedi: Thoy are not 
doing anything.

Shri Shahnawaz Khan: We seek the 
indulgence of the Hou^e. I placed 
before them the na'>n difficulties that 
stand in the way. We are trying to 
improve matters by doubling lmes, 
by electrification and all those other 
methods, and I hope the situation will 
improve.

17.es hrs.

The Lok Sabha then adjournal -MR 
Eleven of the Clock on Wednesday, 
the 3rd December, 1988.
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MOTION FOR ADJOURN-
M6KT . 2641*̂ *44
The Speaker withheld his 

content to the moving of an 
adjournment motion given notice 
of by Sarvashri Ram Sewak 
Yadav and Arjun Singh Bha- 
dauna regarding the situation 
arising out of the alleged failure 
of the Government of Indi 1 to 
take action on the resolutions 
passed by the Legislative Assem-
blies of Uttar Pradesh and Bihar 
for increase in the pricc of sugar-
cane

PAPERS LAID ON THE
TABLE . . . .  2544-46

The following papers were laid 
on the Table :—

(1) A copy of the Report of 
the Indian Delegation to 
the Thirteenth Annual 
Meeting of the Boards of 
Governors of the Interna-
tional Monetary Fund ard 
the International Bank 
for Reconstruction and 
Development and the 
Second Annual Meeting 
of the Board of Governors 
of the International Finance 
Corporation .

(2) A copy of Notifica'ion 
No. G. S. R. 896 dated die 
xst October, 1958, as cor-
rected by Notification No.
G.S.R. 1059 dared the 8th 
November, 1958, under 
sub-section (?) of Section
13 of the Central Sales 
Tax Act, 1956 making 
certain amendments to the 
Central Sale* Tax (Regis-
tration and Turnover)
Rules, 1957.

(3) A copy of each of tbe 
following statements show-
ing the action taker by the

289(Ai) LSD—9.

M N M  LAID ON THE 
TABLE—contd.

G N E B ttK S
Government on various 
assurances, promises and 
undertakings given by 
Ministers Obrffig the *»rf- 
ousses*fenis«fco«ua&ift* 
each:—

(0 Suppleaan* Fifth Sessile, 
tary statement 1958 4f Seooot
No. II. Uk«aht».

(u Supplemen- Fourth SessttB 
sutementaxy 1958 of Second 
No. XI. Lok Sabha.

(to) Supplemen- Third Session, 
tary statement 1957 of Second
No. XIII. Lok Sabha.

(w) Supplemen- Fifteenth ses- 
tary statement sion, 1957 of
No. X. First Lok Sa-

bha.
(4) A copy of Notification 

tion No. G. S. R. 1095 
dated the 22nd November 
1958 urder sub-section (2) 
of section 3 of the All 
India Services Act, 19SI 
making certain amendments 
to the Indian Police Ser-
vice (Pay) Rules, 1954 .

(5I A copy of each of the 
following Notification under 
Section 38 of the CentiaJ 
Excises and Salt Act,
1944, making certain fur-
ther amendments to the 
Central Excise Rules,
*944 ■—

(f) G. S. R. No. 934 dated 
the 18th October. 1958 

(tt) G. S. R. No. 955 dated 
the 18th October, 19s8 

fin) G. S. R. No. 1016 dated 
the tst November 1958 

(•tfl G.S.R. No. 1017 dated 
the 1 st November, 1958 

(1.) G S.R. No. 1019 dated 
the n t November, 1958

REPORT OF THE BUSINESS 
ADVISORY COMMITTFE

ADOPTED 264«47
Thirty-Second Report was 

adopted
BILL UNDER CONSIDFRA- 
1 TION . . a«47-an3
Further dauae-by-clause a»»- 

deradon of the Parliament (!*£:

cussion wasaot

vention o f  Disqi»alificati<») mi 
a t reported b y  the Joint Comm* 
ttee  w as resumed. _The dis



CQS.TIMM8

DISCUSSION RE LATE
«KNNINO OF TRAINS 27x3—80

Pandit D. N. Tiwary raited a 
diacussion on the late naming of 
trains and failure of Railway ttafl 
to keep to Scheduled timing!, 
the Deputy Minister of Railway! 
(Shri Shahoawaz Khan) replied 
tothe debate and die discussion 
wa> concluded.

AGENDA FOR WEDNES-
DAY, 3RD DECEMBER, 
1958 —

Furtbtft dauae*by«dnue can* 
sidentioQ of the Parliament (Pre-
vention of Diaqtaiification) BUI, 
UMportcd by the Joint Commi-
ttee and passing of the Bill and 
also consideratkn and passing 
of the Himachal Pradesh Legis-
lative Assembly 'Constitution 
and Proceedings) Validation




